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LOK SABHA DEBATESy...:. 0812200
(Part I—Quemom and Answcra)

LOK SABHA
Thursdey, 16th December, 1854

The Lok Sabhe met at Eleven of the
Clock

[Mg. SPEAKER in the Chair)

ORAL ANSWERS TO ‘QUESTIONS

PAnN INDIAN OCEAN SCIENCE ASSOCIA-
TION

*1251. Sardar Hukam Singh: Will
the Minister of Natural Resources
and Sclentific Research be pleased
to state:

(a) whether it is a fact that the
Scheu’ed Cungress of the Pan
Indian Ocean Science Association
was held in August 1954 in Perth
(Australia);

(b) if so, the names of the coun-
tries that participated in the Con-
gress; and

(c) the names of persons who re-
presented India in this Congress?

The Minister in the Ministry of
Natural Remourcves and Sclentific Re-
search (Shrl K. D. Malaviva): (a) Yes,

Sir.
(b) Austratia, Burma, Ceylon,
France, India, Portugal, Madagascar,

Malaya, Pakistan, and Netherlancs.

(c} 1. Dr. H. J. Bhadha ... Leader.
2. Dr. F. R. Bharucha Member.
3. Dr. P. K. Gbasb ... =
4. Shri B. L. Gulatee .
5. Dr. & L. Hora. "
6. Dr. J. N. Mukherjee ...
7. Dr. N. K. Penikkar ... ,,
8. Dr. L. A. Ramdas !
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Sardar Hukam Singh: Did India
make any concrete proposals for the
well-being of the people and their pro-
gress, in the countries around the
Indian Ocean?

Shri K. D. Malaviya: Yes. Many
subjects of scientific interest, especial-
ly those that are of interest to the
people living around the area, were
discussed and our caontribution also
was substantial and the scientists of
Australia and other countries appre-
ciated the part played by us.

Sardar Hukam Singh: Did India
make any concrete proposals? That
was my question.

Shri K. D. Malaviya: There were
scientific discussions, and representa-
tives of all countries did make their
contribution there.

Sardar Hukam Singh: Which sub-
jects of particular ‘interest t the
countries around the Indian Ocean
were discussed? '

Shri K. D. Malaviya: Scientific dis-
cussions in different branches of
science took place there. Dr. H. J.
Bhabha was the leader of the nerty
and among the scientists who repre-
sented us there were geologists, and
also those who were interested in
marine fisheries, zoologists, and those
who were connected with agricultural
sciences. Their contribution was with
regard to the subjects in which they
were interested.

FOREIGNERS IN INDIA

*1252. Shrt Krishnacharya
Will the Minister of Home
be pleased to state:

{a) the total number of foreigners
whose names have been registered
so far in India during 1854; and

Josbi:
Affaira
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(b) the names of countries to
which they belong?

The Deputy Mlnister of Home
Aftairs (Shrl Datar): (a) and (b). A
statement showing by nationality the
total number of foreigners registe~ed
in India as on the 31st December. 1953,
is laid on the Table of the House. [See
Appendix V, annexure No. 52.)

Information for the year 1954 will
be available only sometime in the
middle of 1953,

Shrl Krishnacharya Joshi: May 1
know how these flgures compsre with
the flgures for 19527

Shrl Datar: 1 might point out to the
hon, Member that the figures are
much less than those for 1852, In 1952,
it was 82,000,

Shrl Krishonacharya Joshi: May I
knew who are exempted from this
registration?

Shd Datar; Those who are Come-
monwealth citizens and the citizens of
the Republic of Ireland. and then also
Nepalese, Bhutanese and Portuguese
and a few others.

Shri Joachim Alva: Is it true that
quite a number of forelgners who
come to India and whose arrival is
netel by the police, leave later no
trace at all of their whereabouts or
departure?

Shrl Datar: The moment they come,
they have to get themselves register-
ed. If they do not do so, they are
liable to prosecution.

UNIVERSITY EDUCATION SYSTEM

#1253, Shrt D. C. Sharma: Will the
Minister of BSceueation be pleased
to state:

(a) whether any team of foreign
and Indian educatlonists Is proposed
to be deputed to make a detailed
and comparative study of the Uni-
versity Education system in India,
Europe and US.A.; and

(b) # so, the expenditure likely to
be incurred on it?
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
{a) No, Sir.

(b) Does not arise.

Shri D. C. Sharma: May I know if
the Ministry of Education has any
scheme under contemplation to revise
our university system of education in
the light of experience gained in other
countries?

Dr. M. M, Das; That has been ai-
ready done. Our University Educa-
tion Commission submitted its report
a few years back and the Government
have accepted that report.

Shrl D. C. Sharma: Is it not a fact
that the report of the University Edu-
cation Commisslon was published =0
many years ago and that many new
things have happened in the fleld of
education which have necessitated a
revision of that report?

Dr. M. M. Das:
does not think so.

The Government

Sardar A. S. Salgsl: May I know
how many scholarships have been
given to the students to study the
foreign languages in foreign countries?

Dr. M. M. Das: That is a different
guestion. *

Mr. Speaker: It is entirely a different
question,

Shri D. C. Sharma: May I know
whether all the recommendations of
the University Education Commission,
for which the Government does not
see any reason to make any improve-
ment or revision, have been accepted
so far?

Dr. M. M. Das: After the University
Education Commission submitted {ts
report, the Government set up another
committee, the University Survey
Committee, and that committee went
through the Commission’s report and
made some minor modifications.
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UNEMPLOYMENT

*1254. Shri Rlshang Kelshing: Wili
the Minister of Education be pleased
to refer to the reply glven to starred
question No, 86 on the 25th August,
1954 and state the progress made in
the matter of relieving unemployment
among  educated persons under the
Central Government Scheme initiated
last year which envisaged appointment
of 80,000 teachers in rural schools?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
Upto November 30, 1954, a totai num-
ber of 59,337 teachers in rural schools
and 1,993 Social Education Workers
in urban areas were sanctioned for
various State Governments.

Shrl Riahang Keishing: How long
will it take to implement this scheme
fully?

Dr. M. M. Das: This scheme is for
the years 1953-54 and 1954-55. But as
the scheme began late, we will take
a little more time to complete the im-
plementation.

Shri N. B. Chowdhury: May 1 know
whether the delay that was caused at
the beginning of the implementation
of this scheme will be made up by ex-
tending the scheme further than the
previously scheduled time?

Dr. M. M. Da;; [ have said it will be
extended a little.

Shri Kelappan: In view of the fact
that over 60,000 students graduate
every year and over six or seven lakhs
pass out of the secondary schools,
what other proposais have the Gowv-
ernment taken to deal with the pro-
blem of unempioyment among the edu-
cated clasges?

Dr. M. M. Das: In addition to the
scheme for relieving unemployment
among the educated, there are so
many other schemes and attempts are
being made by Government to increase
employment in the country by way of
industrial development and so many
other things.

Shri S. N. Das; May I know whe-
ther Government is aware of the
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number of ‘applications received for
the appointment of these unemployed
cducated Deople in wvarious States?

Dr. M. M. Das: The responsibility of
recruitme:it rests upon the State (Gov-
ernments.

GROW MOoORE Foop CAMPAIGN BY
ARMY

*1256. Shri Bihhuti Misbra: Wiil
the Minister of Defence be pleased
to state the names of the cereals and
non-cereals produced by the Army
in 1953 and 1954 (till the 31st Octo-
ber) under the Grow More Food
Campaign?

The Deputy Minlster of Defence
(Sardar Majlthla): The {oliowing
cereals and non-cereals were produced
by the Army during 1953 and 1954:—

Cerealsa—

Wheat, paddy, maize and a few
minor items like barley and oats.
Non-Cereals—

Vegetables, fruits, fodder,
cane, tobacco and groundnuts.

ft Poghr P ;e 5 kT T
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Sardar Majflthia: The total quantity

produced is 25,6906-41 tons, and the
area was 9,570'65 acres.

st fwgPr Pwr : o derm o Fvt &
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Sardar Majithla: I am afraid I have
not got the fijgures worked out, but if
he wants, I can give him the different
flgures, roughly: wheat, #0524 tons;
paddy, 50521 tons; maize, 117-8 tons;
miscellaneous cereals, 1,06202 tons;
fruits, 380'32 tons: vegetables, 16.124
tons and miscellaneous non—cereals,
6.601°32 tons.
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Shrimati Hla Palchoudhury: Under
this campaign, did the Army distri-
bute any better quality seeds to the
rural areas at all?

Sardar Mallthia: This was the
quantity produced. The rural areas
do not come in because we disposed
of these articles in consultation with
the civil supplies officers in the local
markets.

BASTERN Mzncanrrlr.‘a CORPORATION
TD.

*1258. Shrl Sarangadhar Das: Will
the Minister of Home Affairs be
pleased to refer to the discussion held
on the 3lst March, 1953 on the De-
mands for Grants relating to the
Ministry of Home Affairs and state:

(a) whether the inquiry instituted
by Government into the alleged
black-marketing of the licence issued
to the Eastern Mercantile Corpora-
tion Ltd., Cuttack for the import of
cycles for internal consumption of
Orissa State has since been comple-
ted;

(b) if so, the results thereof; and

(c) if the reply to part (a) above
be in the negative, what is the pre-
sent position?

The Deputy Minisier of Home
Aftalrs (Shri Datar): (a) Yes.

(b) The investigation did not make
out any case for Government's inter-
ference.

(c) Does not arise.

Shri Sarangadhar Das: May 1 know
if this enquiry was in regard to im-
port licence No. 002626/51/CCI issued
hy the Chief Controller of Imports?

Shrl Datar:
juestion

1 did not follow that

Mr. Speaker; He gave some licence
number and wants to know whether
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the enwuiry was with reference to that
particular licence.

The Minister of Home Affairs and
States (Dr. Katju): Wil my hon.
friend kindly repeat the question?

Shrl Sarangadhar Das;: May I know
it this enquiry was with regard to the
import licence No. 002626/51/CCIL
issued by the Chiet Controller of Im-
ports?

Dr. Katju: I cannot give the exact
details about it nor say whether it was
in relation to this particular licence
or any other licence.

Shrl Sarangadhar Das: May I knew
if the effices and premises of Shri
Vijayananda Patnaik ang a few others
of Kalinga Tubes Limited and the
Pearl Cycle Stores were searched in
this connection and when the legality
of the search was challenged, the
High Court gave a ruling that the
search was legal?

Dr. Katju: I think so; my hon. friend
knows more about it than myself.

Shri Sarangachar Das: May I know
if any documents or other materials
which the police were looking for,
were found in these premises and offi-
ces?

Dr. Katju: The police discover many
documents which they want but it is
mere than what I can say as to which
of the documents they want,

Crass 1V GOVERNMENT EMPLOYEES

*1259. Shrl Gidwani: Will the Min-
ister of Home Affairs be pleased to
state :

(a) whether the attention of Gov-
ernment has been drawn to the Re-
solution passed at a meeting of Class
IV Government Employees held in
New Delhi on the 24th October, 1954
urging the Government of India to
promote them to clerical grade;

(b) whether Government have con-
sidered the same; and

(e) if so, the declsion thereoﬁ?
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The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes.

{b) and (¢). There is no affinity
between the work of a Class IV
employee and that of a clerk. Promo-
tion from a lower to an upper grade
‘which must be based on the nature
of work in the tormer grade is, there-
fore, not possible in this case. Gov-
ernment are, however, considering
what other opportumities can be
aflorded to educationally qualified
Grade IV employees for appointment
to the clerical grade.

Sbri Gidwani: Is it not a fact that
some of these employees in the vari-
ous Ministries had been promoted as
clerks?

Sbri Datar: It would not be a case
of promotion. If they are actually
qualified, class IV servants are ap-
pointed as clerks.

Shri Gidwani: What is the difficulty
in promoting these people as clerks if
they are qualified?

Shri Datar: The difficulty is this.
‘There could be no natural promotion
from class IV to class [I[. The nature
ol the work is entirely different: one
is clerical and the other is menial.

Pandit D. N. Tiwary: May I know
the number of graduates and matricu-
lates who are working in this grade
and who are fit for promotion to cleri-
cal jabs”

Shri Datar; That is a very large
question. This question relates to
class IV only.

ANDAMANS

Shrl Keshavalengar: Will
Affalrs be

*1282,
the Minister of Home
pleased to state:

{(a) whether a representation by
way of a scheme to help the sufl-
erers of the Japanese occupation has
been received from the Chief Com-
missioner of Andamans or from the
people of Andamans; and

{b) if so, whether Government
have taken any decision in regard
te this scheme?

16 DECEMBER 1954

Oral Answers 1538

The Deputy Minister of Home
Aflairs (Shri Datar): (a) and (b). An
official proposal for grant of relief to
such of the inhabitants; of the Anda-
mans as were in the Islands during
the Japanese occupation and are in
actual need of economic rehabilitation
has been received and is under uactive
rvonsideration.

Sbri Keshavaiengar: May I know if
the Government is aware of the num-
ber of such sufferers? What is the
approximate extent and nature of the
heip that they would get?

Shri Datar: The exact number of
such persons is not before me. But
the proposal is to set apart Rs. 7 lakhs
for giving loans or grants to these
persons for the purpose of the restora=
tion of the damaged economy and for
rehabilitation of the individuals aflect.
ed by the Japanese occupation.

Shri Keshavaiengar: May I know
if the hon. Minister will be pleased to
give top priority for the consideration
of this matter personally at the time
of his intended visit to these islands
after this Session?

Shri Datar: Government are giving
full consideration to this question and
the proposal is now under very active
consideration.

Shri Bhagwat Jha Azad: May [ know
if the Government had made any
assessment of the loss suffered either
by the individuals or by the Govern-
ment during and after the Japanese
occupation of the isllrnds?

Shri Datar: Government have tried
to {lnd out what the cxact flgure is.
This sum of Rs. 7 lukhs has been ten-
tatively flxed and this question relates
to the individuals who have sufiered
by thé Japanese uccupation.

NATIONAL INCOME COMMITTEE

*1263. Sbri Morarka: Will the
Minister of Finance be pleased to
state whether it is a fact that the
National Income Committee could
not make any use c¢f the data col-
lected by. the National Sample Sur-
vey as they are neither adequate nor
sufficiently reliable?
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The Parliamentary Secretary to the
Minister of Finance (Shri B. BE.
Bhagat): No, Sir. Sume data collected
by the National Sample Survey have
beers used by the Nationsl Income
Committee.

Shri Morarka: May I know whether
the Nuotional Income Committee has
expressed any opinion about the
quality of the data collected in the
subsequent rounds?

Shrl B. R. Bhagat: No, Sir. The
National Income Committee could not
make exteusive use of the data collect-
ed in the first round because 1ihey
were not found suitable for them. The
National Income Committee take into
account the whole economy but this
data is concerned only with the rural
sector. Therefore, they did not make
any extensive use of it. But the Com-
mittee is going to make more exten-
sive use of this data in the prepara-
tion of national income estimates for
1952-53.

Shri Morarka: May I know whether
the National Income Committee has
pointed out in which respect this data
is not found reliable?

Shrl B. R. Bhagat: The estimate of
the national income is worked out by
the National Income Committee. It
has been obtained partly through pro-
duct approach and partly through
income  approach. The malerials
published in the first round of the
National Sample Survey were not con-
sidered sound and reliable by the
National lncome Committee because
they concerned mainly the rural
sector. For this reason the Committee
thought it proper not to make exien-
sive use of the National Sample Sur-
vey.

" Shrl Morarka: What is the annual
amount spent on the National Sample
Survey for collecting this data?

Shri B. R. Bhagat: I want specific
notice for that.

Dr. Suresh Chandra: May I know
why the National Sample Survey fis
continuing this research when the
data collected by it is considered un-
reliable by the Government?
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Shri B. R. Bhagat: There is confu-
sion in the hon. Members' mind. The
result of the first round was not con-
sidered reliable because of the cer-
tain reasons which were given. They
wanted data for the whole economy
but this data concerned only part of
the economy. Now they are already
in their eighth round and they have
perfected the organisation and the
methods. The National Income Com-
mittee is golng to make extensive
use of this data' for the preparation of
the national income estimate for 195:-
53.

UniversiTY EpucaTion Co SSION

*1264. Shri 8. N. Das: Will the
Minister «f Education be pleased to

state:

(a) whether the Central Govern-
ment have recently suggested to the
various State Governments to give
effect to the recommendations of the
University Education Commission
with a view to giving preponderance
to teachers on Senates and Syndi-
cales;

(b) whether they have also asked
them to follow Delhi University’s
method of appointing a Vice-chan-
cellor in the Universities in their
respective States; and

{c) what are their reactions to the
suggestions?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) It has been suggested to the State
Governmentis that the question of the
reconstitution of the various universitv
bodies to give a preponderance to
teachers on the Senates and a majority

on the Syndicales be considered by
them.
(b) Yes.

(c) The State Governments have
not becn asked to give their reactions
to these suggestions but to consider
them.

Bhri 8. N. Das: While making this
suggestion to the various State Gov-
ernments, may I know whether the
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opinions of the different universities
were taken on this point, and if so,
what were the opinions expressed by
them?

Dr. M. M. Das;: The University Edu-
cation Commission travelled all over
the country. They visited all the
universities and after consulting them,
they came to certain conclusions.
Therefore, the question of consulting
them again does not arise.

Shrl S. N. Das: May I know whe-
ther on this speciflc point their opin-
ions were taken or not?

Dr. M. M. Das: On this specific point
the recommendation has been made
by the University Commission. And
the Commission before it made the
recommendation had travelled all over
the country and consulted all the Uni-

versities.

Shri T. S. A. Chettlar: Since the
State Governments have to introduce
legisiation to amend the Universities
Act if this change is to be brought
about, may [ know how many Stale
Covernments are agreeable to amend

their Acts?

Dr. M. M. Das: As the hon, Mem-
ber knows, we have no constitutional
authority to issue any directions In
this matter. We have only given some
advice or suggestions to the  State
Governments, and it is up to the State
Governments to accept them or not.

Shri T. S. A. Chettiar: My questio::
has not been understood. How many
State Governments have agreed lo in-
troduce legislation?

Dr. M. M. Das: 1 have said in the
answer that we have not asked for any
reply from the State Governments.
We have asked them only *o consider

this.

AMBRICAN MIsSIONS

*1269. Pandlt¢ D. N. Tiwary: Will

the Minister of Home Affajrs be
pleased to state:

(a) the number of American Mis-

sions sterted in the country since Io-
dependence; and
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(b) the names of the places where
they are located?

The DepPuty Minister of Home
Affairs (Sbri Dalar): (a) and (b). The
total number of ‘new missions or
branches started in India since 1947
is 55. It is not, however, known as to
how many of them are American mis-
sions. This information is being col-
lected and will be laid on the Table
of the House.

Pandit D. N. Tilwary: May I know
whether any permission, previous to
their coming to India or settling their
missions here, is taken from Govern-
ment and whether any condition is
put on them?

Shri Datar: General permission is
taken and certain conditions are laid
down as to the nature of the work
tbat they have to carry on.

Pandit D. N. Tlwary: What are those
conditions, may [ know?

Shri Datar: The condition is that
they are not to mix in politics and
should carry on the work for which
permission is given.

Pandit D. N, Tiwary; May | know
whether Government is aware of the
undesirable activities carried on in the
realm of politics and society?

Shri Datar; Government have re-
celved some complaints and are look-
ing into them.

Shri T. N. Siogh: Since the hon,
Minister has not been able to inform
us as to the places where the missions
are situated, may [ know whether the
figure of fifty-Aive missions mentioned
in the answer is an accurate figure?

Shri Datar: This figure was sperialiy
called for from the State Governments.
There was a question asked by an
hon. Member of this House and on tha
strength of it we called for informa-
tion, and this Is the Information that
we have received from all the State

Governments.
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Stock EXCHANGES

*1271, Dr. J. N. Parekh: Will the
Minister of Finance be pleased to
state the policy of Government to-
wards the regulation of stock-ex-
changes in India?

The Minister of Revenue and Civil
Expenditure (Shrl M. C, Shah): A Bill
for the Regulation of Contracts in
Securities has already been drafted.
Government propose to introduce it In
Parliament as soon as possible. The
policy underlying the Bill is to con-
trol the working of Stock Exchanges
by assuming powers to regulate their
constitution and trading methods and
practivces, with the object of prevent-
ing undesirable transactions in securi-
ties.

Dr. J. N. Parekh: Does the Govern-
ment think that the stock-exchanges
as at present are not functioning pro-
perly?

Shri M. C. Shah: There are certain
defective  methods there, and as a
matter of fact under the Constitution
this is a Central subject and we want
to have a Bill to control all the stock-
exchanges in the country.

Dr. J. N. Parekh: May I know whe-
ther it is proposed to use the machinery
relating to forward markets for this,
or will there be a new machinery?

Shrl M. C. Shah: There will be pro-
vision for a new machinery in this Bill.
There is that Company Organisation
in the Finance Ministry (Economic
Affairs) and for the time being this
administration will be taken over by
that Department, and later on we
propose to have Councils wherein we
will assaciate representatives of the
industry and trade also in the adminis-
tratlon of this work,

REPLACEMENT OF NAVAL SHIPS

#1273, Dr, Ram Subhag Slngh: Will
the Minister of Defence be pleased to
state:

(a; whether Government propose to
replace the present ships of Indian
Navy by better and new ones; and
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(b) if so, the number of new ships
that Government propose to buy for
this purpose?

The Deputy Minister of Defence
(Shri Satlsh Chandra): (a) Yes,
gradually.

(b) It will not be in public interest
to disclose the information.

Dr. Ram Suhhag Slogh: May 1 know
whether it would be in the public
interest to disclose the amount of
money that is likely to be spent on
this account?

Shri Satlsh Chandra: This replace-
ment programme will be spread over
many years and the expenditure will
depend upon the cost of the ships
available. It will vary from year fto
year, The cost of a ship will depend
upon the cost of construction and cost
of materials in foreign countries in a
particular year.

Dr. Ram Subhag Singh: Is it true
that some of these ships which are

likely to be purchased are to be built
in India also?

Shrl Satish Chandra: Yes, Sir; some
of the ships will be built in India. In
fact, an order for a ship has already
been placed on the Ship-building Yard
at Visakhapatnam. Construction of
another ship will probably be entrust-
ed to them soon, and smaller wvessels
will also be built in India by private
companies.

Dr. Ram Subhag Singh: Do Govern-
ment propose to have a Naval Con-
struction Department at Naval Hea3d-
quarters?

Shri Satlsh Chandra: Yes, Sir. The
idea is to have a Naval Constructors
Branch in the Naval Headquarters
with a view to assist in drawing up
the specifications, etc. for building «f
new ships in India and abroad.

Shri Kaaliwal: May 1 know when
the new ship “Nigeria" will he put intc
commission?

Shrl Satish Chandra:
about two years.

It will be
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NATIONAL BOARD OF AUD10-VISUAL
EDUCATION
*1274. Shrl K. C. Sodhia: Will the
Minister of Education be pleased to
state:

fa) when the last meeting of the
National Board for Audio-Visual Edu-
cation was held;

(b) the names of the States which
have formed such Boards in pursuance
of the National Board’s recommenda-
tion;

{c) the approved subjects on which
films were to be prepared and the
total number of films produced upto-
date under this scheme; and

(d) the total cost incurred on these
films and the use that is being made
of them?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) May 6th and 7th, 1953.

(b) The
far formed Audio-Visual
Boards:

(1) Ajmer; (2) Andhra; (3)
Bihar; (4) Coorg; (5) Hyderabad; (6)
Madras; (7) Manipur; (8) Uttar Pra-
desh.

following States have so
Education

(c) A list of the approved subjects
on which films were to be prepared is
_attached. [See Appendix V, annexure
No. 53.)

None of the propvsed flims has been
produced so far,

(d) Does not arise.

Shri K. C. Sodhla: Are Government
aware that fllms for children are alsv
being produced by the Broadcasting
Ministry?

Dr. M. M. Das: Yes. Sir., we are
fully aware of that. Moreover, these
films proposed by th¢ Education Minis-
try—proposed by the Board—will be
produced by that Ministry.

Shrl K. C. Sodhla: Is the produc-
tion of these films a matter for the
Edur-ation Ministry or for the Broad-
casting Ministry?
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Dr. M. M. Das: The hon., Member
may kindly understand that the Edu-
cation Ministry has no machinery at
its disposal to produce films. It is
the Information and Broadcasting
Ministry which has got the requisite
machinery.

Shri K. C. Sodhia: Have they pro-
duced any films up till now?

Dr. M. M. Das: In the answer I have
already said that no fAlms have been
producd up till now, because of paucity
of proper men.

Shrimaf: Ila Palchoudhury: May 1
know if the children's fllms that are
going to be produced—as we see in
the papers today—are going to be
under this scheme?

Dr. M. M. Das: Yes, Sir. a few
children’s entertainment fllms  will
also be produced under this scheme.

SoLAR ENBRGY REsEARCH (UNESCO
EXFERT) .

*1275. Shrl R. 8. Diwan: Will the
Minister of Natural ReSources and
Scientlfic Research be pleased to state
whether the services of an expert of
the UNESCO have been engaged at
the National Physical Laboratory for
Solar Energy Research?

The Minlster in the Ministry of
Natural Resources and Scientific Re-
search (Shri K. D. Malavtya): No, Sir.
But I may be allowed to add that one
Mr. A. L. Gardner, UNESCO expert on
translation in the Documentation

Centre  of the Laboratory has been
taking interest in harnessing solar
energy and he has designed a

mechanism on the top of his roof by
arranging a number of flat mirrors
which roncentrate solar energy at a
point, and this has interested some of
our experts. So we have encouraged
him to Jesign a solar energy harness-
ing mechanism [n our Laboratory.

Shrl R. S. Diwan: May | know if
this particular gentleman is an ordi-
nary arts graduate and is a transla-
tion expert and knows nothing f
science. and the experiment which he
undertook was a failure?
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Shri K. D. Malaviya: I will not call
that experiment a failure. I have been
impressed by that experiment. Many
of our scientists are impressed by the
work that he has put in.

NATIONAL PLAN LoAN BoNDps

#1277, Shrl Viswamatha Reddy: Will
the Minister of Finance be pleased to
state:

(a) whether Government are aware
that inordinate delay is being caused
in the issue of National Plan Loan
Bonds: and

(b) it so, what steps are proposed
to be taken to expedite the issue of
these bonds?

The Minister of Revenue and Civil
Expenditure (Shri M. €. Shah); (a)
and {b). As I stated in reply to Shri
Matthen's Starred Question No. 1429
on the 28th September, 1954, there
was some delay at a few places, parti-
cularly at Madras, in the initial stages.
Serips have now been issued in res-
pect of all loan applications, number-
ing over 90,000, except for about 1.400
applications which are under scrutiny
for certain irregularities,

Shri Viswanatha Reddy: May I know
whether there is any particular diffi-
culty in prescribing that the authority
that takes the money towards this
loan is also authorised to issue the
bonds?

Shri M. C. Shah: That is all manag-
ed by the Reserve Bank. In order to
avoid delays. the Reserve Bank's
branches have been given powers, with-
out confirmation about payment from
the Accountant General. These pay-
ments are made in the Treasuries or
Sub-ireasuries. Then, they go to the
Accountant General. After wverifica-
tisn by the Accountant General, these
scrips are {ssued. Orders have been
fssued that they may not wait for
verification by the Accountant General.
So. that dejay is being done away with.

Shri T. N. Slngh; Has the delay that
has occurred in the past been due to
any difficulty in the procedure or due
to the Reserve Bank and the Imperial
Bank being short-banded?
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Shri M. C. Shah: Because of this
procedure, there was some delay. So
far as Madras was concerned, there
was difficulty about accommodating
the staff. They had just then changed
the place. They got a very good place.
Therefore all those applications were
disposed of very early. First, in the
initial stages, there was delay with
regard to procedure,

AGRICULTURAL TRAINING FOR Ex-SERVICE-
MEN

*1279. Shri Randaman Singh: Will

the Minlster of Defence be pleased to

refer to the reply given to starred

question No. 115 on the 17th Novem-
ber, 1854 and state:

(a) the names of the places in the
States where basic agricultural train-
ing courses are conducted for ez-
servicemen;

(b) the duration of each course;

(c) the maximum number of ex-
servicemen that can be taken in such

institutes; and

(d) the measures that Government
have adopted or propose to adopt to
ensure that more persons join such
courses?

The Deputy Minister of Defence
(Sardar Maj}ithia): (a) A Statement is
laid on the Table of the House. [See
Appendix V, annexure No. 54.]

(b) The duration of each course is
one year,

(c) The maximum number of ex-
servicemen that can be taken is 235
per cent. of the total number of seats
available in each institute. I should
like to add here that it is expected to
train 2,250 ex-servicemen in the
course of the next two years.

(d) Wide publicity has been given
to the training scheme through Press,
Radio, District Soldiers’. Seailors’ and

Airmen’s Boards. Recruiting Offices
and Regimental Centres, These
measures will be repeated periodically.

Shrl M. L. Dwivedl: The hon. Mem-
ber does not understand English.
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Mr. Speaker: Let the hon. Member
place his difficulties before the Chair.
The Chair has been accommodating
those Members who do not know
English. Will the hon. Minister oblige
the hon. Member?

Sardar Majithia: 1 shall make an
attempt with your help.
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Mr. Speaker: Why are these Ad-
visory Boards not formed in spite of
the provision to that eflfect in the
Constitution? I think the Question is
what I have stated.
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Dr. Ram Subbag Slngh: He is asking
a supplementary quesiion on Question
1297 and not on 1279.

Mr, Speaker: The present point is
not whether the supplementary as put
by the hon. Member, is or is not with-
in the scope of the original question
but whether it is properly conveyed
to the Minister concerned. If it is, it
will be for the Minister to say that it
is out of the scope of the present ques-
tion.

I will go to the next guestion.

et st @ e

*13¢R]. st Wy wiw . | @
it ag AA # F oew f&
mwee  fazey el & &= §
foremdt oz @ & ?

The Deputy Minister of Defence
(Shrl Satlsh Chandra): 348 as on lIst
December, 1954.
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NATIONAL LABORATORIES

*]1284, Sardar Hukam Slngh: Will
the Minister of Natural Resources and
Scientific Research be pleased to
state:

(a) whether all the proposed Na-
tional Laboratories have been set up
and have begun working by now; and

(b) whether the research and in-
vestigation in these laboratories have
led to any industrial product being
put in the market for sale during
19547

The Minlster in the Miwlstry of
Natural Resources and Scientific Re-
search (Shri K. D, Malaviya): (a) and
(b). A statement giving the required
information is laid on the Table of the
House. [See Appendix V, annexure
No. 55.)

Sardar Hukam Singh: Part (b) of
the suestion is whether the research
and investigation in these laboratories
have led to any industrial product be-
ing put in the market for sale during
1954. The statement given tv me
divides them wunder four categories:
processes under production, proresses
for which production arrangements are
complete, processes for production of
which licences have been negotiated,
and provesses for which licenses are
under negotiation. But I have not got
the answer to the: question in (b) as
to whether any processes have been
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put on the market for sale. Could I
know Jjust now whether there are any
processes that have been completed in
1954 and have been put for sale in
the market?

Shri K. D. Malaviya: So far as our
processes are concerned, we have put
these under production. Beyond that
the Council of Scientific and Industrial
Research or our Minisiry does not sup-
ply any information because it is for
the industrialistis to answer the ques-
tion whether it is being sold or not
being sold.

Sardar Hukam Singh: Whether it is
sold or not is a different question. 1
want to know if our laboratories have
put ccrtain processes or given them
over or leased them out to private
firms for sale in the market, and what
those processes arc.

Shri K. D. Malaviya: We have
enumeraied a list of processes which
have been given outl to private indus-
trialists and which are being negotiatl-
ed. Now it is for them to say whe-
ther those productis are being sold in
the market or nol. We have given
it out to them. and the hon. Member
can use the word “sold out".

Sardar Hukam Singh: What are the
principal terms on which the labora-
tories lease out these processes to
private firms? Do they get any com-
mission or a share out of the profit?
What are the principal terms on which
these are Jeased out?

Shri K. D. Malaviya: The object of
the Council of Scientiic and Industrial
Research is not to earn money by sel-
ling these processes. We want to
encourage private industrialists to
make use of the results of our re-
search, and usually we charge a nomi-

nal royalty.

Shri Ramachandra Reddl: Are these
laboratories fully esuipped and man-
ned by experts?

Shrl K. D, Malaviya: Yes, Sir.

Shri C. R. Narasimhan: With refer-
ence 1o part (a) of the question, did
the Egerton Committee recommend
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astronomical research, and has it been
considered?

Shri K. D. Malaviya: [ will require
notice to answer that specific question.

HARIJAN STUDENTS IN THE PUNJAS

*1285, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Central Govern-
ment have given any grant to the
Punjab Government or the Harijan
Sewak Sangh for Secondary Educa-
tion of the Harijan students so far;
and

(b) it so, how much?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). Attention
is inviled to the reply given to Shri
Keshavaiengar's Unstarred Question
No. 640 on the Bth December, 1854, in
which it was stated that the grant
given from the Centre to State Gov-
ernments for the eradication of Un-
touchability Is mainly intended to be
utilised for intensive propaganda and
to supplement the efforts of the State
Governmenits and that it is for the
State Governmentis to allot funds for
the various schemes which thcy pro-
pose to underiake and also to select
nonofficial organisations for the execu-
tion of such schemes.

Shri D. C. Sharma: How much
money was given to the Punjab Gov-
ernment for the purpose referred to
by the hon. Minister?

Shri Datar:
given to them.

Shri D. C. Sharma: What is the pro-
portion of the money given to the Pun-
jab Government as compared with the
other States, and was that money allot-
ted taking into account the number
of Harijans in that State?

Shrl Datar: That is exactly the con-
sideration which is taken into account.
The number of Harijans in the State
as also the requirements and the
schemes submitted by the State Gov-
ernmenis are all taken inlo account
and then ceilings are fixed for the
States.

Rs. 1,39,000 has been
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Shri D, C. Sharma: May 1 know,
Sir....

Mr, Speaker; We will go to the next
question.

NATIONAL CADET CORPS
*1287. Shrl Krishnacharya Joshl:
Will the Minister of Defence bhe

pleased to state how many girls have
joined National Cadet Corps during
18537

The Deputy Minister of Defence
(Shri Satish Chandra): 186 in the
newly-raised units and 126 to fill up
annual vacancies in existing units.

Shri Erishnacharya Joghi: May I
know the fAgures State-wise?

Shri Satish Chandra: The State-wise
flgures for 186 newly recruited are:—
Bihar: 2 officers and 60 raclets; Madhya
Pradesh: 1 officer and 30 cadets; Aimer:
1 officer and 30 cadets; Tripura; 1
officer and 30 cadets; Rajasthan: 1
officer and 30 cadets.

Shrimati Sushama Sen: Is the same
kind of physical exercises given to the
girls as to the boys in the Cadet Corps?

Shri Satish Chandra: Almost the
same type of drill is done by both,
and in the case of giris arms training
has also been introduced from this
Year. For the information of the lady
Member I may say that by the end of
this year we shall have more than
5,000 girl cadets. The teachers are
being trained at present.

Shrimati Ila Paichoudhury rose—
Mr. Speaker; Next gquestion.
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NATIONAL INCOME COMMITTEE

*1290, Shri Morarka; Will the Minis-
ter of Finance be pleased to state:

(a) whether Government have
considered the suggestion of the Na-
tional Income Committee that the
National Sample Survey should be
planned and operated under the guid-
ance of a strong Technical Commit-
tee which should include competent
economists; and

(b) if so, with what results?

The Minister of Revenue and Civil
Expeaditure (Shri M. C. Shah): (a)
and (b). The recommendation is yet
under consideration.

Shri Morarka: The report was sub-
mitted in February, 1954 and we are
now in December, 1954 How long
would it take the Government to con-
sider this report?

Shri M. C. Shah: I-think they are
considering it already. Some action
has been taken, and I think the deci-
sion will be taken very soon, and work-
ing parties are going to be set up.
The matter was discussed in August
with the Statistical Adviser to the
Cabinet and thereafter it was decided
that there ought to be working parties
under the Central Statistical Organisa-
tion, and those working parties wilt
be set up soon.

Shri Morarka: May I know what
action has been taken so far?

Shrl M. C. Shah: As [ stated, the
maitter was discussed with the Statlsti-
cal Adviser to the Cabinet on 30th
August, 1954 and according to his ad-
vice, we are just going to set up work-
ing parties to consider such recoms-
mendations of the National Income
Committee as were found difficult of
implementation by the Ministry con-
cerned, inciuding the recommendation
in  respect of the National Sample
Survey.

Shri Morarka: May I know whether
Government has considered it desir-
able to malke use of the Research Pro-
gramme Committee of the Planning

16 DECEMBER 1854

Oral Answers 1558

Commission for the purpese of guiding
the National Sample Survey?

Shri M. C. Shah: Yes.
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The Parliamentary Secretary to the

Minlster of Education (Dr. M, M. Das):
Government have not received any
recommendations or suggestions or

resolutions from the organisers of the
Conference.
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Dr. M. M. Das: One of the officers
was sent to attend this conference.
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Dr. M. M, Das; The hon. Member
may kindly consider that Goveriunent
cannot take any action unless they re-
ceive some kind of official communica-
tion or resolution or suggestions from
the Conference.
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[The Minister of Education and Na-

tural Hesources ang Scientific Re-
search (Maulana Azad): It is difficult
for the Government to take steps in
any matter unless it is put before

them formally and in a responsible
manner,]

NAvAL DOCKYARD, BoMBAY

*1293. Dr. Ram Subhag Singh: Will
the Minister of Defence be pleased to
state:

(a) the estimated cost of the work
of and development of the Naval
Dockyard, Bombay; aad

{b) whether the work has started?

The Deputy Minlster of
(Shrl Satish Chandra):
crores.

Defence
(a) Rs. 24

(b) Work is likely to be commenc-
ed at an early date.

Dr. Ram Subhag Singh: May I know
whether the contract for taking up
this work has been given, and if so,
to whom?

Shrt Satish Chandra: The contract
for a part of the first phase of the pro-
gramme has been given to Messrs Hind
Construction, Limited.

FouNDRY SCHOOL, KHARAGPUR

*1294. Shri K. C. Sodhia: Will the
Minister of Education be pleased to
slate:

(a) whether the Foundry Schonl
proposed to be opened at Kharagpur
for the training of foundry foremen
and supervisors has been started,;

{b) if not. the time by which it is
likely to start;

(c) whether it will be wholly a
Government institution;
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(d) if so, its capital and recurring
charges, ar:!

(e) the total estimated intake of
trainees and the manner of their
selection for admission?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) No. Short term Refresher Courses
have, however, been started since
March, 1954, for the benefit of
Foundrymen.

(b} July, 1956.

(¢) Yes. It will be an integral part
of the activities of the Indian Institute
of Technology, Kharagpur.

(d) Approximately Rs. 5 lakhs for
Buildings, Rs. 10 lakhs for cquipment
and Rs. 75,000 per annum recurring
charges.

(e) (i) Post Graduate Course 10
(ii) Diploma Course 20

(iil) Refresher Course Minimum 5
Maximum 1)

The selection will be made by Com-
mittees of the Institute from amongst
persons seconded by the Industry in
the case of Refresher Courses and
from amongst all candidates including
direct applicants for other courses.

Shri K. C. Sodhia;: What are the
qualifications for these direct recruits?

Dr. M. M. Das: Post-graduate courses
of one year’s duration will be open to
graduates in mechanical engineering ot
metallurgy, with one year's practical
experience, or science graduates with
three years' practical experience in
foundry trade. The diploma course in
foundry practice will be open to dip-
lomaholders in mechanical engineering
or intermediate science, with one
year's foundry practical experience.

Shri K. C. Sedhla: Will any arran8e-
ment be made for the employment of
these direct recruits?

Dr. M. M. Das: That depends upon
our vacant posts. If there is any
vacant post. recruitment will be made:
if not, no recruitment will be made.
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GLASS BLOWING EXPERT

*1295. Shri R. S. Diwan: Will the
Minister of Naturial Resources and
Sclentific Research  be pleased to
state the number of persons who
have been trained in the National
Physical Laboratory, New Delhi by
the Glass Blowing Expert since  his
appointment?

The Minister in the Ministry of
Natural Resources and Seclentlfic Re-
search (Shri K. D. Malaviya): Eleven
workers, including glass blowers,
mechanics and  apprentices, have so
far been trained by the Glass Techno-
logist.

shri R. 8. Diwan: May I know whe-
ther there is any effort on the part of
Government to find experts in glass
technolugy in Calcutta or Bombay?

Shri K. D. Malaviya: This gentle-
man. Mr. Franz Kiss is reported to be
a slass technologist of special ability,
ind he is here to give training to our
people. I do not think we have in our
country a #lass expert of such ability.

Shri R. S. Diwan: llave our Govern-
meint tricd to send any Indian ¢xpert
to {oreign c¢nuntries to get  perfect
knowledge in  this, as the Tata Re-
search Institute of Bombay have done?

Shri K. D, Malavlya: | do not know
anything about the efiort of the Tata
Research Institute. Surely, our people
must have made eflorts. and they have
chosen the best expert for us.

CANTEEN STORES DEPARTMENT

*1296. Shri Gidwank: Will the
Minister of Defence be pleased to
state:

(a) whether the employees of the
Canteen Stores Department  (India)
are entitled to free medical aid and
gratuity etc., and

(b) which other categorles of Civil

employees of the Defence Services are
entitled to this aid?

The Deputy Minister of DeYence
(Sardar Mafithla): (a) The Depart-
ment has medical officers at stationa

547 L.5.D.
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where its depots are located for render-
ing free medical advicc/consultation.

(b) Ail categories of civilinn person-
nel paid from the Defence Services
Estimates are entitled to such aid. The
employces of the Canteen Stores De-
pirtment, however, ar¢ not paid from
these Estimates and are not Gaveru-
ment servants,

Shri Gidwani: May 1 know whether
the Canteen Stores Dcpartment em-
ployees are considered on a par with
the other civilian employees, and If so,
whether they are on a permanent
cadre?

Sardar Majithia: As I said, this is a
registered concern. The Canteen Storus
Department is a registered concern,
and a commurcial concern too.

Sbri Gldwani: Will not Government
consider the question of making them
permanent, so that they may have
serurity of service, as the Department
¥ now a paying and aiso a permanent
coneeen?

Sardar Majithla: That question is
under the  considerotion of Goverr:-
ment. at the moment.

Shrl Bhagwat Jha Azad: In view 2f
the fact that the employees of this
concern are getting free medical aid.
and are under the Defence Ministry,
may I know what are the reasons for
not giving them the permanent status
of a governmen! employee?

Sardar Majithia: I have already
replied to that part of the suestion.
This is a registered concern. and it
is not, in that way, under the Defence
Department. although it is true that
I aiong with the Secretary end other
members are on the Board of Control
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The Deputy Minister of Home Affairs
(Shri Datar): (a) to (¢). The consti-
tutivn of local cooperative......

st ragaw Tae : Pe=ht o S fitad

Shri Datar: With your inclulgence,
i shall try in Hindi.

My, Speaker: He¢ may read the
answer i English and then give the
substance in Hindi.

Shri Datar: (3) to (c). The consti-
tution of locul co=uperatlive 9gocieties
in any sphere is entirely a matter for
the State Governments. Government
of [India arc not, thcrefore, aware !
the States inn wheih Forest Co-operative
Socicties have been constituted except
that the Guvernment of Bombay in-
cludied this year in their schemes for
Central grant under article 275 (1) of
the Constitution, a schome for giving
linancial assistance Lo Forest
Labourers’ Socvieties, These Societies
were siaried in Bombay onlv in
October 1453. It is, therefore, yel too
carly o suay whether the Adivasis
have Lbeen benelled through these
Societies, and il so, to what extent.

Now, I shall try to answer in Hindi.

Mr. Speaker: The hon. Minister,
Shri K. D. Malaviya will answer in
Hindi.

mgtwe wwwa sy d@iaw  areeon
swew o wh (o |0 o aredie): (B &
@ Pt ST d e gtubaat
T @A HIN e AR WA & |
gubad www wrEn & ag qun et ¢
P Mvr emr & @ Fmar ®eErd
giateni e 7t & 1 @1, g =
qIN 7 79w XAl gamal F 0w
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FacoR @ e # @@l oma i
atad  oanfraifwat 4 99 aft am
Yeaar anr gorm & 7@ s w9 A9
T & At g i At A E P P
TR ¥ T gratadl @ 139 @ LW
g

W vgwer Few : faw ot F aoft AW
g ghufagi a2 wAdt TR & 37wt
% atzateat &1 f&= Foa aitet d@ ane
9EE I & 7

Mr. Speaker: In places where these

socie*ties have not been c¢reated, how
arv the Adivasis helped?

Shri Datar: If there are no societies
at all, then other methods are adopted,
and in  ¢ertain  cases, Government
themselves ake loans aned grants.

Hﬁ o £Te am\'rw: E'Q’T mrﬁ
afataal o1 @ww a@F g & Ay
a7 qrIn 9 TUT €9 § gerad
FRagd &t

st raqws Poy: | aTT wia @ o
T 3¢ wiataa onf o adt =t &

st grom : Aifew 3 aETa &

B ww 71 - P et w e A
7 W uiws @at w I & Y
Wwr  geeqel awrm € oA W
gFm & Po faw ade § P v o
# 77 atwieal ¥ gwe @ & TESt
dud gu o W ot g et &)
arant ot gw o & W g A . W
g7

it R ;T e YW ¢ Pram
218 o
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The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Axad): (a) to (c)., A
statement giving the relevant infor-
mation is laid on the Table of the
House. |See Appendix V, annexure
No. 36.]

RussIAN STUDENTS

*1255. Tb. Lakshman Singh Charak:
Will the Minister of Education be

pleased to siate:

(a) the number of Russian stu-
dents studying in various  Universi-
ties of India, and

(b) what are the rules and regu-
lations they have to observe during
their stay in India?

The Minister of Education and
Natural Resources and Sclentific Re-
search (Maulana Azad): {(a) Nonc. as
far as the Government of India are
aware.

(b} Does not arise.

NATIONALCHEMICAL LABORATORY

*1257. Shrl H., N. Mukerjee: Wil
the Minister of Natural Resources
and Sclentific Research be pleased
to state :

{a) the number of research works
undertaken in the Natienal Chemical
Y.aboratory which have been ahan-
done:d before reaching any final
results; and

(b) the reasons therefor?

The Minister In the Ministry of
Natural Resources and Scientific Re-
search (Shri K. D). Malaviya): (a)
and (b). A statement giving the re-
quired information is laid on the
Table of the House. [See Appendix V,
annexure No. 57.]

TECHNICAL EDUCATION

*1260. Shrl V. P. Nayar: Will the
Minister of Educatlon be pleased to
state :

(a) the number of students under-
going technical education in the in-
stitutions which are controlled by
the Central Government during the
academic year 1953-54; and

(b) the total number of students
who were awarded scholarships for
university and technical education
during the same period?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) 2,613

(b) LIB4 in Central Government
controlled institutions.

INDIAN INSTITUTE OF SCIENCE, BANGALORE

*1261. Shrl Bahadur Slngh: Will
the Minister of Educatlion be pleased
to state :

(a) whether the scheme to de-
velop the Indian Institute of Science,
Bangalore has been fuliy executed:
and

(b) whether the Institute is doing
any advanced work in aero-nautical
engineering during these days?
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The Minister of Education and
Natural Resources and Scientlfic Re-
search (Maulana Agad): (a) The
4cheme is nearing completion.

(b) Yes.

NATIONAL VOLUNTEER FORCE

BrohmoChoudhury:
of Defence be

*1265. Shri
Wil the Minister
pleased to state:

{a) the steps taken by Govern-
ment to establish a Territorial Army
and National Volunteer Force Units
in Assam;

(b) whether the Units will be as-
sociated with (i} Community Pro-
jects and National Extension Blocks,
(iiy Protection works against floods
and (iii) fire fighting in rural areas;
and

(e) if so, to what extent?

The Deputy Minister of Defence
(Sardar Majithla): (a) Some units of
the Territorial Army are located in
Assam.

One Aucxiliary Territorial Force
camp was held at Silchar in January
1954 and about 430 persons were given
elementary military training for a
perickl of one week Training under
the Nationul Volunteer Force scheme
has not yet commenced.

(b} and (¢). The Territorial Army
has been ¢onstituled as a second line
of defence to the regular Army and its
units can be embodied for service
when required. The Territorial Anny
personnel generally have other whole-
time occupaliens. [t is. therefore, not
considered desirable to embody them
for Community Projects. ete. Details
of ‘he schone of National Volunteer
Force have not vet been  (inalised.
Under this scheme it is proposed to
give elementary military training in
camps for 30 days Theso camps will
9s far as possible, be in Community
Project Arcas.

SOCIAL AND RURAL UrLiFT

*1266. Shri Ganpatl Ram: Will the
Minister of Education be pleaséd to
atate :

{(a) whether social workers for so-
cial and rural uplift have been train-
ed by Government; and

(b) if so, their total number and
the nature of training imparted to
them?

The Minister of Educatlon and
Natural Resources and Scietitific Re-
search (Maulana Azad): (a) and (b).
The information is being collected and
will be laid on the Table of the House
as soon as (ollected.

TECHNICAL SCHOOLS

“1267. Shrl R. N. S. Deo: Will the
Minister of Education be pleased to
lay a statement on the Table of the
House showing:

(a) the names of the technical
schools under the Ministry and the
places, State-wise, where those are
located; and

(b) the number of new technical
high schools proposed te be opened
and the places where they are to be
located?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Axad:) (a) There
is onc Techinical Higher Secondary
School which forms part of the Delhi
Polytechnic, Delhi.

(b) It is proposed to provide for
200 technical courses in some of the
500 High Schools to be converted into
Multi-purpose  schools under the
Ministry Scheme for the reconstruc-
tion of Secondary Education. The
selectlon of such schools will be made
by the State Governments.

ANDHRA STATE ELECTIONS

Shri C. R. Chowdary:
Shrl Muhana Rao:

Will the Minister of Law be
pleased to state the estimated ex-
penditure on the February-March
1955 Elections in the Andhra State?

*1268.
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The Minister in the Ministry of Law
(Shri Pataskar): The expenditure on
the forthcoming general cleclions tu
the Andhra Tegislative  Assembly is
estimateti at Rs. 30 lakhs approxi-
mately.

COMMUNICATIONS LN ANDAMANS

*1270. Shrl S. C. Samanta: Will the
Minister of Home Affairs be pleased to
state:

(a) the progress achieved so far in
(i) connecting the existing roads from
Port Blair with the South Andaman
Islands and (li) increasing the mnum-
ber of ships from the mainland to the
different parts of Andaman Islands;
and

fb) whether it is a fact that the
displaced persons settled in the Rangot
area are not getting facilities to export
their products for sale in Port Blair
and other places?

The Minister of Home Affairs and
States (Dr. Katju): (a) (i) A state-
ment containing the necessary infor-
mation is placed on the Table of the
House. {See Appendix V, annexure
No. 58]

(ii) Only the S.8. “Maharaja” is
running regularly on the mainland/
Andamans service. Timber cargo sur-
plus to the carrying capacity of S8
“Maharaja” is being lifted on vessels
nominated by the Indian Coastal Con-
ference, as and when necessary.

{b) Settlers are producing paddy
anct vegetables which are just sufii-
«ient to meet their requirements and
have at present no surplus to export.
However, a vessel is likely to be pur-
«hased in the near futurc to improve
inter-island communication.

INDO-U. S. TEBcHNICAL CO-OPERATION

AGREBMENT

*1272. Dr. Satyawadi: Will the
Minister of Finance be pleased to
refer to the reply given {o starred
question No. 939 on the 15th Sep-
tember, 1954 and state:

(a) whether the report in pursuance
of the Indo-US. Technical Co-opera-
tion Agreement signed in 1852, has
‘been prepared; and

(b) if so. whether a copy of this
report will be laicd on the Table of
the House?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a)
and (b). The report has not yet hecen
pref.ared. Copies of the Report will
be laid on the Table of the House
when it is ready.

C1AsSICAL LITERATURE (TTRANSIATION)

*1276. Mulla Abduilabhal: Will the
Minister of Education be pleased to
refer to the reply to the supplemen-
tary question raised on starred ques-
tion No. 1805 on the 15th April, 1854
and state whether the proposal to
translate Indian Classical literature in
foreign languages has materialised?

The Minister of Education and
Natural Resourees and Sclentlic Re-
search (Maultina AZad): Yes.

TRAINING ABROAD

*1298. Shri Madhao Reddi: will
the Minister of Education be pleased
to state :

(a) whether an ofter for the train-
ing of Indian apprentices in various
Industries has been received from the
Government of Austria;

(b) if so, the conditions attached to
the offer; and

(c) whether any decision has been
taken in this matter?

The Minlster of Education and
Natural! Resources and Sclentific Re-
search (Mawlauwa Axad): (a) to (c).
A statement giving the information is
laid on the Table of the House. [See
Appendix V. annexure No. 58.]

‘T'we NoTarils AcCT, 1952
*1280. Shri T. B. Vittal Rao: Will
the Minister of Home Affalrs be
pleased to state:

(a) the reasons for the delay in
enforcing the Notaries Act, 1952,
though the same was finally passed
during August, 1852;
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(b) whether Government propose to
enforce the same in the near future;
and

{¢) if so, when?

The Minister of Home Affairs and
States (Dr. Katju): (a) The Govern-
ment did not consider it advisable to
bring the Act into force until the
rules under section 15 of the Actl had
been f{nalised in consullation with
State Governments, High Courts and
Bar Associations. This consuliation
has taken some time.

(b) and {(¢). Yes. The Ac' will be
brought into force as soon as the
rules, forms of applicalion ete., which
are under Ilnalisation, are ready for
publicalion.

INDO-1J.S. AGREEMENT

*1281. Shri Magan Lal Bagdi: Will
the Minister of Flnance be pleased
to state:

(a) how many experis under the
recent Indo-U.S. Agreement for Rail-
way Rehabilitation Programme will
be sent to India; and

(b) when they
arrive?

are expected to

The Minister of Revenue and Civil
Expenditure (Shti M. C. Shah): (a)
Only one. Sir.

{t) A name has becn suggested by
the United Stutes Technical Co-
operation  M.ssion. The matter is
under ronsideration.

[NDIAN STUDENTS IN RusstA

*1286. Th. Lakshman Singh Charak:
Will the Minister of Educatlon be
pieased to state:

(a) the number of Indian students
studying in Russia;

{b) whether any conditions are im-
posed upon them by the Russian
authorities; and

{c) what are the subjects of their
study?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) Nenc

(b) and (¢). Do not arise.

OnrDpNANCE  FacTORIES

*1289. Shri H. N. Mukerjee: Will the
Minister of Defence be pleased to
state:

(a) whether orders for manufac-
ture of barrels have been withdrawn
from Ordnance factories; and

(b) if so, the reasons therefor?

The Deputy Minister of Defence
(Shri Satish Chandra): {a) No.

(b) Does not agrise.

CERTIFICATES OF APPROVAL

#1292, Shrl R. N. S. Deo: Will the
Minister of Natura! Resources and
Scientific Research be plcased to
state:

{(a) the number of applications for
review under Rule 57 of the Mineral
Concession Rules, 1949, against the
orders of the Government of Orissa
refusing to grant Certificates of
Approval, which were received by the
Union Government in the years 1951-
52, 195253, 195354 and 1954-55 res-
pectively;

(L) the number of applications dis-
posed of and the number still pend-
ing: and

() the number of applications
granted and the number rejected?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) to .(¢).
A stalemen! giving the information
required is laid on the Table of the
House. |See Appendix V, annexure
No. 60.]

WELFARE OF SCHEDULED CasNs Lic. IN

HYA PRADISH

*1298. Muila Abdullabhai: Will the
Minister of Home Affairs be pleased
to slate:

(a) whether the Goverament ot
Madhya Pradesh have sent any parti-
cular scheme to the Government of
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India during 1854-55 for the uplift of
Scheduled Castes etlc, under the Five
Year Plan in Madhya Pradesh; and

(b} if se. its outline and economic
aspecis?

The Deputy Minister of Home
Affairs (Shrl Datar): (a) and (b). A
sltalement showing the details of the
schemes for Madhya Pradesh approv-
ed by the Government of India for
1954.55 is laid en the Tuble of the
House. |See Appendix V, annexure
No. 6.}

YOGA ASHRAMS

*1299. Shri 8. €. Samanta: Will the
Minister of Education be pleased 1o
refer fo the reply given to starred
qucstio:r No. 541 on the 30th Novem-
ber. 1954 and state the results of the
rescarch work done by Kaivalaya-
dhana Shreeman Madhava Yoga
Mandir Samiti., Poona?

The Minister of Education and
Natural Resources aned Scientific Re-
search (Maulana Azad): A statement
is laid on the Table of the House,
[See Appendix V, annexurc No. 2]

EcoNoMIc COMMISSION FOR ASIA AND
FAR EasT
*1300. Shri Magan Lai Bagdl: Wil
the Minister of Natural Resources und
Scientific Research be  pleased 1o
sfate:

(a) whether any Indian delegation
participaled in E.CAF.E's (Regional}
Sub-Comimnittee mecling on mineral
resources held recentily, and

(b) if so, the decisions {aken at thatl
meeting?

The Minister in the Ministry of
Natural Resources and Scientific Re-
search (Shri K. D. Malaviya): (a) Yes,
Sir.

(b) No decisions were taken at the
meeling. A stalement giving impor-
fanl recommendations made by the
Sub-Commitiee is, however. laid on
the Table of the House. [See Appen-
dix V, annexure No, 63.]

SURVEY TRAINING SCHOOL

*1301. Sardar Hukam Singh: Wil
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) the number of the Central
and State Governme:il Officers trained
during 1954 so far in the Survey
Training School at Dehra Dun, and

(b) whether any Teighbouring
couniries deputed any of their Officers
for training in this Institution during
the year 19547

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) Eight
Officers of the Central Government
and eight Officers deputed by the
State Governments were I(rained
during 1954.

(b) No. Sir. But five Oflficers whe
were deputed in 1953 completed their
fraining in 1954,

DIAMONDS

*1302. Shri D. C. Sharma: Will the
Minister of Natural Resources and
Sclentific Research be pleased to stute:

(a) the total quantily of diamonds
obtained frum diamond mines in Inclia
during the yvar 1895354 so far;

(b) the total amount of royally re-
ccived from these mines during 1953-
54 so far; and

(c) whether any other kind of tax
is levied on such diamonds?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (o) Figures
of production of minerals are collected
for calendar years. Totlal output of
diamonds in India during calcndar
year 1953 was 2,207 Carals. Informa-
tion regarding 1954 is mot yet due.

(b) Rs. 1,00,780.
(c¢) Yes, Sir.
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CURRENCY N@TES

*1303. Shri Krishnacbarya Joshi:
Will the Minister of Finance Dbe
pleased to state:

(a) the total  value of  currency
notes of various denominations print-
ed at the Currency Notes Press. Nasik,
in 1953; and

(b) the total value of the currency
notes printed for foreign countries
during the same period?

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guba): (a) The total face value of
Indian Currency and Bank potes of
various denominations printed at the
Currency Note Press at Nasik Road
in 1993 is Rs., 06,8730 lakhs.

(b) The total value of the currency
notes printed for forcign countries in
1853 is Rs. 22035 lakhs.

NATIONAL INCeMl: COMMITTEE

*1304. Shri Morarka: Will the
Minister of Finance be pleased to
stlate:

(a) whether the attention of Gov-
ernment has been drawn to the
various recommendations made by the
National Income Committee in its
final report for improving the collec-
tion of statistical data by evolving a
uniform procedure; and

(b) if so, wift action Government
have taken in this direction so far
and what further action Government
propose to take to make statistics
more reliable?

The Minister of Revenuc and Civil
Expenditure (Shri M. C. Shah): (a)
Yes, Sir. According to its terms of
reference, the National Inctome Com-
mittee has inade a number of recom-
mendations on improvement of quality
«and coverage of the available data
and colletion of additional data.

(b) The recommendations  were
‘onsidered by the: Committee of
Departme:ta! Statisticiins and later
by the Juint (nferences of Ceniral
and State Statisticians. These recom-
mendations are now in three stages

of implementation. For some, eftec-
ive steps are already being taken to
implement them;  in respect of vthers
prelininary  activn has either been
initiated or proposced after due exami-
nation: and the rest are still under
exanlination by the concerned Minis-
tries and the Central Statislical
Organisation.

NaTi0Owa, Caver CORDs

*1305. Th. Lakshman SIngh Charak:
Will the Minister of Defence be pleas-
eqd te state:

(a) whether the N.C. cadets are
ziven any concessions while appear-
ing for the .loint Services Wing

Examination held by the Ur.SC,;
and
(b} if so. what are these conces-

sions?

The Deputy Minister of Defence
{Shri Satish Chandra): (a) No.

{(b) Doe: not arisc.
RURAL UNIVERSITILS

*130%. Shri Randaman Singh: Will
the Minister of Education be pleased
to state:

(a) whether any proposal to set up
a Committee to examine the  possi-
bilities of setting up Rural Universi-
ties is under the consideration of
Gover:iment;

(b) if so, whether any decision has
been taken in thls regard. and

(¢) if not, by what time a decision
is expected to be arrived at?

The Minister of Education and
Natural Resouvrces and Scientific Re-
search (Maulana Azad): (a) to (c).
Attention is invited to the reply given
to Starred Question No. 189 in the
L.ok Sabha by Shri Rishang Keishing
on 17th November, 1954, The terms
of reference of the Committee men-
tioned therein include mainly the
recommendation of a possible pattern
for Rural Universities.
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The Minister of Home Aflairs and
Slates (Dr. Katju): (o) and (b). The
Staies which are at present levying
iiternal customs dutics and the net

revenue from these duties as budgeted
by them for 1954.55 are as follows:

i{viderabad Hs. 164 lakhs.
Rajasthan Rs. 313 lakhs.
Madhya Bharat Rs. 74 lakhs.
Saurashtra Rs. 14 lakhs.
{¢) The¢ State Governments con-

cerned have been taking steps to re-
duce or abolish the internal customs
duties wherever possible and have, in
consultation with the Central Govern-
ment, decided that the duties should
be completely abolished with effcct
from the 1st April, 1955.

(d) and (e). It is expected that the
Rajasthan and Madhya Bharat Gov-
ernmenis will require some assistance
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from the Cenire for meeting the loss
caused by the complele abolition of
the internal customs duties frum the
1st April, 1955. The nature and extent
of the assistance to be given to these
States are still under consideration.

GBNBRAL CULTURAL SCHOLARSHIPS
SCHEMS

805. Shri D. C. Sharma: Will . the
Minister of Education be pleased to
refer to the reply to the starred ques-
tion No. 1115 asked on the 20th
September. 1954 and state the amount
spent so far on the foreign students
who are availing themselves of the
educational facilities in India under
the General Cultural Scholarships
Scheme during the year 1954.557

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): Rs. 5.36.458.

UNEMPLOYMENT

%08, Dr. Ram Subhag Singh:
7 | Shrl Ram Dass:

Will thé Minister of Education be
plcased to state:

(a) whether the scheme  initiated
by the Government. of India in
August 1953 to relieve unemployment
has been taken advantage of by all
the States;

(b) if not, the names of the States
who have not yet participated in the
scheme;

(c) the total numbers of rural
school teachers and social education
workers who have so far been
appointed in different States under
that scheme;

(d) whether any technical or

vacational schools have also been
opened under the scheme: and
(e) if so, their number and the

names of the places where they have
been opened?

The Minlister of Education and
Nalural Resources and Scientific Re-
search (Maulana Aszad): (a) Most of
the States are participating .in the
scheme.
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(b) Andaman and Nicobar Islands
are not interesied. Proposals from
Delhi, Himachal Pradesh and Jammu
and Kashmir are at dilferent stages
of processing.

(c} 59,337 teachers and 1,993 social
education workers have been sanc-
tioned upte 30th November, 1954. The
information regarding the number of
teachers and workers actually appoint-
ed in each Siate has nol yel been
made available by all the States,

(d) No.

(e) Does not arise.

NATIONAL Drama FrsTivaL

807 { Shri Dabhi:
: Shri L. Jogeswar Singh:

Wili the Minister of Education be
pleased to stiale the names, the
languages and the authors of the plays
that are propesed 10 be staged in
Delhi during the National Drama
Festival which is being held by the
Delhi Natya Sa:ngh under the auspices
of the Sangeet Natak Akadami?

The Minister of Education and
Natural Kesources and Scientific Re-
search (Maulana Agad): The infor-
mation is being collected and will be
laid on the Table of the House.

Rep Foxkr Mussum

808. Shri Bahador Singh: Will the
Minister of Education be pleased 1o
slate:

(a) the average number of visitors
te the Red Fort Museum every
month;: and

(b} what was the gale money
collected during the  months of
September, October and November,
19547

The Minister of Education and
Natoral Resources and Scilentific Re-
gearch (Maulana Arad): (a) 386,551

(b)

Manth

Gate fees collected

Rs. As. Ps
Scprember, 1954, 3818— 6— 0
Octaber, 1954. 5975——I4— Q

__ November 1954, 5613—iz— 0

FOREIGN INVESTMENTS
809. Pandit Munishwar Datt
Upadbyay: Will the Minister of
Finance be pleased to siale:

(a) the totul amount of capital in-
vested in foreign banking and in-
surance concerns in India in the years
1947, 1850 and 1954, and

(b) the total number of such con-
cerns in 1947 and their number at
present?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a)
Government have no information ro-
garding the total amount ef capital
invested in foreign banking and insur-
ance companies in 1947, 1850 and
1954, The Heserve Bank is al present
conducting a Census of India's foreign
assels and liabilities which when ¢om-
pleted will show the position upto the
end of 1953.

(b) the number of foreign baniis
working in India at the close of 1347
and in October 1954 was 15 and 14,
respectively. In addition, at the end
of 1947, there was one scheduled bank
working in India, which was incorpo-
rated in Pakistan, and in Oclober,
1954, two banks incorporated in
Pakistan were working in India. The
number of foreign insurance com-
panies registered under the Insurance
Act. 1938, was 110 on the 15th Novem-
ber, 1947 and 104 on the 151th Novem-
ber, 1954,

Luminous OBJECT SIGHTE® OVER
CALCUTTA

810. Dr. Ram Subhag Singhk:  Will
the Minister of Natural ResSources and
Sclentific Research be  pieased to
slate!

(a) whether it is a fact that a
bright luminous ebject with a long
tail was seen in the sky over Calculla
on the 31st October, 1954 from the
control tower of Dum Dum Airport;

(b) whether the identity of the
object has been found out; and
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(¢) whether such objects were seen
in some other parts of the couatry
during October. 19547

The Minister of Education and
Natural Resources and' Scientific Re-
search (Maulana Azad): (a) Gov-
ernment have no information on the
subjuect apart from the reports :hat
appeared in the Press,

(b) Does not arise.

(c) Yes, Sir. Some objects were
reported in the Press (o have been
sighted at Bombay on 7th and 1lth
Oclober, 1954,

DisTrRICT CENSUS HAND-BOOKS

§11. Shri R. N. S. Deo: Will the
Minister of Home Affairs be pleased
to slate:

(a) whether all the 195 District
Census Hand-books which were in the
Press., as mentioned in Census of
India, 1951, Vol. I Part I-A—Re-
port. have since been published;

(b) if not, the number and names
of Districts, State-wise, for which the
District Census Hand-books remain
to be published; and

(c) the reasons for the delay?

The Deputy Minister of Home
Affairs (Shri Datar): (a) No.

(b) A statement showing names of
the Districts for  which the Census
Iland.-books are still tv be published
is attached. [See¢ Appendix V, an-
nexuire No. 64.]

(c) The District Census Hand.books
are State publications. They involve
very heavy printing work of a com
plicated natlure. The Stale presses arc
overworked and are no! able to make
much headway. The State Govern-
ments concerned are being requested
to expedite the printing and o engage
private presses, where possible.

SETTLEMENT IN ANDAMANS

812. Sbri S. C. Samanta: Wil the
Minister of Home Affairs be pleased
to state:

(a) how many displaced persons
have been setiled in the Rangot area

in the Andaman and Nicobar Islands
to date;

{b) how many lamilies are expect-
ed 10 2o there for settlement in the
near fulure;

(¢) whether any drinking water
arrangemenl has been made for
them;

(d) what sort of articles they are
producing there at present;

(e} whether the guantily of rice
produced by them there was  suffi
cient to meet their requirements last
year; and

(f) if not, how the
met?

The Minister of Home Affairs and
States (Dr. Katju): (u) 2,071 displaced
persons have been seitled in the
llangot Valley and other adjacent
arcas in the Middle Andaman.

deficit was

(h) Five hundred families including
398 displarced familiss ure expocted
tu be seilled in areas. vlher than
Rangol area of the Andamans during
1955.

(e) «Drinking water is available
from fresh waler streams. Some pucca
wells have alse been constructed.

(d) The selllers are growing paddy
and vegelables.

(e} and (f). Seitlcrs taken during
19513 produced sulficienl rice for their
requirements. Settlers taken during
the current year have yet to harvest
their c¢rops.

PoLIce ATROCITIES

813. Shri Dasaratha Deb: Will the
Minister of States be pleased to state:

(a) whether Government have re-
ceived any complaints during Septem-
ber, 1954 that there had occurred 8
case of a serious Police atrocity in
Dnoma Chara area of Kallasahar
Division in Tripura State;

(b) it so, the facts of the case. and

(¢) the steps taken so far to in-
vestigate the matter?
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The Minister of Home Affairs and
States (Dr. Katju): (a) No, Sir.

(b) and (c). Do not arise.
CANTEEN STORES DEPARTMENT

814, Shri Gidwani: Will the Minis-
ter of Defence be pleased to state:

(a) whether there has been any
change recentlly in the pay scales of
the employees of the Canteen Stores
Department (India); and

(b) if so. the nel increase in ex-
penditure in a year as a result of this
revision or change?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(h) Approximately Rs. 42,000 in a
year.

INTERPST-FRER LOARR

816. Shri M. S. Gurupadaswamy:
Will the Minister of Finance be pleas-
ed to state:

(a) the total amount of interest-
free loans given by Government
during 1954 so far;

{b) the special purposes for which
these loans have been given; and

(¢) the total amount of loans asked
for by the various Stale Governments
during the same period?

.he Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a)
and (b). Interestfrece Loans sanc-
tioned during the  current {inancial
year upto the lst @ctober, [U54,
amount 1o about Rs 207 lakhs The
main  items arc:

(i) Leans to Stale Governmen's
for development of handloom
industry—-Rs. 189 lakhs.

(ii) L.oans for colonisation in the
Andamans—Rs. 12 lukhs,

(iii) Loans for development of
village industries—Rs. 4 lakhs.

{iv) Loans 1o educational insti-
tutions for construction of
hostels—Rs. 2 lakhs.
Tortat—Rs. 207 lakhs.

(¢} The question presumably relatles
to  interest-free loans. The total
amount asked for by the State Gov-
ernmenis during this period was
about Rs. 196 Inkhs.

GRANT TO DRAMATIC INSTITUTIONS IN
Assam
817. Shri K. P. Tripathi: Wil the
Minister of Education be pleased 1o
state:

{a) whether any grant has been
made to any Dramatic Institution of
Assam during the current financia!
year;

(b) it so. its name;

(c) whether similar grant has been
made to any Institution ef Music in
Assam during the same period; and

(d) if so. its name?

The Minister of Education and
Naiural Resources and' Scientific Re-
search (Maulana Azad): (a) No. Sir,

(b) Does not arisc.
(c) No. Sir.

(d) Does not arise.

BRI
cl¢. st @Wo We [EWY: FH
faa 9 ag Ta= Ft FwW gy
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The Minkster of HKevenue and
Dcfence Expenditure (Shri A, C
Guha): (a) Poppy is al present culti-
vated in the States of Madhya Bharat,
Rajasthan., Uttar Pradesh and 1o a
small extent in Jammu and Kashmir,
for the extraction of opium; in Tehri
Garhwal and Debra Dun districts of
the Uttar Pradesh cultivation for pur.
poses of the production of seed is also
allowed: and in the States of the
Punjab and PEPSU exclusively for
production of seed
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(b} Poppy cultivation has been
banned in the State of HMHimachal
Pradesh  with etlect from the 1st
October, 1954.

CHiMACLAY ORE

819. Shri Deozam: Will the Minis-
ter of Natural Resources amd Scienti-
fic Resegrch be pieased to state:

(a) the quantity of China clay ore
(Kaolin) produced in the country
annually; and

(b) how the quality of indigenous
China clay compares with that of
other countries?

The Minister in the Ministry of
Natural Resources and Scientific Re-
search (Shri K. D. Malaviya): (a) and
(b). A statement giving the required
information is laid on the Tahle of
the House. [See Appendix V, an-
nexure No. 65.]
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LOK SABHA
Thursdal;, 16th December, 1954.

Phe Lok Sabha met at Eleven of the
Clock.

[Mg. SpeaxEr in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

12 Noon

DEATH OF SHRI JWALA PRASAD
SRIVASTAVA

Mr. Speaker: I regiet to inform the
House of the passing away at the age
of 65 of Shri Jwala Prasad Srivastava
who was a member of the Constituent
Assembly of India (Leglslative) and
of the Provisional Parliament. He
passed away in Lucknow on the 15th
December, 1954. Shri Jwala Prasad
wasg Minister for Education and Fin-
ance and Industries, Government of
Uttar Pradesh, from 1931 to 1936 and
1837 respectively. He was also Mem=
ber for Civil Defence and Focd in the
Viceroy’s Executive Council.

1 am sure the House will join me in
conveying our condolences to his
family.

The House may stand in silence for
a minute to express its sorrow.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Latin CRARGE ON SATYAGRAHDS IN

IvraEAL, Maneur

Shrt M. S, Gamupedsswamy (My-
aore): Under Rule 215, I beg to calt
the attention of the Minister of Home

577 L&D

3030

Affairs to the following matter of ur-
gent public importance and [ request
that he may make a statement there-
on:

“The situation arising out of
police lathicbarge and brutal
attack onthe peacef2l salpagrohis
in Imphal, Manipur State, on De-
cember 14th and 15th causing ser-
jous injury to many saiyagrahis
and grave insult to many women
who participated in the move-
ment.”

The Prime Minister avd Minisier of
External Aftatrs and Defence . (Shrl
Jawabarlal Nehru): My colleague, the
Home Minister, is occupied in the
Rajya Sabha at the moment, and he
has asked me to say that he will in-
quire immediately into this matter and
bring such facts as are available to him
to the notice of the House. Apparent=
ly, these incidentsrelateto what %ok
place yesterday and the day before.
One thing I should just like to men=
tion, i.e. thebackground; whatis hap-
pening in Manipur is what is call the
salyagraha—same people sitting in
front of the houses of the advisers and
the advisers’ office trying to prevent
ingress and egvess, preventing them
from going in or coming out of their
houses or going in and comlng out

of the advisers’ office, because
they want the Advisers’ Coun-
cil to . be dlscontinued —dis=

missed—and an Assembly to
be formed. These are their demands,
whicb may be right or wrong. DBut
what is daily eccurring js the preven=
tion of the going in and coming out of
their offices and of their houses. Nor-
mally—not for the last two days—
we have seen that they have some-
times to be removed to make a pase
sage way for the advisers to go. That
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{8hri Jawaharlal Nehru]

is what we have found about the pre-
vious days; this bappens simost daily,
but as regards the last two days, il
you will permit, we shall get the fycig
and place® them before the House.

PELIMGTATION COMMISSION
(AMENDMENT) EILL

The Minbster in the Ministry of Law
{Shri Pataskar): 1 bex to move for
leave to introduce a Bill furtier to
amend the Delimitation Cowmmission
Act, 1952

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Delimitation  Commission Asxt,
1952.”

The motion was adopted.

Bhrl Patasmr: 1 introduced the
Bill.

RESOLUTION RE. REPORT OF
RAILWAY CONVENTION COM-
MITTEE—=contd.

Mr. Speaker: The House will mow
resume further discussion on the Be-
solution re: recommendations of the
Railway Convention Committee, 1954,
moved by the Minister of Railways on
the 15th December 1954. Of the 6
hours allotted for this Resolution, 4
hours and 35 minutes have already
been availed of yesterday and 1 hour
and 25 mnutes now pemain. This
roeans that this Resolution will be dis-
posed of by about 1.30 or 1-35 p.m.

Thereafier, the House will take up
Supplementary Demands for Grants
including the Appropriation Bill for
which 5 hours have been allotted.

According to our usual convention,
the voting on the Resolution will take
place at 2.30 p.m.

{Mze. DepTTY SPRARER in the Chair.)

16 DECEMBER 19584

Report of Railway 3032
Convention Committee

Shri Velarudban (Quilop cum Ma-
velikkara-Beserved.—Sch. Castes):
Yesterday I bad just begun to spesk
yn the Resolntion gn e recoramen-
datléns of the Convention Committee
and than the House rose for the day.

You, Sir, being the Chrirman of
the Reilway Convention Conumnittee,
know very well that the separation of
railway fipance from general foance
began in 1924. After the 1924 con
vention, it was a feature every five
years % decide how the finances bet.
ween the railways and the general
revenues should be adjusted. I went
through the report carefully aad 1 was
sorry to find that even though the
Report gave certain inforination, the
House was not given the bepefit of
taking into account the various memo-
randum and reviews submitted both
by the Financial Commissioner of
Railways and the Raillway Board. If
these reports, which were submitted
periodically to the Convention Oom.-
mittee, had been before the Members,
we should have been able to assess
sbe various implications that were
responsible for the Convention Com-
mittee arriving at certain conclusions,

Looking into the antecedents megard-
frg separation of rallwav finance from
general finance, there might have been
a Justification at that time for a divi-
sion between the two, but later o thls
convention has continued and it is
even now being continued. I thought
that a revolutivnary change would be
suggested by the Committee, even
though it sat for only some time. I
must tell you that it is my firm belief
that railway finance and general finan-
ce should be integrated as soan as
possible. As I said yesterday, 1 re-
member that in 1850 when we had a
discussion ©n the railway budget I had
occasion to suggest the same thing,
that the railwmy finance or the rail-
way department. unlike as is being
administered todav, should be integra-
ted with general finance as a whole.
The separatiag, swhich is still coatie

*Laid on the Table ir reply to Short Motice question No. 10, dated the
24th December, 1954, See Part I of Debates—Col Nos. 1986 to 1969.
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nuing, was responsible for a lot of
confusion not only in the mind of the
Ppublic but in the mind of the Gowern-
ment.

It was not poasible for the Conven-
tion Committee, even thoughb it went
into the detalis of the financial aspect
of the raflway undertaking, to suggest
any revolutionary change or deviation
even from the elementary principles
of the accounting system tbat was
followed by the railways. It was a
persistent demand in this House as
well as among tbe public that the ac-
counting systemn followed by tbe rail-
ways as a whole would bave to be
changed completely so that a new ac-
<ounting systern base@ on a com=-

mercial aspect could be intro-
duced as a result of which the
Public might be able to know

the variows aspects of the railway
undertaking in detail The present
accounting system and the allocation
rules also are not able & be under-
stood properly by the public as well
as by the common man. Even these
Tules of allocation of expenditure are
pot before the House so that we may
also make use of it when we make
certain observations.

Sir, the Committee bas given a de-
cision that the present rate of dividend
that is given to the general revenues
will have to be coatinued for arother
S years. Of course, this was what we
expected even when this Resolution
was brought before this House seve-
ral months before. But, we thought
tbe Committee will view the whole
Report from a wider perspective.
Unfortunately that was not done. The
Committee had an opportunity or a
chance to go into the details of this
great national undertaking wbicbh is
being run more or less om a commercial
basis by the Govemment. At the
same time one thing the Government
was not able to decide and tbat is
whether the ral'way undertaking
should be run purely as a social uti-
lity concera or as a cammercial 808~
cern, As the Report says, a balanced
view was taken by the Govern-
ment, but at the same time, it
is my humble submisgion that the
rallway undertaking, even though

16 DECERHER 1954

Report of Railway 3034
Convention Committee

it is run as a commmercial undertakimk
ahould be taken entirely as a social
utility concern in the situation in
which we are living today. Sir, not
oply in india, but in ofher couG.
tries where the programme of a wel-
fare State is in vogue, the railways
are treated as a socisl utility con-
gern aud they are not taken as a kind
af milch cow to be wused by the
general Bnance.

When we g0 into the practice now
followed by the Government as far as
rajlways are concermed it can be wery
clearly seen, the Government waals
the general revenues to taxe as much
finance from the railway funds for its
own purposes as pastible, That is wbhy
there is always fuactuation. [0}
course, mterest on loaps issued will
be quite essential but tben it should
bave been the responsibility or look
out ofthe Government to 8see that it
is not only parficular in taking reve-
nues from tbe railway funds but at
the same time from other sources. If
the railways bad been rnm omn a com-
mercial basis and not on a social uti-
lity basis, we could have bag great
opportunities for developing tbe rail-
ways as a whole in the country,

As the Report says, even according
to the Five Yeaar Plaz we have coly
# scheme {or developing the railweys
by 1508 miles. When considered with
the development that Is regulred in
the country, 1 think, Sir, these 1500
miles are a very short and scanty
mileage.. 1 must say, when the de-
mands from all States are coming that
the railways should be extended, cer-
tainly the Govermment should ‘have
seen to it that instead of filiing the

toffers of the general revenues
wirith the revenues aceTuing
from the railways, that mopey

should have been uged for
developing the railwey lines all over
India. We have got at present about
35.000 miles of railways in Indis and
it is a crediteble thing when compareu
to ¢hina. It Is said that ia China
there mre only about 11,800 miles of
Talways,

Dr. IsisoorTe
miles.

(Medgk}: 16,000



3035 Resoltion re:
Shri Velayudban: I know better
than you.

Mr. Deputy-Speaker: How many
thousand miles Hon. Member also
once belonged to this Party and there-
fore, he kmows.

Shrl Velayudhan: 1 have seen It

Shrl Nambilar
wants to know
than him

Shri Velayudhan: There is no need
of any dispute over this matter. I was
very anxious to know about this par-
ticular question and 1 bad a dEcus-
slon with the officer from the Govem-
ment of India deputed to China to
study the railway conditions. He has
submitted a very good report. I had
a long discussion with him and then
I understood that the total mileage of
railways in China is today about
11,000 miles At the same time, in
India we have got about 35,000 miles,
which is a very creditable thing What
I bave to say here is that the progress
which we are making iy India deman-
ds that we must spread the railways
throughout the length and breadth of
the country and this could have been
possible in a better way if the Govern.
ment bad utilised the rallway finance
entirely for the weitare, rehabilitatio:
as well as developmment of the rail.
ways. Of course, the welfare of the
railway employees and workers Is also
there

(Mayuram): He
who Emows betier

Then Sir, about another point which
I wanted to mention here is that, ac-
cording to the Financiat Commission-
er’s Report in 1949, he has very well
stated there, that:

“Considering the relative re-
quirements of the railways....
and reserve a sum amounting: to
Rs. 72 crores for discharging their
obligations for rehabilitation ete”

That wasthereportthat was submit-
ted in 1949. But, {n 1954, the review
submitted by the Financial Com-
missioner as well as the Railway Board
says that there will be a shortfall of
Rs. 31 crores after taking the 4 per
cent dlvidend by the Government.

16 DECEMBER 195¢
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Looked at from this point of view
the future of our railways is not very
happy. It is not very happy because
thé only alternative we could find is
to raise the tariff which also 1s recom-
mended by the Report here, Sir,
whenever there is a shortage or a
crisis in the general fnancial situa-
tion, immediately the Goverument
turns to the railways for Alling the
gap. That was the precise polley of
the Government for the last T years.
This was ever witnessed in the Budg-
et that was presented in 1949, 1950 as
well as in 1851, It was clear-
ly stated there and it could also
bave been seen from the bud-
get provision that the Govern-
ment depended more on the railways
than on any other resources to fill the
gap. Now, bow can this Five Year
Plan work out properly is this pre-
sent rate Is continued? My own sub-
mission here is.

My. Deputy-Spezker: The hon.
Member has no more time at his dis-
Dasal. %

Shri Velayadban: Only one more
point 1 have to state here regarding
the welfare of the employees because
the Government is taking this 4 per
cent. divid.end. My own contention is
that the Goverrunent should not use
the railways as a milch cow, taking
all the resefves, with the result that
the railways cannot be nm as a social
utility concern. My own submission
to the Railway Minister is that in a
Welfare State the railways shouid be
run as a social utility concern. If it
Eoes at this rate, I do not think for
another 20 years you will be able to
make the railways a social utility
COTICETD.

Shrimat) ‘Tarkeshwari Sinha (Patna
Past): Sir, 1t is really gratifying to
find that the Railway Convention
Committee which was appointed dur-
ing the end of the last Budget Ses-
sion has found no justification for
making any substantlal departure
from the terms and conventions pre-
vailing before. The modifications sug-
gested by the Convention Committee’s
Report are very modest in nature and
they are only intended to afford »
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flexibllity of allocation of funds during
this development phase of the Plan
period.

The primary purpose of the Conven-
tion is to secure a definite contribu-
tion from the railways to the general
finance and this has been done by the
allocation of surplus on a comimercial
basis betweén general fiiiance and the
Railway Reserve. A uniform divi-
dend of 4 per cent on the capital at
charge of the railways has brought
stability and continuity in the whole
atmosphere. That means the interest
on the loan capital of the railways
leaves a net contribution of an ave-
rage of Rs. 7% crores per anown, It
is by any fair criterion a good con-
tribution as it has the virtue of obtain-
ing a fair return for the general fin-
ance, while the necessity of a reserve
for rehabilitation has also not been
overlooked.

The terms of the Convention, Sir,
for the next five yemrs are based on
the appreciation of the present need
of the development expenditure and
4lso the relief that is to be granted
to the Rallway Finance because of the
t.eavy expenditure in the future.
Hence, the fresh coovention suggests
two very Important modifications. We
all know tbat so far as over.capitalisa.
tion on the Railways is concerned, it
has proved a heavy strain on the
structure of the railway flnance. But
now under the new Convention, pay-
ment of amount of the over-capltali.
satioo will be made at a lower rate,~

the rate equivalent to the average

borrowing rate of the Union Govern.
ment from the commercial depart-
mentz—the rate being nearly 317 per
cent. This concession will secure 4
saving of Rs 1 crore, because the
tentative estimate of over.capltallsa.
tion being Rs. 100 crores,

Another modification, and a very
important modification indeed. is that
which helps the soh:tioo of the pro
blem of reserves for outlay on expan.
sion schemes. A moratorium bas to
be declared on the loan capital
advanced for the coostruction of néw
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lines etc. and the rate of interest tbat
is to be cbarged has been fixed at a
lower point of tbe prevailing borrow-
ing rate; and it has been fixed at that
rate for the period of construction, up
to the time when these newly con-
structed lines are opened for traffie
purposes. The arrears of the dividend
are to be paid after this period of
nearly five years, in addition to the
current liability that will be paid by
the raillways Here we can see that
this will mean a saving of nearly
Rs. 2 crores, on the a:sumption that
the iovestment would be approxi-
mately Rs. 80 crores on the construc-
tion of about 1,500 miles in the Second
Five Year. The conservative estimate
of the Railwey Board, 1 am not ready
to accep!, because it & too comserva-
tive and it does not necessarily indicate
the magnitude of the expansion plan
that we are going to undeitake during
the next Five Year Plan. But the
Board’s estimates are very helpful
because they indicate a quantum of
relief available to the railways on a
lower estimate. These c#ncessions, Sir,
have perhaps diverted attention from
a very important point indeed and
that 1is the appropriation of the
Depreclation Reserve Fund. The pre
vailing rules of allocation require an
unduly simsble deflation of Reserve
Fund in view of the obligations to
charge the full and actual cost of re.
placement or renewal of the existing
assets of the Fund. But the magnitude
of the quantumn of rehabilitation can-
not be overlooked here, because even
at the end of tbe first Five Year Plan.
neariy 40 per cent. of the locomotives,
nearly 50 per cent of the passenger
coaches and nearly 35 per cent. of tbe
wagons will remain over.aged and will
require rebabilitation and replace-
ment. Therefore the emergency alloca-
tion of Reserve Fund bas rightly been
raised to Rs. 35 crores from Rs. 30
crores. But here its direct Impact an
the two reserve funds cannot he
miseed.

With a marginal relief in the pay-
ment of dividend, the net surplus to
be left over for the ieserve wili be
reduced appreclably by the extra
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allocation of Rs. § crores to the
Depreciation Fund. Still in the present
contingency-the Committee could not
have provided for any other ways
rather than this and we have to face
this fact that the Revenue Reserve
Fund which bad to go without any
appropriations whatsoever sioce the
last two years will be frozen at the
fevel of Rs. 38 crores, representinj
balance on 31st March 1955. Many boo
#rlends have expressed their mis
appreberrzion because ot this reduction
of Revenue Reserve Fund But I do
wot think this result should be received
with any feeling of concern, because
appropriation to this Reserve Fund can
wait till there is a clear certainty of
no defaults in the payment of the
Jividend in the coming years. I am
certain that we shall be able to secure
it in the near future in 8 very sub.
stantial way. And I do not think there
will be any cause to invoke tbis
reserve during the coming years
which bas been specificalliy #et up aa
an insurance for this pucpose

In the five years endirg March 1955
appropriations to the Development
Fund from the net surplus will be
approximately Rs. 3550 crores, but I
think that the pressure on tbe ex-
penditure with regard tu the staft, with
regard to development and constrac-
tion and also replacement of the old
lines, old wagons, and coaches, efc,
will be great. That is why 1 think that
the aggregate will come up to nearly
R:=. 44 crores. Though the appropria-
tions to the Development Fund hes
been provided at Rs. 35'59 aores, 1
thirik this figure will have to be pushed
up to Rs. 44 crores, because the rate
of expenditure wil be much bigher
in tbe future. Up till now they hawve
been below the legitimate expecta.
tions of the country, therefore the
expenditure outlay on the develop-
ment schemes also wil have to be
pushed up from Rs. 8'5 crores teo
eomethiog like, I think, Rs. 14 crores
pet year. ‘It involves an imevitable
gverdradf upon the exchequer, whith
the Commitiee has righily recormupend.
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ed and which bas been a very im-
portant recommendation of the Con-
vention Committee’. Lastly it is very
gratifying to note that the Report have
been largely based on the ruture ex-
pansion programme of the rallways
and the Committee bas not overlooked
the Important aspects that we are
going to face in the Second Five Year
Plan. While added impetus will be
given to the development of the rail-
ways, the accumulation of left.out re-
habllitation work will require priority
rather than the construction of new
works or new lines, because they
refjuire more urgent solution than the
construction of new lomes. Therefore,
the betder thing will be to give priority
to those things that bave been left
over. Replacements of the outmodead
lines, wagons etc. will have to be given
a .gieater priority than the comstruc-
tion of the new works. Therefore, these
arrears that the railways are liable to
ineur can very well be taken over to
tbe next Five Year Plan. There is no
need for putting additional financial
burden now on the shoulders of the
railways because they will be already
works, with the construction of new
lines, etc. Because of the heavy pro-
gramme for the increase of transport
facilities in the country, I do not thiok
it is desirable to put any additional
burdens on the railways at present.
‘Therefore, in my opinion, these arrears
must be cleared in the initial stages
of the next Five Year Plan and not
during the first Five Year Plan.

Lastly, 1 would like to congratulate
the Committee on the fact that they
bave really brought a solution to this
problem by providing some private
relief to the railways. That is really &
great boon tliat bas been provided by
this Committee But, I do not agree
with the view, that with all these
burdens that the rallways will have 1o
undergo, the railways will be able to
undertake these new responsibillties
with the reliefs thai they are now
receiving To facilitate expansion of
the transport capacity of the country
and to provide a reasonable guarintee
ageinst the inndequate ‘transport s
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one of the most important ways for
achieving progress in the Plan. Ard
I do not think this will be achieved
by the finances of the raiiways. The
general revenue will certainly have to
come to the rexue of the railways
and unless and until the general
revenues give, from time to time, a
good contribution for the works that
the railways have to undestake in the
future, I do not think it is within the
capacity of the railway fnances to
undertake all these heavy respomsibili-
ties. Theratore, I would request the
Rallway Minister to keep this fact lo
mind and to base all their develop-
ment programmes on the assumption
that they will be entitled to hawe
quite a big contribution, from time to
time, from the general revenues, and
the Finance Ministry should give this
assurance to the railwdys Before they
get this assutance, I do not think it is
desirable to plao for the programmes
for which they may find. in future,
difficultles in regard to finances.
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Mr. Depuaty-Speaker: Hon Mem-

bers will take five mioutes. 1 shall
call three hon Members.

Bhri Viswsnatha Bsddy (Chittoor):
I will “contine m¥yself only to two
points, The recommendations of the
Convention Committee flow  from
two basic assumtions that bhave been
made by the Committee. Omne is that
tbe railway undertaking is neither a
public wutility con¢eT™® nor a purely
commercial concern but a sort of an
industry partaicing the two. Tbe
second is that the railway finances
should provide adegquate return to the
general revenues. That seeins to be
the main consideration for tbe various
conclusions that have been arrived at
by the Committee. In the words of

the Committee itself, the assumption
is:

“A balance has to be struck be-
tween these two aspects, There-
fore, treating it as both a public
utility and Commercial concern
the Comimittee adressed them-
selves to the natire and guan-
tum of contritublon.”

From this assumption flows the
conclusion that the railway finances
should provide four per cent to the
general revenues. It has been admit-
ted by the Committee itself tbat the
rate of borrowing of capital In the
market §s muck less than four Per
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cent. The present rate is put pro-
bably at 2:25 per cent. At the tme
when the railway revenues were ge-
parated from the general revenues,
the rate of borrowing would have
been much less. 1 would put it that
the rate of borrowing in 1024 when
this separation took place, must have
been of the order of 2'5 per cent. with
the result that we find that the rail.
way finances are tremendously burn-
ed with joterest to provide adequate
return to the general revenues. The
interest is four per cent. Therefore,
it is not possible for the Railway Ad-
ministration to build up suficient
funds for the purpose of coostructing
new lines or provide more amenities
to the travelling public or to give
same relief by way of reduction in
the rate and freight structure in the
Indian railways.

Mr. Depoty-Spesker: It is Rs, 7
crores a year when the income Is
about Rs. 300 crores,

Shri Viswanathas @eddy: That Is al)
right. What 1 was polntlng out was
that there s no provision for acére-
tions to the Deveiopment Fund Which
bas got to bear the burden of these
construction activities in the next
five years whereas It §s provided that
the rate of withdrawal will be of the
order of at least Rs. 3 crores which
i3 the minimum. In addition, this
Fimd has certain otber duties to per-
forin. Therefore, it has come to the
conclusion that fthe Railway Adminis-
tration will not at all be encouraged
to undertake any risks in the matter
of expansion or censtruction of new
lines or giving such other reliefs that
are so oecessary to develop the eco-
nomy of our country today. 1 would
presently refer to more detafls. My
submission Is that the rate of dividend
that has been given to the general re-
venues must be substantially reduced
If we are reslly interested in seelng
that the raflways are the real hend-
malds to the ecopomy of our country.

With regazd to the Development
¥md, I have already said that the
Railway Administration iwelf
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kes admitted that during the
next flve years there wiil
be wvery little left over by way
of sccretion to the Development
Fund.

In addition to this it is providea
that a minimum of Rs. 3 crores will
be withdrawn every year for the pur.
pose of amenities to passengers and
tor providing additional facilities
goods sheds and several other items.
I suggest that the money saved by
reducing the ‘percentage qontribution
to general revenues must be canals-
ed into the Development Fund so that
the railway administration may bhave
some elbow room to think of in¢reas-
mg the mileage of the Railways in
this country.

Again, the Committee has discus-
sed about the critericm %0 be fixed for
remunerative ralway lines. They
have admitted that it s only an aca-
demic discussion by putting the Ggure
at 5 per cent. refurn in view of thelr
eariler recommendation that the
whole amount on development of rsil
ways will at first be charged to the
capitsd account and then a morato-
rium will be given for a period of five
yedrs on this capital. In spite of it
the figure of 5 per cent. that has been
fixed as a criterion puts a burden on
the railway administration, and the
people In charge of trying to think of
new lines and opening up new aread
for comnecting the raltways will always
be fetsered by the feeilng that unless
they show a refurn of 5 per cent. they
will be Jooked down upCn and there
will be a lot of criticlsm from the
public  Therefore the fixation of this
criterion also acts as a fefter In the
development of railwaya,

Becondly, the idea that the raflways
are nelther a publle utility concera
nor a purely comumerclal concern does
nof seem to bebove much towanrds our
spirit of natirnallsm, Because it ls
about time that we think really in
tetms of developing seriowsly ouf
economy. Though we are making
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efforts in other directlons towarda this
objective, in the matter of develop-
ment of railways there {s a lot to be
desired. Therefore, I most bumbly
submit to ther House it is time that
our ideas in regard to rallway under-
tekings are about changed radically at
this juncture, The railway ad-
ounistration has at present no reliable
basis of assesting the productivity, the
remuberativeness or otherwise of a
particular railway. They may have
tentative figurez.  They may arrive
at very rough conclusions. RBut those
conclusions are always belied by subse-
quent facks. When the position is
such, it is very difficult to fetter the
railway administration with an addi.
tional burden that the Development
Fund shall not be incrensed during the
course of these flve years but the
railway admmnistration will have to be
content witb the fumds that are avail-
able at present. ‘Therefore, I think
in Zeneral I should say that the re-
commendations of the Convention
Committee will not help at all in the
development of the railways in spite
of the fact that a very rosy picture is
sought to be drawn from the canclu-
sions of the Committee by some hon.
Members of this House.

As regerds the revision of the
freigbts end rates structure it Is very
dificult for us to understand bow it
would be possible at all during the
wrext period of five years. In the
course of the Report the Convention
Commlttee has observed that the
railway administration has expresssd
the vilew in its memorandum to the
Canvention Commitlee that it is not
possible to meet even the erisiing
commitments to the wvarious funds
that have been formulated unless the
rates structure s revised and the
rates are Increased. When that is the
opinion of the rallway administration.
1 do not know how it is possible at all
during the next five years to think of
even a slight reduction in the freldhts
structure. Therefare my only sug-
gestion Is that the percentage conftri-
bution to the geners]l revenues should
be reduced tb 2} per cent and the
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amount thus saved must be put {n the
Development Fund so that there may
be enough scope for the administra-
tion to think of developmental activi-
ties.

Mr, Deguty-Speaker: Sbri B. K. Das
Five minutes Al the points have
been touched here and there.

Shri B. K. Das (Contai): At the out~
set I desire to dispel one doubt that
the hon. Member Sbrl Misra expres-
sed, that the Convention Commnittee
had been misdirected by the Rallway
Board. I want to point out that ail
the information that this Comumittee
wanted has been supplied and all the
subjects that this Committee wanted
to discuss have been clearly put down
here in this Report 1 do not kmow
what the hon. Member meant by mis-
directlon. Apparently he thoughbt that
the Committee had not got enough
material or information or they got
misinforination from the Rafllway
Board so that the Committee had not
the opportunity of arriving at any
clear decision.

Regarding the point raised about
utility concern and commercial con-
cern I do not want to go into the mat-
ter. I only want to point out that our
State is a welfare Slate. This s a
public utility concern as a whole, and
if the State bas to find Gnance for
public welfare it must loock to the de-
partments rum by the State, and the
railway Is one department from which
some revenue can be expected. From
that polnt of view the State wants
that this Industriasi or commercla®

_concern should be run In such a wey

as to render some hel to the generat
revenues and also have seif-sufficien-
¢y within its own ecomomy. ¥ the
railway9 are looked at from this polnt
of view We shall be able to have &
proper perspective of railway finsmces
and their commection with the
general finances.

Another point was raised by Dr.
Lanka Sundaram that this Committee
bad not enougb technical compedence
to'go Into the matter, If this tecdiod-
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cal competence cauonct be expectad
from a conunittee like this, composed
of Members of this House, I do not
know whether the hon. Member meant
that another committee outside the
Members of this House which might
“bave been technical in its nature, coo
sisting of technical experts, might
bave gone into this question of rail-
way finance and general fpance. But
a0 far as the Caonvention Committee
is concermed, it is a commitiee of
the House and the Committee #ook
whatever view it was within its com-
petence to take of the railway finance
and hag given its opinion. It is for
the House to accept {t or reject it.

About over.capitallsation Dr. Ianka
Sundaram pointed out and Shri H. M.
Mukerjee also pointed out that there
bas been about Rs. 400 crores of over-
capitalisation. The Committee has
pointed out that the Railway Board
shiould go into the matter in more
details and also assess what amount
has been over-capitalised. For the
present it has taken that it is Rs. 100
crores and on that basis it bas laid
down that there may be only an io-
terest charged on that amount.

1eM.

1 think this is a great relief that
fias been given to the railways.

Several proposals were made for
reducing the rate of dividend. The last
speaker said that it ought to be 2'5
per cent. There have been other pro-
posals also. 1 beg to point out that $or
the last 26 years, from 1924 onwards,
till 1950. payment to the general
finances bas been nearly 516 per
cent of the capital at charge. The
present reduction to 4 per cent. can-
not be said to be too much as
dividend. On the whole, the Com=
vention Committee has taken a
balanced view as bas been pointed
out by the hon, Railway
Minister. I beg to point out
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further, that whatever point ef
view we may take, whether
a pessimistic or an optimistic view,
we should assess the present position
and see what will be the position of
the railway finaoces for the next
five years. As far as can be
judged from the present trend of
rallway finances and its future de-
velopment prograrame and other
facts, it is not too much to expect
that the rallways would be able ino
the present circumstances to pay. We
find that there is a programme of
development of the railways, which
will require nearly Rs. 85 crores, as
has been given in this Report. It has
been pointed out that the general
finances may lend that money as a
loan capital to the railways and
that development work may be done
out of that fund. On that swm of Rs.
85 crores,—or it may be raised to
Rs. 100 civres—ibe railways will
have to pay only interest charges.
From the recommendations of the
Commiftee we find that nowhere the
Committee has not been able to
give whatever concession is possible.
Tte Convention Committee of 1949
recommended that there should be a
4 pér cent dividend snd Several
other things. This Committee bas
gene further and given concessions
90 that the rallways may be able
to pay their owm way. 1 think
on the whole the Committee has
taken a balanced view in i% recom-
mendations and 1 commend to the
House the acceptance of these recom-
mendations.

The Minister of Raillways and
Transport (Shri L. B, Shastei)
1 am thankful to the Members of
the House for baving expressed their
views very frankly, and for the
useful suggestions they have offered.
While hearing the speeches made
especially yesterday, I fe!t that 1
should have been on the other side
so that I could have also pressed
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about the railways getting some
more concessions, in order to be able
to develop the railways rapidly. 1
regTet 1 am deprived of that privilege
just at present. May I, with your
permission, say a few words about
the appointment of the Convention
Committee?

Mr. Deputy.Speiker: May I sug-
gest that in future, to avoid any
embarrasement for the Railway

Minister, the Finance Minister may
introduce this Resolution .and the
Railway Minister may press the claim
of the Railways for something more.

Shri L. B. Shastr): Unfortunately,
both of us are placed in an awk-
ward position: the Chairman of the
Committee and myself. I expected a
speech from you, Sir. As you are
in the Chair, you could not do so and
I am also not in a position to say
much more than what I have said
now.

Shri Namblar: He was tbe Chair-
man and he is- the Chairman now,

Shry L. B. Shasfri: This Com-
mittee was appointed by the Gov=
erivnent in  consonance with the
letter and spirit of the 19489 Conven-
tion. The Resolution clearly says that
it would be a Parliamentary Comr-
mittee. The appointment of an ex-
pert committee was never contem-
plated. Personally, I do not think that
it is necessary to appoint such an
expert committee for deciding the
main issue of the rate of dividend to
the general revenues. 1 do not there-
by deny the usefulness of the ap-
pointment of an expert committee in
order to review in a comprehensive
way the working of the railways.
But, I do not think that hon. Mem-
bers would desire the appointment
of such committees after every five
vears. If an expert committee is
appointed after every five years,
they take about a year or so
to go into the working of the Rail-
way Admigistration, and I am very
doubtful of the useful contribution
that they would be abile to make. I
have also a fear that it might
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create a great confusion in the
working of the Railway Administra-
tion itseif. We will be losing the
self-confidence which is absclutely
essential in the runoing of such a big
undertaking. But, as I said just now,
1 should not deny that we should ap-
point such committees. Infact, the
House will recall that in 1947, an ex-
pert committee was appointed and it
submitted i% report. That committee
was presided over by Dr. Hirday
Nath Runzru. This matter was rais-
ed in the Committee ideelf, and if I
do not befray any secret, the Chair-
man of the Committee himself made
that suggestion. I felt that it was not
necessary to appoint that Committee:
immediately. That matter bas been
under our consideration for some
time. We have asked the railways
to report on their working i res-
pect of various tmportant matters
We have 90 far not received their
reports. We expect to get them very
soon. After we have gone into those
reports, it will be the proper time
#0 decide whether we shouild ap-
point an expert committee to go into-
the matter in a comprebhensive way.

I was somewhat surprised to hear
Members criticising the Committee:
for baving completed their work
soon. When there is some delay, there
is criticism, and rightly too. But, it
is strange that some Members should
also be critical of the early comple-
tion of a particular piece of work.

Mr. Deputy-Speaker: They rush to
the conclusion that there is proper
enquiry if the Committee took a
year; the longer the time, the greater
the experience.

Shrl L. B, Skastrii Fortunately,
you were the Chairman.

Shri Sinhax=up Singhk (Gorakhpur
Distt -South): The complaint was
not about the early completion but

about the hasty completion of the
work.
Shri L. B. Ghastri: I personally

would have used a strong word; but
1 do not want to. It is vey unfair
on the part of any Member to sug-
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gest that a Parliamentary Com-
anitkee will come to a hasty con-
clusion on important matters which
are referred to them for giving their
final opinjon. The House is condemm-
ing a Commiftee which was ap-
Fointed by the House iself, consist-
ing of the Members of this House,
and those who worked on that Com-
mittee fully realised their responsi-
bility. It was not necessary to hold
half & doren sittings of the Com-
‘mittee. It was not at all pecessary
for the Members to sit down for
hours and hours, whether the work
Tequired it or not. So, it is quite
incorréct to suggest that this Com-
wmittee dealt with the matter in a
superficial way and did not pay
proper attention to the problems
referred to them.

Dr, Jalsoorya: May 1 ask for some
information? They met on Ist
October and asked for certain in-
formation, and then they met on the
i2th. 13th and 15th November. When
did they get the information Te-
quired?

Sbri L. B. Shastri: The required
information they were given—1 can-
1ot give you the date—in about two
weeks or three weeks. Because the
data was to be supplied by the
Railway Boerd—and perhaps Mem-

bers will remember that 1 had
announced the formation of this
Committee in my budget speecb_—
the Rallway Board was preparing

the necessary material for this Come
mittee.

Skri B, K. Das: Tbe papers were
supplied long before 1st October,

Yefore the first meeting of the Com-
mittee.

Dr. Jatsoorya: No. They asked for
information on the Ist October.

8hri B. K. Das: As a member of
the Committee, I can say that much
mformstion was supplied before the
first meeting iwelf.
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Mr, Deputy-Spedleer: On the
strength of which some other ques-
tions were added to the list of ques-
tions on the subjects. The previous
Convention Report of 1924 and con-
nected papers, the 1949 Convention
papers, resolutions and some other
papers had already been sent to the
Commi#tee even before 1st October.
They met on 1st October and for-
mulated a number of additional
poink to be looked into, and then,
before the Committee met again in
November, towards the end of
November, there were merely two
months and in between some other
memoranda relating to those ques-
tions were supplied and had to be
studied, and the Committee had a
full torfnight before it for this study
and to come to conclusions.

Dr. Jailsoorya: I -nly
information.

Shri Sinhamn Singh: The Com-
mittee was appointed on the 12th
May, 1954. Its sitngs took place
on the 1st October and then on 12th,
13th and 15th November. Since then
we have no report as to what the
Committee was doing.

asked for

Mr, Depaty-Speaker: Should there
be a diary as % how many hours
they spent in the night and how
many hours in the day?

Shri L. B. Bhastri: It means every
Member of this House should have
been put on the Committee. Perhaps
Mr. Sinhssan Singh would have
realised how this Committee work-
ed only if he had been put on that
Committee. He has been told very
clearly that before the lst October
the Railway Board had supplied the
necessary material, memoranda on
all points to the Members. They got
time to go through them, to study
them and then they came and sat
and they held three sittings. There
were Members on the Commithee
like Mr. Nambiar who would never
bave been pleased if there had been
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any deficiencies shown on the pard
of the Railway Board, and it Is
strange that tbe Members of the
Congress Party—they will excuse
my saying so—who should have
known better should <riticise this
matter in this way.

The other thing which the Mem-
bers have to realise is ‘that this
Committee had to work within the
terms of their reference. It was not
expected from this Committee to o
into every aspect of the Railway
Administration. There s no time,
otherwise 1 would have read the
terms of reference, and perhaps the
hon. Members would very well
realise whether they could flpisb
their work within the prescribed
time or not

I may also say that the main
point to be decided was about the
rate of dividend to be paid to the
general revenues, and I can only say
that the Committee have very careful-
ly gone into that matter, and then they
have reached certain conclusions,
May [ also say that in the matter of
fixing the rate of dividend, the whip
hand was that of the Finance Minis-
ter. I could not compel him wo
accept al! that I had wanted, but
I must thank him really that he has
tried to go as far as his purse would
permit.

The mam conclusions of the Com-
mittee which will telp the railways

in their further expansion and iIn_

their carrying out other works. I
shall enumerate very briefly: There
are three main thin@e., One js: an
the element of over-capitalisation
the railways shall pay dividend at a
rate equivalent to the average rate
of interest chargeable to commercial
departments. The second Is: the
dividend on the capital-at-charge on
new lines should be computed at a
lesser rate, i.e, the average rate of
interest chargeable to commercial
departments, and a moratoriure
should be granted in regpect of the
dividend payable on the capital
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investment on the new lines during
the period of construction and up to
the end of the fifth year of their
opening for traffie, the deferred
amount being repeid from the eixth
year onwards in addition to the car-
rent dividend out of the net income
on the new lines. And the third is
that the Development Fund will be
used to finance the entire expendi-
ture oo all unremunerative operat-
ing improvement works ©0sting more
than Rs. 3 lakbs. The cost of coo-
structing quarters for Class IIl staff
will also come out of this fund, and
as and when necessary, the Fimance
Ministry will advance loans for re-
plinisbing our Development Fund
and the iaterest payable on these
loans will, of course, be less than the
dividend payable on the regular
capital-at-charge.

The poitat is that some of these
proposals will help to arrest further
over-capitalisation, the need for which
was clearly suggested by the 1948
Convention Committee also. I have
agreed to these preposals as I do feel
that some of them are direcéed to-
wards that end.

Shri Tulsidas bas made a number
of points, but I cancot go into all of
themn for want of time. As regards
bis suggestion about block capital etc,,
they were fully thrashed out in the
Committee, and I am sorry they were
not accepted. So, I do not want to go
into thern again, and I leave the
matter at that. I shall, however, say
a few words on the other point refer-
red to by him.

He has stated that the accounts of
the railways are not kept in a proper
commercial manner, and he has fur-
ther stated that all capital expendi-
ture is debited to the capidel.at-
charge even though they do not earn
anything. If be will Permit me to say
so, he has not been quite correct in
making that statement. The account=
ing system obtaining on the railways
is as perfect as it can be, and the
financial structure bas been improved
from time to time to arrest the over-
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capitalisation of the undertaking.
Thus, since 1948 when the Betberment
Fund +was instituted, and more
particularly since 1949 when the
Development Fund was instituted,
urremunerative expenditure of a
capital nature has not bgen <charged
to capitel.

He has also stated that contribution
to the Depreciation Fund should be at
the rate of Rs. 42 to Rs. 45 crores a
year instead of Rs. 35 crores as
recommended by the Committee.

He will remember that this propo-
sal was not accepted by the Committee
But may 1 say that his assumption
seems to be that depreciation should
be calculated on an average of about
five per cent. of the capital cost? 1
may tell him that when an attempt
was made in the pre-war years #o
assess the rate of depreciation of
railway aseets, the average rate was
adopted at 1/80th of the capital-at-
charge. Tlus really gives a rateof 1:7
per cent. I am sure that Skri Tulsidas
will agree that on this basis the in-
crease of Rs. 5 crofes proposed by the
Committee is quite adequate.

Shri Tuolsidns (Mehsana West):
May I point out that 1 was only
referring %0 the basis on which in-
comestax allowance is given for the
Depreciation Fund.

Shri L. B. Shaatr): I shall gay a few
words on that later.

About Shri Tulsidas's expression of
an apprehension that a situation
would arise in the next five years
when fares and freights will have %o
be increased, I can say only this, that
it is only to avoid that contingency
that the Convention Committee has
recommended that general finance
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should advance loans for develop-
mental work, when no. surplus is
available. If the question of revision
of fures and freights arises, it will
arise only when the railway earnings
fail to cover all the increases in rail-
way expenditure, that have taken
place in the past, or are still taking
place; and it will be too early to
make &ny categorical essurance
about this at this stage

Dr. Lanka Sundaram said some-
thing about the rationalisation of
freights, on the principle of one rate
for one industry everywhere in the
country. If he considers that the
basis of charge for a particular com-
modity should be the same through-
out the conutry, the basis, how-
ever, being such that the rate
progresses  with distance, it may
be stated that that is exactly the basis
of freights as is now adopted by us
While this is the general basis, as I
have said just now, in a few cases,
where there is commercial justifica-
tion, and special rates can be quoted
without impinging upon the statutory
provisions in regard to undue prefer-
ence and basic unreasonableness of
freighws, special station rates are also
quoted. As: far as is known, this also
is exactly the basis followed general-
ly in other countries.

Dr. Lanka Sundaram in this
connection referred to certein rates
and distances for coal transport from
Asansol to Bombay. Baroda and
Ahmedabad. As far as I could gather
the point he made was that the rates
to Bombay—& longer distance—were
less than the rates to Baroda and
Ahmedabad involving shorter haulage.
Factually, the position is not as stated
by the hon. Member. The rates and
mileages are as follows.

Rate for coal from Asansol to Bombay
Rate for coal from Asanso! to Baroda
Rate for coal from Asansol to Ahmedabad

Miles Rate

1218 | Rs. 20--T--0 per ton
1182 | Rs. 2020 per ton
1197 Rs 20— 390 per ton

Of course, for the longer distance
it has o bear a higher freight.

Shri H. N, Mukerjee made a num-
ber of points,

1 can speak only up to 1-30 pm.?

Mr. Deputy-Speaker: As long as
the hon. Minister thinks i8 necessary
to answer. Certainly, the House should
bear with him.



/

3061 Resolution re: 16 DECEMBER 195¢ Report of Rashway 3062
C tion Co itee
Siri Nambiar: Certalaly, let him given that the safety measures would

answer fully. We want a good railway
0 ran.

Shrl L. B. Sbastri: The first point
he made was that there should not be
any fixed rate of dividend, and he
sald that it should vary with the size
of the railway surplus and the re-
quirements of the railways for feed-
ing their funds. He, therefore, Sug-
gested that we should not be pinned
down to the rate of four per cent. The
Members would recall that the object
of this separation of railway finance
from general finance was to relieve
the Genera! Budget from the fluctua-
tions caused by the incorporation
therein of rallway fnance, and to
confer a certain flexibility in the ad-
ministration of railway finance. There-
fore, it was decided in the Ilast
Convention Committee, and it bas
been endorsed by this Committee, that
a fixed dividend would be bhelpful
bot.a to the general finances as well
as to the railway finances.

The second point which he made
was that the contribution to be made
should not be such as would hamper
the Development Fund of the Rail-
ways. In thls coonection, he referred
to the dilemma that while on the one
hand the General Revenues ceqQuire
more funds for finencing the second
Five Year Plan, on the other hand
the Railways require more funds for
their expansion. This dilemma, 1
might say, is not unrealistic, as was
suggested by Shri H. N. Mukerjee
and a balance has to be achieved bet-
ween the relative needs of the Rail-
ways and the General Revenues That
is what the Report of the Committee
seeks to achieve. In this context, it
shoull not be forgotten that the deve-
lopment of the Railways is a part of
the second Five Year Plan, and the
increase in prosperity resuiting from
the implementation of the Plan is also
Hkely to bemefit the Railways.

Shri H. N. Mukerjee also contended,
and odher Members too who have
moved amendments, that more funds
should be allocated for expenditure
on passenger amenitles and laboux
welfare. and that assurance should be

5771SD

not be néglected on any grounds
whawoever. 1 can assure hon. Mem-
bers that the provision of amenities
to users of railway transport, and
railway labour is nearest to my heart.
But it will be appreciated that the
total avallable resources are limited.
An allocation bas to be made om the
basls of assessment of the relative
priorities. The Railway Ministry is
also fully conscious of its obligations
in regard to the provision of safety
measures, and these will recelve the
highest priority in the allocation of
funds.

Shri H. N. Mukerjee also enquired
why it was necessary to charge ex-
penditure on the building of sta®
quariers for class III employees to
the Development Fund, when, per-
baps, he said, expenditure on inani-
mate objects like locomotives and
buildinge for housing them was
charged to capital. I personaily think
that Shri H. N. Mukerjee has missed
the point. We are already spending
for class IV quarters out of the De-
velopment Fund, and 1 personally
think that it would be in the inkercsts
of the class HI employees to have
made this provision, because it might
be possible to build more quarters for
class ITI employees, if we provide
funds from the Development Fund.

Shri H. N. Mukerjee wanted a
categorical assurance that the fares
and freights would not be ralsed. It
is not possible for me to give any
such assurance. But I might repeat
that it has been agreed to that a loan
will be obtained from general finance
to feed the Development Fund, if
necessary, and the question of general
increase will thus only arise if the
general situation in the Rallways
demanded it. 1 might also say that
mYy general desire is not to increase
the burden on the third class passea-
gers, but I cannot say the same thing
for those who travel in higher classes
and air-conditioned coaches. But,
am afraid, Shri Mukerjee pleaded for
them also.



Sini Nambiar: Give concesaion to
intez-class prssengers also, though not
for second-class or first-class or air-
eanditioned class passengers.

Shri L. B. Sbastrl: But Shrl Mtuiker.
jee did not make any diatinctigmn
between inter, second or air-condi-
tioned class. All were put in the seme
category, because he said that no fares
thould be raised

Repurding freights also, 1 cannet
give any categorical gssurapce that
they will not be raised. We should
have the freedom to look into that
matter and if the Railway Board cob-
sider it necessary to reduce freights in
any direction, they will do so, but if
fhey find it necessary to raise the
freights in other directions, they
should have the freedom to do that
also.
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Shri L. B: Shastri: As regards the
other points ralsed by Shri Mukerjee,
that the railways should develop the
transport industry in the country by
utilising idle engineering capacity,
reduce import of stores. effect econg-
my in the fuel bill and save money by
reduction in the stores balances, and
undertake the electrification of rail-
ways, 1 would only say that these are
general issues not entirely related to
the separation convention. I would,
however, mention that before the
railways place any orders abroad, it
is ensured that indigenous capacity
is utilised to the maximum. Fuel
economy is constantly under review
and a machinery has been set up on
the railways for this purpose Rail-
ways are also alive to the need for
modernisation.

Shrl Vidyalankar wanted to know
if it was the intention of the Com-
mittee by thelr recommendation No.
8 to increase the rent on quarters of
class 1I1 staff, well, the Committee
have only referred to the observatlons
made in the audit .report--which the
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railways have not so far been able %0
comply with. And 1 wonder if they
will be able to comply with it in
future alsa But anyhow, this issue ia
not strictly relevant to the delibera-
tions on the convention, and the Houme
is aware that in the matter of realisa-
tion of rent, Railways broadly follow
the policy laid down by the Governs
ment of India for their staff. He and
Sbrl Raghavacharl also raised the
point that increase of the standard of
remunerativeness from 425 per cent.
to 5 per cent. would fetter the deve-
lopment of the 1ailways.

Mr, Deputy.Spesker: It s surpris-
ing that not one of the hon. Membezs
who raised all these points is here., ..

Ao Hon, Member: One is ill.

Mr. DepuwSpeaker: Except Shrl
Tuisidas.

Shrl Nambiar: Their representatives
are here. '

Shri L. B. Shastrl: Therefore, I
shall not deal with those points.

The Mindrer of Commerce (Shri
Earmarkar): That is very good.

Mr, Deputy-Speaker: They have
only the right to speak, not the obli-
gation to hear.

Shri L. B. Sbastrk But I would
only like to say that the raising of the
standard of remunerativeness would
strengthen the fnancial position of
the railways. It will not hamper deves-
lopment because expenditure on as-
sets, the return from which does not
come upto the standard but the
creation of which is desirable. will
have to be found from the Develop-
ment Fund.

Lastly, about the question rais-
ed by Shrl V. B. Gandhi that tbe
next Committee will have to examine
whether the needs of Eeneral finance
will have over-riding considgration
and whether railways should be
treated a5 a2 commercial concern or a
public utility concern, in so far as
this Convention Committee 1s concetn=
ed, the whole basis of the separation
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convention ls t¢ give the maximum
possible freedora for the ruaning of
the railways, and this can only be
secured if a reasonable but definite
return ks assured to general finance,
This does not mean that the require-
menis of general finance have an over
riding consideration. As Shri V. B.
Gandhi has himself stated, evemn a
public ucllity concern has %0 pay in-
come-tax. As such, there can be no
doubt that the railwaya however they
may be classed, should make a rea-
sonable confribution to general
finance, The Canvention Committee
have recommended a formula for
this contribution which, while not re-
tarding the development of the rail-
ways, will also meet the needs of the
general flnance. 1 hope the House
will agree with me if I say that while
considering such imporsent matters,
an overall picture of the flnancial re-
sources of the country should be kept
in view before taking decisions affect.
ing one sector of the Govermment or
another. Railways have to work even
at .a lose to provide for certain mini-
mum amenities and facilities to the
using public and develop and expand
in the general interest, but the rail-
ways have their own responsibility
to pay to the general revenues who
are the investors and, therefore, 1
have always felt that, circumstances
permitting, they should not shirk
their responsibility. 1 know there are
railways in other countries which
are Tunning at a loss, but placed
as we are, we must make an earnest
effort to run the railways on sound
economic limes and. as far as pos-
sible, make ther profitable in order to
help not only general finance but also
the railways in respect of their grow-
ing needs.

I have already said that I have
iny sympathles with those members
who have said that the amount to be
provided for amenities should be
raised. We are going to spend about
Rs. 15 crores in the next Five Year
Plan perlod, I have every hope that
we will have met the substantigl
needs of the travelling public by
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then, I may also make it clear that
the funds to be provided for, amend-
ties for goode sheds etc. will certainly
be provided for, but bpaturally, mast
of the money will have to be spent on
passénger amenities.

Personally, I think that the most
important thing is new construction
and we should be able to find s
much money as possible for that pur-
pose. Hence, we have to draw up owr
amenity schemes apd programmes I
conformity with our urgent needs. I
would, therefore, suggest that the
allotment made so far for ameniiiey
etc. should not be cangidered as very
inadequate; and then these allot-
ments cen also be altered if the Hait-
way Ministry consider it necessary,

1 will again only say that I
clesrly visualise the need for the de-
velopment and expansion of the rafl-
ways and I have ng doubt that we
have to go ahead—and 1 am sore,
we wilL Let me, Sir, at the end thank
you, not as the Deputy-Speaker pre-
siding over here, but as the Chairman
of that Committee, and the Mem-
bers of that Committee, for having
produced a very valuable Report and
for having submitéed it within the
prescribed time

Mr. Deputy-Spesker: I will put all
the amendments to the vote of the
House before putting the Resolution
itself to the vote of the House.

Dr. Lanka Sundaram is not here
to withdraw his amendment The
question is:

That for the original resolution,
the {ollowing be substituted:

“That this House having exa-
mined the recommendations con-
tained in the Report of the Cam-
mittee appointed to review
the rate of dividend at present
payable by the Railway Under-
taking to General Revenues as
well as other ancillary matters
in connection wish the separa-
tion of Railway Finance from
Genesal Finance, which was pre-
sented to Parliament on 30-11-54
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“"recommends that a further in-
wvestigation be made into the
reanner in which depreciation is
sought to be charged by the
Railways and also recommends
the rationalisation of freights on
. the principle of one rate for one
industry everywhere in the coun-
try.”
The motion was negatived.
Mr. Depariy-Bpeaker: The question
is:
That in the original resolution, the
following be added at the end:
. “with the modifications:—

(a) that the present rate of divi-
dend in Recommendation No. 2
being %co exorbitant, only 3% per
cent. dividend need be Peid for

- the next flve years; and

(b) that in Recommendation
No. 7, it is necessary to esmxmark
a minimum of rupees four crores
instead of rupees three crores for
expanding the scope of amenities
to include, “all users of Railway
transport’.™

The motion was negatived.
Mr. Depaty-Speaker: ‘The question
18
That in the original resolution, the
following be added at the end:

“with the modifications:—

(a) that the rate of dividend at
present payable by the Railway
Undertaking to the General Reve-
nues be reduced to 318 per cent.
of the capital at charge and the
minor adjustments suggested by
the Committee in the calculation
of the capital at charge and ar-
tiving at the total of the dividend
payable to Government be not ac-
cepted; and

(b) that instead of rupees three
crores, a mimimum of rupees five
crores be earmarked per annum

on the account of the develop-
ment fund™

The motion was negatived.

Demands for 3068
Supplementory
Grants for 1954-55

Mr. Depuiy-Speaker: The questisn
is:

“That thid House approves the
recommendations contained in
the Report of the Committee ap-
pointed to review the rate of
dividend at present payable by
the Railway Undertaking to Gene—
ral Revenues as well as other an-
cillary matters in connection with
the separation of Railway Finance
‘from Geperal Finance, which was
presented to Farliament on
30-11-1854."

The motion was adopted.

DEMANDS* FORSUPPLEMENTARY
GRANTS. FOR 1054-55

Mr. Deputy-Bpeaker: The House
will now take up Supplementary De-
mands for Grants for 1954-55. A num-
ber of cut motions have been tabled.
Hon. Members are already aware that
with respect to the scope of the cut
motions regarding Supplementary
Demands—1 can briefly state—-that no
question of policy can be allowed to
be raised, in case, of those matters
which had already heen discussed
during the Budget Session and which
policy was approved during the Bud-
get Session. Therefore, the question
of policy can be raised only with res-
pect to matters which are new ser
vices, which were not provided for
and dealt with during the last Bud-
get Session.

Then, as a matter of policy an
economy cut must state exactly the
amount by which economy is sought
to be effected; it must be in rupees,
annas and pies, even to the details as
far as possible.

The third one 1s drawing at¥ention
to a particular manner in which any
particular service bas been rendered;

that is about one single grievance or
one single matter,

1 have gone through the cut motions
and | find that some of them are out

*Moved with the recomupendation of the President. =
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of order. Let me see what cut
motions are sought to be moved and
then with cespect to such of them as
I find not in order, 1 will state to the
House.

Now, I would like to have the gene-
ral sense of the House regarding the
procedure that we may adopt. Hom.
Members who have tabled cut motions
will kindly pass on to the officer at
the Table the oumbe:rs of the cut
motions and the Damands with raspect
to which those cut motions are tabled.
Then the¥ may be treated as moved.

We have 5 hours allotted for the en-
tire discussion. A3 1 stated already
the total amount of excess demand is
only Rs 18 crores of which Rs. 3
crores to Rs. 4 crores is from the reve-
oue and the balance from the capital
account. The amount of revenue is
witn respect to Pondicberry and those
otoer French possessions. Therefore,
if it is the general desire of the House
that any hon. Member may bhave one
chance and may refer to all the De-
mands and all the cut motions oace
for all, maoy hon. Members may have
an opportunity to speak. I shall put
the cut motions and the Demands
separately to the vote of the House.
Discusgion can take place with cespect
to all the Demands and all the cut
motions together. When an hon.
Member gets up he may say what all
be has to say with r=spect to any of
these Demands.

Shri Dumwsdara Menon (Kozhi-
kode): These Demands relate to
separate Ministries and therefore, the
Ministers must be present here ail the
time.

Mr. Depoty.Speaker: They will be
present here and one after the other
they will reply.

Shrimati Renu Chakravartty (Basir-
bat): If it is not difficult for them; it is
oot difficult for us.

Mr. Deputy-Spesker: The only soint
1s, there are some Demands which
are not very material. One hoo. Mem-
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ber may be interested in coe Demand
and be may take ome or two bours
over that in which case what I have
to do is to ask bon. Members ¥ sug-
gest to me what amount of time wiil
have to be allowed to each of the De-
mands. In that case I can take De-
mand after Demand [ can do so i
there is any particular agreement
betwees hon. Members.

The Minifler of Commperce (Skri
@armarkar): That is good, Sir. The
Demand for Commesrte Ministry does
oot seem to be very material.

Shri A. M, Thomas (Ernskulam):
That is the most material Demand.

Mr. Depuly.Speaker: In future. itbe
previous day, I think bon Members
who bave tabled cut motions may
meet in the Spesker's roarm and de-
cide the grocedure that has to be adop-
ted. Off band i! I ask hor Members
now bow much timme can be alowed
for a particular Demand, I do not
know if the group leaders will get into
the lobby or talk among themselves
and suggest to me what time may be
allowed to each Demand For ihe
present, io view of the fact that there
is oot much and the amount that
bas been earmarked is for a particular
purpose, bon. Members may speak oo
all the Demands together. Iet us
follow the other practice next Year.
This will only inconvenience the »ono.
Ministers.

8dri Eamarear: It is better to
lake up onoe by ope. If there is the
Commerce Minister to reply that may
be taken up 1 am hare for Commerce.
therwise 1 %ill have to sit up the
whole day; of course 1, will only be
{00 happy to sit up the whole day.

Shrt A, M. Themas: The points
raised in each Demand may be ans-
wered by the particular Minister.

Mr, Deputy-Speaker: Therefore, 1
expect all Ministers to be present here
all the time Far the preseot, in view
of the fact that out of the Rs.18 crores,
much of it ia capital expenditure,
then Rs. 2 crores relate to only cme
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gingle item—that js taking posses-
mion of the erstwhile French pos-
sessions—] believe the majority of
the House i of the zame opi-
nlon that bon. Memhers can bave one
chance to speak on all the Demands
and all the cut motions. All ben.
Ministers will kindly be present for
adjust among themselves and errange
10 come here and reply one after the
other.

Several Hon. Membels: Yes.

Mr. Deputy-Speaker: Hon Members
tay kindly pass om chits vegarding
the cut motions which they would
like to be formally treated as mowed.
In the meanwhile I will call hbon.
Members one after the other to speak.
The time . allowed is 15 minutes for
each bon. Member. [.et me Arst piece
all the Demands before the House.

Duaaso No. 2—INDUSTRIES
Mr. Depuly-Spmaler: Motion 18:

“Thst a eupgledentary sum
not exceeding Rs. 100.000 be
granted to the President to de-
fray the charges which will come
in course of payment during the
year epdiog tbe 31st day of
March, 1956, n respect of 'Indus-
tries'.”

Dexdawp No. 24 A.—Faoics EsTasiias
MENTS O¢ INmma

Mr. Deputy-Speaker: Motion ia:

“That a sopplementary mmm
oot exceading Rs. 61,632,000 be
granted to the President tn de-
fray the charges which will come
in course of payment during the
year ending the 21st day of
March, 1955, In respéct of French

Establishmenis in India’."
Dovane No. 39.—Cmasms-Iwald TO
Brares :
M. Depoty-Spmbker: Motion la:

*That a 6GuPplemfntary sum
not excedmg Ba  32,00,000 be
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granted to the Preident to de
fray the charges which will coma
in course of payment during the
year ending the 3lst day !
March, 1955, in respect of ‘Grants
in-aid to States'.”

Douany No. 43—-MmistTRY or Food
AND AGRICOLTURE

Mr, Deputy-Spesker: Motion fs:

*That a supplementary sum
oot exceeding Rs. 1,00,M0 be
granted to the President to de-
fray the charges which will come
in course of payment durlng the
year eanding the 31st day cf
March 1955, in respect of ‘Minia-
tzy of Food and Agricullure'”

Devawp No. 59—Mmvstey or Invoz-
MATION AND BROADCAETING

Mr, Oeputy.Speaker: Motion is

“That a supplementary sum
not exceeding Rs. 1000 be
granted to the President to de-
fray the charges which will come
in course of payment during the
yesr ending the 313t day of
March, 1955, in respect of ‘Minis-
try of Infarmation and Broadcam-
w'“

Douwamny No. 68l—Mmestay  or
Innoarion asp Powem

Mr. Oeputy-Bpaker: Motion is:

“That a supplementary sum
not exceeding Rs. 450,000 be
granted to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st dey of
. Mareh, 1955, in ™spet of ‘Minis
try of Irrigation and Power'™

Dgazawo No, 83 —Moctryrross Rover
Scanars

Mr, Depniy-Bpeaker: Motion ts:

*That a mppimun‘ sum
not emceeding Rs. 30,00,000 oe
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granteg to the President to de-
fray the charges which will come
In course of payment during she
year ending the 31st aay of
March, 1855, in respact of ‘Multi-
rurpase River Schemes'”

DEMAND No. 64.—=MmCELLANBOUS
DerasrENTs a0 EXPENDITURE THDER
THE M2NUsSIRY oF IRBIGATION aXD POWER

Mr. Deputy-Speaker: Motlon is:

“That a supplementary sum
not exceeding Rs. 684,000 be
granteg to the President to de-
fray the charges which will come
in course of payment during the
yvear endlng the 3l1st day aof
March, 1955, in respect of Mis-
cellaneous Departments and  Ex-
penditure under the Ministry c¢f
Irrigation and Power’.”

Dosarxp No. 85.—Muoeastey oF Rema.
SLITATION

Mr. Depaty-Speaker: Mution is:

“That a supplementary oo
not ex®edhg Rs. 1,11,000 be
granted to the President to de-
fray the charges wbich will come
In course of payment during the
year esding the 31st day of
March, 1955, In respect of 'Minls-
try of Rehabilitation'”

Dxazawp No. 88 —Exrennriors oX
DiseLACED PEREONS

Mr, Deputy-Speaker: Motion la:

“That a supplementasy sum
not emceeding Rs. 82,42,000 be
granted i the President to de-
fray the charges which will come
in course of payment during the
year e¢nding the 31st day of
March, 1955, i respect of ‘Ex.
panditure on Displaced Persons’.”

Doxaxp No, 100—CordUNITATIONS
{(mscLupmNG NATiONAL HmBways)

Mr. Deputy.Spesker: Motion is:

“That a supplementary sum
not emweding Rs. 36,00000 De
granin? to the President to do-
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fray the charges which will come

. in course of payment during the
year ending the 31st day of
March, 1855, in respect of ‘Com-
munications {including National
Bighways}y'."

DrmasD No. 124 —O7TEEP CAFITAL
OvtLAY OoF THE Mpistey oF Fooo
ARD AGRICULTUEE

Mr. Peputy-Speaker: Motion is:

“That a supplementary sum
not exceeding Rs. 11,39,83,0600 be
granteg to the President to de-
fray tbe charfes which will come
in course of payruent during the
year ending the :3lst day uf
March, 1955, in respect of *Oiber
Capital Outlay of the Ministry of
Feod and Agriculture'.™

DewtA¥p No. 133.—Cartrar Ouriay of
Tz MINETYY or REHABILTTATION

Mr. Depaty.Spesker: Motion is:

“That a supplemestary sum
not exceeding Rs. 6,8000,000 be
granted 1o the President to de-
fray the cbarges wbich wiil come
in course of payment during the
year ending the 3Ilst day of
March, 1855, in respect of 'Capi.
tal Qutlay of the Mimistry of
Rehabilitation’.”

Ghrimati Resa Chakravarity: Sir,
I will tr7 to spesk on one or twe
most impartant Demands whict
make up the bulk of the Supplement.
ary Grants. Tbe most importan
thing as you yourself have pointed
out ¥ the amount which bas to b
granted for the taking over of Frenct
establishments in India

It is a tribute we pay as we disens
tbk Demand for the flrst time in thi
House, %0 those who have fought s¢
long and so hard and suffered suct
great tribulations ail these yaars fo
Hbersting that last piece of land—
not the last, but T hope it will be |
precursor % the last bise of foreip
possessions in Ipdia.

We bave been asked sperinlly t
wvole on auch ings as the electioms
edmindgtration of justice and th
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police.  Although Pondicherry has
been ‘taken over, aa yet, the full
integration of Pondicherry with the
rest of the country bas not been
brought about. Not oniy it has not
been brought about, but cerafn very
undemoctatic  practices are being
followed in Pondicheriy which is go-
ing to make it more difficuit for
finally integrating it and giving the
people of Pondicherry the sere
amount of civil liberty as in Indig—
at least that much which is necessary
for the growth of demoerstic institu-
tions which have been aupjremed so
Jlong by the French imperiallsls,

For instance, I would like to point
out what bas been pointed out again
and again by the leaders of the
French liberation movement in Pondi-
cherry, that, although we are asked
to wvote an amount of Ra. 25000
for elections, up till now no such
elections have taken place, because, in
general the municipal commubes
which were appointed by the Fremch
administration at the time of their
deparfure have more or less carried
on till now with one or two additions
nominated by the Chief Commissio-
ner.
[Paxvorr TRaxor Das Baarcava in the

Chair)

Thus the Municipal Commission
has been formed from members of
the 15 municipal communes who
were elected in 1948 and whose %erm
was to expire on the 23rd October,
1954 These municlpal communes
consisted of people who consistently
collaborated with the French im-
periailsta and actuaily they perpet-
rated acts of repression of the worst
type upon those who were fighting
for the liberation of Pondicherry,
Mahe and other French poRsesalona.
These people who were elected in
1948 and whose term of office was ta
finish in October, 1954, have continu-

ed. Not only that, though it wes in
4948 that they were elected by an
election which was a fake one. We
remember, at that time Dr. Rsj
Xumar who went there to see how
the elections  were cooducted bad
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spoken in very stiingent terms as to
what type of a farce it was and how
it was a big fraud perpetrated upon
the people of Pondicberry. Not only
that but several of these munieipal
councillors are guilty of embezzle-
ment of public funds. Buch people
who have been playing ducks and
drakes with public money are still
being continued in office. There has
been no fresh election on the bmasia
of adult franchise and there is no
commitment either on the part of
the Government, that within aix
months, or a very ahort peripd of
time, elections will be beld on the
basis of adult franchise, as was done
in India Tbese communes bad been
arbitratily nominated; to these we
find that one or two nominations
have been made by the Chief Com-
missioner from a single party, whose
past record bas been a record of col-
laboration with the French impetia-
llats This i3 what the people of
Pondicherry are opposed to.

Then again there ls a widespread
nicoour that the old Governor's
Council ia going to be revived under
the npame of an Advisory Coubngil
Here too it 13 only natural that the
various other parties existing in Pon-
dicherry have made re¢preseptations
that there is every likelthood that
this too will become a  one-party
Council, a party with a shady past.
Therefore, before agreefng to this
demand, we have to make a demand
that elections should be held as early
as possible, Already a month is pagt
and yet nothing has been stated as
to when and how the elections on the
basis of adult franchise will take
place. Therefore, this is the first
point that we wish to make.

The second point which we wans
to make Is this The history of
Pondicherry has been a history in
which the liberation movement was
sought to be crushed by the French
with their machinery of police back-
ed by gonda gangs, who uptill onWw
the other day were carrying on the
most outragecug  attacks on the
people in every concelvable form
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of antisocial acts. Now what is
happening today? Today we are belng
asked to vote a grant for this police,
The first thing we waaot to koow §s
what bas been done by tbs Govern-
ment to screen this police? Are we
golng to give money to maintain the
tame police force brought up in the
traditions of the French impertialists,
who actually were corrupt to the core,
who brutally attacked the patriotic
people and who actually acted as the
second line to the goondss to perpe-
trate acts of repression on the peaple?
Some of the officers and also ranks
deserve to be summarily dismissed or
their record of blatant acts of cor-
ruption and oppression upon the
people. Has there been any reshuffl-
ing of the police force? We want o
know that. This was a police IoTce
which bad specialised in organimed
bribery, and connivance with the
French oppressols. Are we Just
going to maintain that same force in
order to crush the people of Poodi-
cherry even after liberation?

I would like to meantion here the
case of a particular Deputy Superin-
tendent of Poiice, Palaniappa, who
was in charge of the border >
of Poodicherry, who committed many
repressive acts against the liberafion
fighters. Ewery section of the
liberation fighters protested several
times against the high-handedness of
this police officer. The Joint Action
Committee on the 12th August sent
a memorandum to the Inspector-
General of Police there saying tbat
this official should be removed. Even
though at that time the Chief Com-
missioner agreed to the transfer mot
only has he been kept, but he is now
being made the Deputy Superinten-
dent of Police. That is the reassn
why we feel so strongly when we are
asked to vote for this grant. '

A new situation has come about in
Pondicherry. Are we now going w0
weed out those who have acted in an
anti-national way, those who have
actually tried to crush in every pos-
eible way the liberation moveruent of
the people, these who have been
band in glove with the Fremch im-
perlelisty and bave peTpefiated the
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worst repression on the pedple, or
are we without the Jeast curmur,
going to condone such acts?

I would like to mention here about
the general administration in Pondi-
cheiry. We receive inforration that
public meetings are stili baaped in
Pondicherry. Sir, the freedom strug-
gle in Pondicherry bas been perfectly
peaceful. It is one of the bhiggest
examples in history where such a
big movement was carried out, in
spite of the wozst provocations, in a
perfectly peoceful way. Yet ¥wday,
when their brethern on the other
side are allowed to hold public meet-
ings, when there is perfect pesce
everywhere, even today, the Cbiet
Commissioner baos public meetings in
Pondichierry. For instance when the
great and glorious celebrations were
organlsed oo the lst of November, it
was benned at first. It wes a rally of
two Iakhs of people, the like of which
Pondicherry had never seen before.
By the strength of the mobilisation
that bap virtually became impotent on
that occasion but even today that ban
is there. We do-not want to make
Pondicherry a Part C State, a back
ward State which needs constant sur-
welllance of the Centre, which means,
of course, not positive help, but de-
traction of the s¢M-govermment which
other parts of India enjoy. The people
of Pondicherty have shown by their
initiative, by their p#s record, that
they can be depended upon o
"have self.government, and are in fact
superior in mamy respects to people
in other parts of Indla.

We are, again, asked to vote far
some jails and convict settlements
This point was raised during Questior
Hour a few days ago. though the
question was not allowed to be deww:
loped. During the struggle for libera
tion there were huindreds of people who.
were thrown into jails. The French
police and judiciary were notoriou:
fo* concocting cases of theft, muider.
so on and so forth agaiost political
leaders, and they were summarily con-
vicked on those grounds. Everybody
knew, and everybody knows, that
were convicted for their political
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ideologies and political actions, accord-
ing to the wbims and fancies of French
imperialists. Some of these freedom
fighters who were convicted as early
as 1947 are still ip jail. There are
hundreds of political leaders agamat
whom charges for various crimes are
still pending. There are twenty
wolunteers kept in Pondicherry jall for
leading a huge demgustration on the
$th August. They were convicted to
terms ranging from three to six
months. I would like to know from
the Treasury Benches as to whether
we are asked to vote for the continu.
ance of these jails and convict settle-
ments established under the French
rule where these freedom fighters have
been interned. Are we making these
grants in order to keep in chains owur
own comrades who have fought such a
glorious battle to come back totbe fold
of Indian family? Similarly there are
liberation volunteers in Kareikal jalls
snd there are others eagainst whom
warrants are pending. We should
lice to be satisted on these points
before we are asked to vote tbese
grants,

We wish to be properly spprised of
the situation. The points that we have
raised have been agitating our mind.
Certainly this is a glorious occasion on
wbich we are bringing back a part of
our own family, a part of our own
soll back again to India and we wel-
come this demand provided we know
thiat what we are doing is for the good

of the people of these territories,

bringing them back again to a new
lfe, to freedoma and civil liberties side
by side with their Indian brethem.

3P i

Strd A, M. Thomas: 1 join with
tbe hos. lady Member who has just
me in congratating the

people of our eountry in the former
French settlements, and I would like
to associale myself with the lady
Member i paying a tribute to the
people of those establishmapte.
would also like to pay a tribute to
the great French nation for the wis-
fom that shey have disDlayed in
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trunsd @Ting the foreign essablish~
manty that they had in Indis %o the
Indian Government.

Sbri Nambiar (Mayuram):
ted wisdom,

Bela-

Sbrl A, M. Thamas: It may be
belated but all the same we have to
recognise that they were wise al-
though late. 1 think and I ‘hope that
the only other remaining power—the
Portuguese--will follow suit ere long
atd realise that it is better to give
away tliose establishments gracefuily
rather than stick on to those estab-

-

1 would have offered some more
remarks about this demand, have it
not been for another demang to speak
about, which so to say, is closely re.
lated to the economy of my State.
That is demand No. 2 coming under
the Supplementary Demand for Com-
merce and Industry. It is stated in the
noje attached %o this demand that in
view of the ectual or threetened dec-
tine in the export trade of several
commodities, Export Councils are
copemplated to be set up and among
the articles for which Export Councils
are contemplated to be set up. we
&nd whacco, shallac, peppers, cashew.
aut, mica and engineering goods amd
plestics, art silk and sporta goods,
which eontribute substantially to the
countT¥'s export earnings. 1 wish to
confine my remarie to two of she
imporiaot articles contained in  the
tist, namely, pépper and cashewnut.
The Spices Enguiry Committee
was coaftituted by the Centra
Govermment to enfuire ioto the
problems of  these producta-—
eepper, cashewnuts and some other
eash @ope such as lemom-grass oll,
ginger and others—and it has sub-
mitted a report in Ociobar, 19%8. 1
am gad to note that some of the re-
commendations of that committee are
belng implemented by the appro-
priate Ministries, namely, the Food
and Agriculture Mink®y as well as
the Commerce and Iodustry Ministry,
I 8nd that from the peftern of Ex-
port Counclls fhat are scught to be
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constituted, the pattern ig, on the
fare of it, diferent froms the one re-

ed in the report of the Spi-
ces Enquiry Committee. I shall juat
fead a few lines fram page 35 of that
repoct:

“It is recommended that the
Cenitral Government should set
up a special Export-Promotion
Agency in New York and another
in London with the sole object
of expanding India"s trade in
pepper and other spices by oo

operating with similar agencies
already functioning at present.
The ExportPromotion Ageocy

which has its head.quarters in
New York should be entrusted
with the work in U.§.A,, Canada
and other Amecicap markets
while its counterpart in JLondon
shculd be asked to take over
publicity and =sales promotion
work in the U.K. and other
Europeans markets.”

I would like to know from the hon.
Minister whether the Export Coun-
cils that are contemplated to be set
up are in lieu of this recommendaticn
0T in substitution of this recommen-
dation, or, whether it is independent
of the recommendation contained in
the report of the Spices Enquiry
Committee. According to the noie
that has been supplied to us, the
Coundils will be registered under the
Indian Companies Act and it is alko
stated that the Counrils will be fin
apced partly by way of grants-in-aid
from the Government of India and
partly by contributions from the in-
duetry and trade, and also, it is pro-
posed to obtain as much eontribution
88 possible from the industry and
trade and ultimately to leave the
CouncHs to be solely Boanced by the
industry amd trade. According to
me, the pattern is different from the
pattern that is contemplated in the
report of the Spices Enquiry Cam-
mittee. Though it is betéer late than
never, | should state that the Central
Goverument has been hitherto very
gegligent in the matier of the patmo
tion of these exporis, and it War ledft
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the matter to develop for itself as cir-
cumstances also develop. The pre-
war price of pepper ranged between
Rs. 60 and 85 per candy of six hun-
dredweights or about Hs. 10 to 14 per
hundredweight. The maxzimum price
that was fetched in September, 1951,
was Rs, 4,200 per candy. It earped
for India 38 million dollars in 1930
—the highest next to jute. It gave
the central revenues & third of its
value in export duty. But, all the
same, not @ single pie was spent in
improving or consalidating the pepper
market or improving the relations
between the sellers and buyers
Indian pepper enjoys a premium for
% quality among black pepper We
undisputedly held tbe monocpoly in the
world markets for all these years.
The export duty collected from pepper
in 1950-51 exceeded the total gross
value of the pepper we have exparted
this year. Thbat is why I said in spite
of the fect that such laige amounie
have gone to the Central excheguer,
nothing has been done towards the
promotion of export of this commo-
dity or for stabllising the market.

An jmportant espect of production
is market,—the price that the produ-
cer gets. At pregent there is abeo-
lutely no relationship between the
person who produces pepper in North
Malabar or in South Iravancore and
the perscn who exports It—it may be
ore Chamanial Parekb or Patel in
Bombay. There is absolutely zo re-
lation between these two sets of
people. The person who exports this
commodity does not know where the
pepper grows; perhaps he thinks
that it grows either ob coconut or
on arecanut! That is the real situa-
tion. But, all the same, the exporter
gets more than ten to fifteen Nmes,
on certain occasions, ©f whet the povr
producer gets. Thiz vicious feature
<of this trade has to be stopped and
the earlier it is done, the better.

The resl problem is that the ex-
pocser who has no interest in the pra
duce exeept the potential value of the
produce, gets all the plums, while the
producer gets all the thoras. That is
$he veal situstion. The exparter & I
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may use a strong expression—in this
chain, is the villain of the piece. 8o,
here is a case for development of ¢o-
operative marketing at all levels.
The market on co-operative lines has
to be developed on the village level,
next on the district level and thirdly
on the Siate level. I would say that
there must be an effort to do away
with this abuse. There must be a
State Trading Corporation at the apex
to promote an assured and economic
price to primary producers. This
method only will increase our export
wealth and at the sasae time create
contented producers. I would very
seriously suggest that the Govern-
ment's mind should work on these
lines in order tbhat they may succeed
in the object with which these Ex-
poit Councils are sought to be set up.
1 have got certain other suggestions
such as the imperative necessity of
t'educing the export duty on pepper
8o a3 to make India equal with other
producers in this respect. We must
allot a larger fund and invite the ¢o-
operation of trade associations in
America and other countries for a
joint campaign. We sbould alsc orga-
nise ware-housing facilities for pepper
at the terminal markets for auctionm—
just the same kind of thing as for
tea.

I wish to draw the attention of ie
Ministry of Commerce and Industry
to the suggestion which was put for-
ward by Shri T. T. Krisbnamacbari
Bimself, the Minister of Commerce
and Industry, to set up a fumigating
plant at the exporting points so that
the quality of the product may be
assured. ] understand that nothing
in that direction has been done. 1
would also invite the attention of the
Government to the many valuable
recommendations that the Spices Ene-
quiry Conimittee had made. They
have emphasised the necessity of
agricultural research and also em-
phasised the necessity of a proper and
statistically based crop estimation so
that the speculative element may
pe taken of. They have also im-
pressed the necessity of having
uniformity in grading  s%endards
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atd the necessity of exploring
new tmarkets. I do not want
% take up the time of the House by
narrating the various recommenda=-
tions that have been made by that
Committee. They are there and 1
shouid think that they are engaging
the attention of the Government at
the Ceatre.

The next point oo whick I want
to take one or two minutes is the
question of cashew. Here, 1 must
admit that India's position con%nues
to be a little better although there
is a temporary decline in prices. The
United States, as we all know. is a
major importer of Indian cashew and
their estimate ranges between 82 and
94 per cent. of the cashew exported
In this also, I should think that ai-
though we are not self-sufficient in
the supply of raw nuts, the fact re-
mains that the primary producer of
raw nuts does oot get the proper price.
The local processors are being ex-
ploited by the importers in Bombay
or Calcutta and the processors them-
seives exploit the local producers.
That s what is actually taking place
now. It might also be seen that the
prices of this commodity, apart from
world factors, ranged very widely in
one season and in our State there are
instances where several banks bhad
crashed because of the sudden fall in
cashew price because it is an article
which is pawned or pledged with
several mofussl banks. I think that
the industry as it now exisis is not
well organised: It has to depend too
heavily on export market and for the
raw nuts it depends on impors which
is too costly for both the internal and
external buyers and for many
foreignn countries to buy. These
aspects have to be examined and
remedial measures will have to
be teken. WIith regard to cas-
hew, the main problem is to attain
self-sufficiency in the matter of the
supply of raw materials. We have
got, I think, thousands of acres Iying
fallow and especially the sort of de-
sert regions we fnd In the coastal
regions—regions represented by my
hon. friend, Bhri Punpoose,--have got
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4 s3oil, I sm told, suitable for cashew
cultivation though they are unfit for
any other cultivation. Such areas
must be found out and we must at-
tain self-sufficlency. It is not at ail
difficult if we devote a little more at-
tention, to attain self-sufficiency in the
matter of supply of raw product We
must have overall research in im-
portant production areas for this
product.

The next stage will be the atage
that I have recommended with re-
gard to pepper; io the matter of mar-
keting of this commodity also. We
must have an organisation at village
Jevel, at district level and at State-
Jevel. There must be an apex orga-
pisation also. Then only the producer
will be assured of a reasonable price
for the product. With regard to this
product also, 1 find that the Spices
Enquiry Committee has taken a iot
of trouble and made suitable recom-
mendations which, 1 think, will be
seriously considered by the Govern-
ment and I hope that these would not
be allowed to lie over just like the
recommendations with regard to the
other commitsees that are being con-
stituted by the Central Government.
I understand that this report was
submitted in 1953. All the same | am
very glad to note that with regard
to the recommendations of this Clomn-
mittee, that sort of inattention which
is generally bestowed on the recom-
mendations of committees constituted
by the Central Govermment s anot
here, [ wish to repeat the one sug-
gestion that I made in April 1852 when
I spoke in this House relating to the
products from the west coast. I do
not know why the Spices Enquiry
Committee did not recommend such
a course. I suggested that we must
have a Spices Board which will de-
wote its attention to the problems of
spices such as pepper, cardamom,
ginger, lemon grass oil and other
thinge. Without such an organisa-
tion. we may not be able even to im-
plement the recommendations that
were made by the Spices Enquiry
Committee.
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I have no time to speak on the other
Demands, but all the eame I wish to
pay a tribute to the Food and Agri-
culture Ministry for the way in which
the sugar problem was tackled this
year. In previous year.it was not
tackled properly or satistactorily. This
year it has been seen we¢ll in advance
and such steps which deserve the gra-
titude of the consumer in the coun-
try had been taken by the Food and
Agriculture Ministry in the handiing
of the sugar situation. [ suppozt the
Demands that have been moved.

Shri Gidwant (Tbana)! The post of
an Industrial Adviser has been creat-
ed to advise the Government for
granting loans to private industrial-
ists for opening industries in wvarious
townshivs builé by the Government.
In the cwrent year a sum of about
Rs. 3 crores was provided in the
Budget. Out of that swmn, a sum of
Rs. 75 lakhs was to be 'spent during
this year and 225 lakhs next year. I
¢“lo not know how much money has
actually been spent. This year, prac-
tically, has come to an end; we are in
December. 1 wunderstand that the
whole amount should be spent by the
31st of March, but so far, not even
one-fourth of the money bas been
spent. I am aware that invitations

* had been sent to 8 number of indus-

trialists to come and start industries.
Many of them are unwilling to do
so because the terms of the loan are
not sufficiently atiractive. In view of
the shortness of time, 1 would suggest
that the terms of the loan should be
made wvery liberal. Instead of the
period of seven years, within which
the loan is repayable, the period
should be iwenty years.

Mr. Chalrman; May [ just cnquire;
on which cut motion is the hon. Mem-
ber speaking?

Shri Gildwand: I am speaking on De-
mand No. 85.

She) Damodara Menon: Should we
move the cut motions formally?

Mr. Chlfrmar: Such of thos& mo-
tions as have been given nblire of
will be treated as moved. Hon, Mem-
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ber was pefhaps not here when the
hon. Deputy-Spetker submitted for
the consideration of the House that the
hon. Memders should speak on all the
motions which are to be moved here
at onie tme. They will not get an-
other opportunity,

Shri Darondsrs Menon: If 1 move
two cut motions on different” De-
mands, [ can speak on both of them
togetber?

Mr. Cbxirman: Hoin. Member must
bave given notice af the cut motions.
On all tbe motions on which the hon.
Member wishet to speai, he should
speak all at once.

8hri Oumodara Menan: About
admissibility the Deputy-Speaker ex-
preased some doubts.

Mr, Ciatyman: 1 am watching that,
Therefore I am asking the bon. Mem-
ber on what cut motion he is speak-
ing, only to find out if it &5 admis-
sible. I undersiand he is speaking on
Demand No. 85, Cut Motion No. 7,
Creation of certain additional posts
and additional expenditive on com-
tingencies. Yes, he may go on

Sbri Gidwanl: And the Interest
should not be charged for the first
five years. Power should be made
available at cheap rate. Assistance
should bhe given to industrialists in
procuring machinery. And so far as
the displaced persons are concerned,
as in the case of purchasing evacuee
nouses or government constructed
houses, where they can pool their
compensation amount and purchase
those houses, similarly in the case of
starting industries that concession
ghould be given to them so that they
also could take part in starting indus-
tries. All those claimants, whether
with big or small claims, should be
given facilitiea to get the full amount
of the interim compensation up to
Rs 50,800 as has been done, as I said,
in the case of purchase of houses
whetber evacuee or government con-
gtructed. These concessions will go a
Jong way in helping non-displaced
perzons ag well as displaced persons
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to start indastries in these camps or
weww townships. Otherwise I am
afraid, thewgh the emount has been
minctioned by the Government, it witl
pot be utilised, I would therefore
trge uptn the Government to take &
gympathetic view of the whole matter
and not to look at it from a nerrow,
legnlistic point of view or only from
a commercial point of view. Thee
industries are going to he started In
the camps with a view to give employ-
ment to the dispiaced persons, and it
is for lbat purpose that this amount
of about Rs. 3 crores has been ear-
marked. Every effort should there-
fore be made to see that industries
are started early, handicaps are re-
moved, and every sort of concession
it given to displaced as well as to
non.displaced persons to start these
industries.

Then there is a provision aof
Rs. 31,600 in this grant for purchase
of furniture, maintenance of staff car
and rent of office accommodation for

- the transfer of the office of Adviser to

Ministry of Rehabilitation to Calcutta,
You are aware, Sir, that the post of
fhe Adviser has been abolished and
that Adviser is now our Minister. 1
understand the Minister will main-~
tain his office in Calcutta. If that is
50, I would suggest to the Govern-
ment, to delegate more powers to the
Deputy Minister who is here. Other-
wise the interests of the displaced
persons from West Pakistan will
suffer, because the head office of the
Minister will be kept at Calcutta and
the Deputy Minister will bhave no
powers.

The Depaty Minister of Food and

Agricalture (8bri M. V, Krishnappa):
He will be very powerful.

Shrl Gidwank He will not be able
to deal with the many day-to-day
problems. Therefore, while giving my
suppart to the cause of the displaced
persons from East Pekidtan, and I
have no objection if that 1s iImmediate-
1y tackied by the present Minister
being there, if it is consldered neces-
sary, but at the same time it jz @
wrong impression to think that the
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Hsplaced persans from West Pakistap
1ave no grievances or no demandl or
w interests to be safeguarded. T
would tberefore suggest that if that
sfice is to be maintaized there, then
|t is but proper that the Deputy
Minister bere should be glven more
powers to deal with our problems,
Tois 18 in regerd to Demand No. 8%,

Then 1 have tabled another cut mo-
tion, to Demand No. 133 regarding
Rs. § crof®s to be pald as compenss.
tion to the displaced persom

Mr. Chalrman: is it Cut
No. 10?

Stiri Gidwant Yes, to Demand
No. 133,

The Miniter of Bevenue and Civll
EBxpenditure (Shri M. C. Shah): That
was disuoed at the time of the
Budget. Now the sum iz inrressd
That is all.

Mr. Cbairman: That bas almady
been discussed. Therefore it is inad-
missible. If the bon. Member has to
advance anything else . . .

Shiri Gidwanl: I will say something
about it

Mr. Chatyman: There is o0 question
of saying something, or more, or less.
Whatever he wants to say is inadmis-
sible, because it is not a new demaod,
The polley has aiready been discussed.

Shri Ghwani: All right, Sir. I
want to say something about Cemand
No. 138. 1 have not tabled a cut
motion, but 1 think I can certainly
speak on it. “The additional appro-
priation,” it is stated, “ia required
for the construction of a shed and a
tank In the President’s Estate, New
Deihi,” and the shed is required for
an elephant which would take part in
ali ceremonial functions where the
mounted or foot lancers of the Presi-
dent’s Body Guard normally take
part. The total works outlay k esti-
mated at Rs. 26,000 of which a sum
of Rs 20,000 is expectd to be spent
during the current financial year.”
Though the amount is very small
(Shri S. N. Das: It is ‘Charged”) and
1s ‘charged’ for which reasen I have
not tabled a cut motion, yet eertamiy

Motion
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I fwve a right of discumaion untler the
Constitution. You may refer to the
grticle; I do not remember the wrticke;
but discussion is Permitted.

Bhri Nambiir: On the ground that
JUu refuse to pay,

Sari GMwam: Though the amount
iz small it is symbolic of the way in
which we are spending public money.
‘We bave abolished six hundred and
twenty-one Rajas and Mahsrajas and
this demand reminds me of re-intro-
ducing a new kind of Rajas and
Maharsjas in India. 1 personally feel
that in a poor country like India
where 30 many ocdinary needs of the
People cannot be satisfied.

Mr. Cmirman: Where elephants are
found in abundance.

Shri Gidwanl: It is not a question of
only constructing a shed and a tank
for the elepbant. After all you have
to maintain this huge elephant and
every month some money will bhave
to be spent on its maintenance.
Whether it is a white elephant or a
dark elephant or a black elepbant. for
maintabring jt, things will have to be
purchased from some market, and ail
that money nas to be spent. It may
be a small amount. But as I said, it
ja symbolic. I do not say this in a
spirit of levity or light-heartedness
but with the anguish and pain of my
heart. After all, I claim to have been
a humble Congress worker though I
am sitting on these henches after re-
signing from the Congress. I claim to
have worked for the national freedom
fram 1907. It really pains me. 1
would ask my Congress friends, |if
Gandhiji were alive today and if this
item was brought before him, what
would he had said. What would bad
he said, if you spend the money like
thi» and keep elephants for ceremonial
occasions? Is it not pomp? Is It not
show? Is it not pageantry? It re-
minds me of the Mogul raj. Are you
instltuting a Mogul raj? Are you
making a new raj which is not a re-
public, not the peoples raj, not
Gandhiji's vaj, not Ram wgj, nol
Sarvodaya raj, not a soclalistic Btatr
of which the Prime Minister is 58
eloquent every time? . . .
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Aa Hou. Member: It is Congress
ral.

Shri Gidwani:.. not gn equalitarian
State of which only today Shri
Dhebar, the new Congress President
bhas spoken? 1 appeal to the Members,
I appeal to Dr. Rajendra Prasad—the
name may mnot be taken—to see to it
‘that the demand is withdrawn. If
the Minister were here, I wculd have
asked him in the name of the Com-
£ress, in tbe name of Gandhii,
whether this is in consonance with our
principles that we stand for, and of
‘which we talk. It may be a small
amount, but it involves great things.
Year before last. a Pproposal was
brought to keep the President’s House
and the Parliament House purmanent-
ly illuminated. I had asked a ques-
fion. Fortunately, after that guestion,
the proposal was given up. It cannot
be voted; it is a charged item. So, I
have not glven any cut motion. At the
same time, ! want our hon. Minister
and our Prime Minister, who wan# to
eatablish a socialistic State, and the
Congress Members who are wedded to
a Sarvodaya samaj, who believe in a
<lassless and casteless society, who
believe in the Congress Resolution
which was aofopted in Jaipur that
‘hereafter the objective of the Congress
will be a classless and castelem
society, . . . k

Mr. Chairmas: What has castelesd
‘society to do with elephants?

The Prime Minbder and Minixter
of Bxternal Affabrs and Defence (Shri
Jawabariza] Nehra): Elephants have
Do caste, I suppose. They are caste-
Jess,

Shri Gidwant: They have no castes.

Shri Punname (Alleppey): The
Prime Minister does ¥mow probably
that caste names are given to ele-
phants.

Shri Gldwanl: Yesterday I asked a
question whether the Government
intends % give effect to a recom-
mendation of the Central Advisory
«Council regarding the wmalary of
iearhers. The reply of the Education
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Minister was, wa bave no funds.
Whenever any Question is raised, she
reply is we have no money. Is this the
way in which we ghould spend our
money? Our Prime Minister talka af
a socialistic State. If he thinks that
in this republic of India, we should
have al! these ceremonies with ele-
phmmnts etc. he is at liberty to do s
But, this is neither a socialistic State,
nor a republic, I wokld submit.

Shri Jawsharlai Nehru: May I sug-
gesta point of fact? Nobody is buying
an e¢lephant. Government never
thought of it It iz a present from the
Assam Government to the President
Government does not come into the
picture at alL It is a present. Because
it is a present, we have to erect a shed
to keep it After all zoological
gardens also Xeep elephants.

Bbri Gldwanl: This is intended for
ceremonilal functions. This is what is
stated here. You may keep anything
in a zoological garden.

Mr. Chalrman: On the 26th of
January evely year and on other occa-
sions, there are ceremonial functions.
The gereral public takes part in them.
It is not a function of the President

Shrl Jawaharla] Nehra: I may point
out that the Govermment reslly does
not come into the picture at all here.
Here is a present from the Assam
State to the President and we could
not throw away the present It would
be discourtesy. We are asked to makd
a small shed for it to be kept. I do
not see how it will be improper. The
hon. Member’s argument is very good;
but, if I may say so with all respect,
it does not apply to the situation at
all.

8hr! G'dwanl: The elephant may be
sent to the zoological garden.

Shri M. 8, Gurmadsswamy (My
sore): May I submit. Sir, that the
present is not by one nation to an-
other or one Government to another?
The hon. Prime Minister said that it
is a present from the Assam Govern-
ment to the Presidenl 1 can under-
stand if it were a present by one
Govermrent to another. In this way,
the Government of Mysore or any
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other Government may go on maling
presents. [If they o on making ex-
penditure like this, for erecting sheds,
etc., on the ground tbat they are pre-
sents, I do not know where to put a
limit.

Surf V. B. Gandbi (Bombay City—
North): 1 shall deal with Demand No.
2: Industries. This Demand asks for a
modest sum of Rs. 1 lakh. The pro-
posal is to contribute to the expendi-
ture involved in setting up. nioe
Export Promotion Councils. The com-
tribution which tbhe Government will
offer is going to be two-thirds of the
expenditure In recent years, oufr
export trade has been going through
a critical period. Our exports bave
been declining in volume as well as
in value. Heaven alone knows what
is bappening to our exports. There-
fore. any proposal that is intended to
stop this downward trend is a propo-
%l which should be welcomed by this
“Jouse. This proposal for the setting
#p of Export Promotion Councils la
necessary and it bas come nome too
early.

I shall deal with just a few fgurez
with regard to our exports. In 1951-32,
our exports amounted to Rs. %3¥
crores, In 1952-53, they came down w
Rs. 578 crores. In 1953-54, they went
still further down to Rs. 528 crores.
Here is a fall of about Rs. 200 crores,
petween 1961-52 and 1953-54. I gramt
that the year 1361-52 was rather an
abnormal year because of the Korean
war. Even apart from that fact, it is
seen that lately, the items that enwer
into owr exports have been suffering
rather seriously from lack of demand.
There are a number of tendencies
discernible in the traditional markets
overseas that take our goods, which
should cause serious concesn to all of
us. I will take a few items for which
Export Promotion Councils are pro.
posed to be set up, as contemplated
in this Demand and let us see what
the situation exactly is in respect of
them. :

Firet, 1 will take up cashewnuts.
The situation In respect of ceshewnuts

577 LSD
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is really not very serious so to say,
although in 1952.53 our exports
amounted to Rs. 12,98,00.000 while in
1953-54, they came down to
Rs. 10,98,00,000. In respect of cashew.
nuts, we must remember that the com-
petition is not very far off. There is
enough evidence to show that com-
petition from African territories will
soon be very keenly felt. In respect of
tobacce, the situatiop is serious. In
unmanufactured tobacco, our exports
in value in 1951.52 were
Rs.16,14,00,000. and in 1953.54 they
declined to Rs. 10.22.00,000. The same
thing bappened and perbaps to a more
serious degree in respect of tobacco
manufactures. in 1951-52 our exports
amounted to Rs. 6,39,00,000 whereas
they fell almost precipitously to a
low flgure in 1953-54 of Rs. 1.04,00.000.

Then. we come to mica. Now, the
case of mica is really nothing short
of alarming, and because of certain
developments in the markets which
used to take a major portion of our
export of mica. the concern that we
ought to feel is all tbe greater. 1 will
just take two fgures. In 1951-52 our
exports of mica in value amounted to
Rs. 13,21,00000 whereas in 1953-54
they were Rs. 7.95.00,300,

Finally, I will just deal with art
silk piecegoods. If the situation In
respect of mica was alarming, the
situation in respect of art silk piece.
goods is equally disturbing. Here, in
194950 our exports were of the value
of Rs 1,49,00,000 whereas in 195354
they came down to only Rs. 49,00.000,

In view of this serious tendency
towards decline in our export trade, it
is necessary that we should stop being
belpless spectators as we used to be
in the past. Fluctuations in export
trade are nothing peculiar to India.
India is an old exporting count:y, and
one of the principal exportog coun.
tries of the world, and yet in the past
we simply watched belplessty these
fluctuations. We could do nothing to
stop the widespread distress that a
decline In our exports used to cause to
vast numbers of oui* growers of pro-
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duce that formed the bulk of our
exports. Now, the time bas come to
take some positive steps, and this pro-
posal of the Commerce and Industry
Ministry is one of those positive steps.
[ know for certain that a great deal
of work is being planned and carried
out on modern lines in the Ministry
of Commerce and Industry, but what
is now being proposed here is barely
a beginning A lot mcre has to be
done if our export trade has to be
assisted in the way in which other
modern nations have been asslsting
their export trade. There is a lot of
work. We will have to do something
for in:uiing our export credits We
will have to do something for financ-
ing our export credits. and all this
work, I hope, will [follow ip quick
succession and therefore I welcome
this proposal

Now. I would like to say a few
words about Demand No. 124. Here,
a sum of Rs. 11,40.00.000 ls asked for,
for the import of additlonal quantities
of sugar. Here, in the note appended
to this Demand. it is said:

“The tota! quantity of sugar to
be imported during the current
@oanclal year would accordingiy
amount to 862 lakh tons at an
estbnated cost of Rs. 64,73,00,000."

Now., what it means is that together
with  the demand for about
Rs. 11,40,00.000 that is asked for in
tbls Demand, the entire amount that
is going to be the cost of our Imports
of sugar during the current year is
Zoing to Rs. 64.73,00.000. We are
further informed at the bottom of the
note:

“The total sale proceeds of the
entire quantity of 862 lakh tons
of sugar to be imported during
this year on the basis of the sale
prices relerred to above are esti-
mated at Rs. 70,35,00,000.”

s0, let us understand these two
figures. The cost of the Impozrted suger
s going to be Rs. 64,73,00,000 and the
Jroceeds realised from the sale of the
sugar are going to Rs 70.35,00,000.
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Shri M. V. Erishnapps: The differ-
ence Is the profit.

Biri V. B. Gandh): That is exactly
the point 1 am Ppresently golog to
make. The difference i5 the profit, and
the difference here is Rs. 5,62.00.000
1 want to put it to the House, I want
to impress upon this House that this
thing is not a: profitable and not as
innocent as it loocks Whbat are we
actuslly doing here? Here, we are
filnging away Rs. 64.73,00,000 in vaiu-
able exchange, exchange that is scarce
today for India. and we are doing it
in order that we should be able to
tell our people that they can have all
the sugar they would like to eat. Any
country that has any programme of
planning has no right to demand all
tbe sugar that it needs. I remember
in nineteen twenty. in the early
months, I happened to be in Paris
That was hardly a year and @ half
after the close of the Arst World War,
and there in that city the gay city of
the world, I was surprised when 1
wa: told that on a certain day every
week in France coffee shall have to
be taken without sugar. No sugar
would be served.

Mr. Chzxirman: The hon. Member
has already taken 14 minutes, and only
15 minutes are allowed.

Shri V. B. Gandhi: I shall finish.

Therefore, my point la that a little
less of sugar does not kiil anybody,
and I think it is blameworthy, it is
wrong to fling away valuable and
acarce excbange for a commodity like
sugar in a country like Indla which is
committed to planning and austerity,
It ausiterlty is necessary to make that
planning successful

Mr. Chairman: Before we proceed
further, let me just announce that I
propose to take up Demand No.24A
at 3-30 aod Anish with it before we
proceed further. It is about French
possessions,

Shrimsti Renu Chakravarity: We
shall deal with that first and then we
can go on with the otbers?
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Mr. Chairman: So far as this parti-
cuiar Demand is concerned, [ shall
take it up and finish with it there and
then. After bearing the Members
and after the reply, I shall put it to
the House. Then, we shall proceed
with the others. as proposed earlier.

Shri M. S. Garupadaswamy: Shall
we confine our remarks to that now?

L]

Mr. Chairman: I have already ano
nounced that at 3.30 p.m. this Demand
would be taken up and fnished after
further discussions: I will put it to the
vote of the House after the whole
discussion is over. in respect of this
Demand, | shall take it separately.

Shrl Damodara Menon: My first cut
motion refers to Demand No. 2. while
my second cut motion refers to Demand
No 59. and the third to Demand No. 83

In Demand No. 2 we are asked to
give a supplementary Demand in con-
nection with the Export Promotion
Councils which are to be set up by
Government Two hon. Members who
spoke hefore me have referred to these
Councils. 1 find from the footnote
printed on page 2 of the Explanatory
Memorandum that these Councils will
be constituted under the Indian Com-
panies Act, and representatives of
trade and industry will participate as
share-holders in" these companies.
The footnote gives very little detaidl
as to the mapner in which these
Councils are going to be constituted
We bad Acts of Parliament constitut-
ing commodity Boards before. 1 want
to know from the hon. Minister how
these Councils which are now golng
to be constituted uoder the Indian
Companies Act will function and
whether Parliament will have any
voice in determining. ...

‘Shrl U. M. Trivedi (Chittor): They
are under Parliament, except that they
will be registered under the Indian
Companies Act as limited companies.

Shri Damodars Menon: When they
are registered under the Indlan Com-
panies Act, will this Parliament have
any voice In shaping the policies of
these Export Promotion Councils and
also in their composttion?
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Shri U. M, Trived): They will be
club.houses. '

Skri Damodara Menon; 1 am afraid
Government are fighting shy of tbe
real problem that one bas to face in
the nation™s export trade. If Govern-
ment are keen on seeing that our ex-
port trade is maintained properly and
also conducted to the best Interests of
the nation. they must come forward
boldly and make it State trade. The
State must take over our export trade,
particularly in those commodities
which have been mentioned here.

My hon. friend Shri A. M. Thomas
=cinted out how in the case of pepper
the exporters are exploiting the pro-
ducers. I come fiom an area where
pepper is produced in large quantities.
Recently, the fluctuations in the price
of pepper have affected the pepper
producers, ie. the vine growers mostty,
and not the exporter:. The export
trade is also mostiy in the hands of
foreigners. We bad recently the experi-
ence of the manner in which these
exporters ate explolting the producers.
Whenever the prices go down-—and
especially during the crop season, the
prices go down--the export traders
are able to purchase pepper at very
cheap prices. and then by manipula.
tlon of forelgn trade. it is possible for
them to see that they are vold and
exported at enormously high rates,
and the poor producer gets very little
share of that. This sort of thing must
in any case be stopped. I am sure the
best way to do that is to bring it
entirely under State control. Why
should Govermment now go about
forming a registered company. the
nature of which we are not given full
details of.

In the case of cashewnut which is
another commeodity produced in
Malabar and Travancore-Cochin, my
hon. friend Sbri V. B. Gandhi has
already stated that its position is also
1ather precarlous, and we may meet
with very keen competition from
Zanzibar and other places where
cashewnu!l is being produced. So, our
traders and industrialists may be faced
with very keen competition. Are we
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going to meet all these difficulties by
the constitution of these Councils?
These Councils may be entirely
private bodies, and Government may
be advancing money from the public
coffers to these companies or registered
bodie;, without really controlling their
activities

So, my first criticism about these
bodies is that Government should now
come forward and try to nationalise
export trade., and conduct that trade
entirely under State auspices, and
there is no necessity at all for us to
form these Export Promotion Councils
under the Indian Companies Act

My second cut motion refers to
Demand No. 59 relating to the Minlstry
of Information and Broadcasting 1
am glad that the Ministry Is now
attempting to produce children’s films,
and as recommended by the Films
Enquiry Committee, the Films Division
now propose to undertake the produc
tion of films for children That is a
development in the right direction,
and we are all happy about it. Here
also. the footnote says that the pro-
duction of such films will be handed
over to a society to be registered under
the Societies Registration Act. I wizh
the hon. Minister would give us soaoze
more details about the composition
and nature of this societ?. Are the
private producers of films in this
country to get representation in this
society, or is it wholly going to be a
Government-nominated body. I would
also like ‘0 know whether in this
society, people who can authoritatively
speak upon the nature of the children's
films would be taken in, ie. people
with academic qualifications for that
purpose. 1 hope this soclety will be
constituted in such a manner as would
be capable of advising private pro-
ducers in the manner of producing best
films for children's entertainment. I
want further details regarding this
society.

My third cut motion relates to
Demaad No. 62. I have given notice
of this cut motion to voice my dis-
satisfactlon at the slow progress of
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the investigations of multipurpase
river valley schemes, especially flond
control inwvestigatlons We have been
constantly hearing talks about the
anxiety of Government to cobntrol
floods. and we are sending teams of
engineers to other countries. especially
to China, we have recently sent a team
to study the manner in which fioot
control is effected in that country. All
that is to our good. But in spite of
that, we are seeing the sad spectacle
of a number of years being wasted or
spent upon these investigations. The
preliminary process of investigation it-
self takes a long number of years
Take the classic example of the Kosi
Project. Investigation: on that started,
I am afraid, about six or seven years
ago. and it is still more or less in the
investigation stage only. For six «r
seven Years, the process went on; some
of the engineers went round from
place to place and spent a lot of money.
and then they teok it in an easy
manoer. I want that our experts and
engineer: who are in charge of this
work should show more urgency io this
matter and a greater sense of ies.
ponsibility.

Apm

Of course, we are told in the short
pamphlet prepared by the team of
englneers who visited that area and
submitted to us, about the flood con-
trol in China. that they were able to
undeirtake the investigation as well as
the completion of the scheme itself
in a very very short time. Why is it
not possible for our engineers, in spite
of the fact that we are perpetually
suffering from this flood havoc with
consequent loss of crores of rupees,
and our experts and our Government
too who are in charge of this work
to take up this work urgently? Why
do they not feel the urgency of the
situation and why is it that we are
spending so many years on this pre.
liminary stage of investigation? I do
not want to refer, in detail, to the
enormous amount that we are spend.
ing on these investlgations. Probably
it may be necessary. 1 do not know
whether it is because we are Impors-
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ing a number of experts for thia pus-
pose—.for the preparation of the
schemes and also the blue.print—and
spending all this money We have
succe:stully completed some river
valley schemes here and we have our
own experts and engineers here who
have worked in these schemes. There
is no necessity at all for us to import
any more foreign eagineers or experts
to advise us as to the mamner in
which these schemes are to be com-
ducted. It would be a sheer waste
of public money if even now we have
foreign experts. Our Government are
still contemplating in terms of getting
foreign experts to advise us in this
matter. I hope the hon. Minister will
be able to give me some satisfaction
about this criticism I have made
about this matter.

Shrimati ¥a Palchoudbury (Nabad-
wip): I agree with the hon. Member
opposite that this is a very happy oc-
casion when we support the grant for
the French possessions in India and
it is something on which we heartily
congratulate the Government. France

had the good sense to realise that it -

was a fact and not a theory that con-
fronted her and she had the imagt-
nation to withdraw with dignity and
peace. Our gratitude and admiration
goes out to the Prench people, and for
Mons. Mendes-France I expres deep
appreciation for being really a great
statesman,

About this grant, I have one re-
mark to make. I find that the
Demand for jails and convict settle.
ments is Rs. 51,000 and that for edu-
cation is Rs. 66,000 There is very
little difference between the two; if
you really look at it it is only Rs.
15,000. Tt seems incredlble! If you
have had occasion to look into the
French administration schemes in
Prench India, it will be found that
they used to spend a great deal on
educantion; at least that was what I
found when I saw the picture of
their administration in Chandernagore.
T do not really know about Pondi-
cherry. But it seems that if this edu=-
cation grant is kept at least on the
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same level as it was then in Frencd
India, it would be a feather in out cap,
I have not very much more t0 B8Ry
about thiz Demand.

There is one point about Demand
No. 589 which I would like to bring #o
the notice of the House. It is a
token demand in respect of Informa-
tion and Broadcasting. It is indeed
a very welcome feature that child-
ren's flim: are going to be made and
our children will have the adventage
of the Information and Broadcasting
Ministry to educate them. I would
have been happler bhad the¢ demand
been far greater. The pampblets
and so forth on which money is spent,
be they Hindi, English, or any other
regional language, resch vwery few
people, whereas the spoken word

can reach the faithest cONncerns
of rural India. If the grupt
under this head could be very

much more, we could have even
mobile vans and commubity sets
which would reach the tarthest cor-
ners of rural India and educate our
people on hygiene and various other
things. I would say that particularly
in rehablilitation areas. where we are
. rehabilitating refugees, where it is
not possible yet to have as many
adequate schools as we would like
to have. broadcasting can play a
very great part in educating these
children, in bringing them up to the
standard of other children, because
the displaced little ones have lost
many years in the transition period

. Demand No. 86 actually concerns
my own State to a great extent. The
demand is for Rs. 82,42,000 which is, of
course, not a smell sum! But the
need of West Bengal was something
like Rs. 4.66.00,000 out of which after
getting nearly Rs. 3 crores or there-
about, her need was Rs 1,56,00,000.
An amount of only Rs. 82,42,000 pro
bably will not be enough to cover
her wants It will he realised that
the main problem of rehabilita‘ion
lies in the paucity of land and much
of the land that can be released Is
of a marginal character—water.iog-
ged and undeveloped. The develop.
ment of these areas is a huge scheme
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and needs vas: amounts of money.
Even if the Sconarpur Arapanch aces
could alone be fully utilised, it would
release something like 10,000 acres
of land! None of these schemes can
go through as fast as they should,
unless we have the earth.lifting ma-
chineries and mean;—the where
witbhal—to get on fast. It is no point
criticising the administration when
the means to make that. administra-
tion go speedily are wunavailable.
When these grants are made avail-
able I must unhesitatingly recom-
mend that the State Governments
should have the authority to wuse
these grants as quickly and as autho-
ritatively as possible and not have
to put every single scheme up to the
Centre for :their consideration and
sanction. It makes endless delays and
causes untold misery. In Government
camps, at least, they have a certain
amount of protection, but people who
are outside Government camps must
be given priority, because to rehabili-
tate them is really more important
now. I have to put forward for the
consideration of the House the condi-
tion of the Muslims who have come
back from Pakistan. Their number it
West Bengal is legion. If I plead for
these Muslims, 1 plead for a just
cause. When they came back t¢ India,
they found their houses occupied.
Grants and various business loamns
have been given to the refugees oc-
clipying these houses and orders have
been issued to them to vacate the
Muslim homes but to implement
these orders is well nigh impossible.
Years have passed and these Muslims
are practically out on the streeis and
starving. It is a shameful state of
affairs!

From Demand No. 85, 1 find BEs
31,000 is being spent on the transfer
of headquarters from Delhi to cCal-
cutta, Here it is imperative that the
personnel that mans this scheme
must be composed of pegple ashave a
good knowledge of the language of
the refugees concerned, are coghiz&nt
of their ways of life and are above
all in g¥mpathy W«b the displaced
unfortunates who have come from
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East Bengal. At present that is the
problem that needs to be solved
more than anything eise. Long lists
of grants, pages of accounts, huge
account bocks, all these. if I may say
so, are like the superstructure of a
lamp; the lite of the lamp is the
flame that lights it and the life of
this scheme will be the people who
will work jt. They must work with
an intensely human approach to this
problem. they must work with sym-
pathy and understanding and not
have to wait for dry accounts, proce.
dure and red-tapism. That is my
earnest plea to tbe House to consider.
If Rs. 8242,000 is the amount that is
being granted, we are very happy to
get it; I only wish it could have been
very much more!

Shri M. S. Guerupadaswamy Tose—
Mr. Chairmam: I would like to
know whether the hon. Member pro.

poses to speak on Demand No. 24-A
also.

Shri M. S. Garupad2swamy: Yes.

Mr. Chelrman: Then he may speak
afterwards, after 3-30 when that will
be tken up.

Sbrl M. S. Gurupadaswamy: There
is another cut motion on which I wish
to speak.

Mr. Chairmaa: On all cut motions,
he may speak subsequently, after
Demand No. 24-A is taken up.

Sbhri M. 8. Gurupadaswamy: 1 am
not to speak now?

Mr. Chelsmpan: He may not speak
now. The same thing also appilies to
Shri Punnoose because he also wants
to speak on Demand 24.A

Bhrt Punnoose: 1 want to add
something.

Mr. Chbalrman: That you may do
subsequently. I will take up Demand
24-A at 3-30 M. and put it to the
vote of the Howuse, After that we
will proceed % further Demands. I
will allow hon. Members to speak on
any Demand except Demand 24.A.

Shri Punnoose: Yes; I want o
speak.
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Mr. Chalrman: He wants to speak
on both. I will give him an oppor-
tunity after 3-30 p.m. Now, I will call
Shri Ramj}i Verma. The han. Member
proposex to speak on Demand No.
43, 1 hope.

Sbri Ram§ Verma (Deorla Distt-
East): Yes.

TN agirw, & feAle TR va T
av FERiHT ¥ INE STOR T WG
&= T & ove Yeem aEew ...

Mr. Chairman: I am sorry his cut
motion is inadfnissible because De-
mand No 43 (n page 12 refers to a
specific point, viz. the engagement
of special counsel etc. in connection
with the fertilizers case etc. He can
only speak on that and nothing
else.

Shri M. C. Shah: After al, we
have to pay that additional expendi-
ture. There is nothing there; the
case Is going on.

Mr. Chairman: Otherwise he can-
not speak on Food and Agriculture
Ministry .in general. I am sorry. |t
he svants to speak on that specific
point he can certainly do so.

Shri Ram}i Verma: No, Sir,

Mr. Chairman: Now Shri S. N. Das.

Shrl S, N, Das {Darbhanga Central):
I want to speak on Demands other
than Demand 24-A.

Mr. Chairman: He can sSpeak onm
any Demand. If he proposes to speak
on 24.A also then bhe can also walit.

Shri S. N. Das: 1 will be speaking
on other Demands.

Mr. Chatrmaa: Then he can cer-
tainly speak.

ft vHe 0o W ; quwiy weRY, W
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Mr. Chairman: I would request him
to speak on the particular aspect of
this Demand and not on the sugar
policy in general After all import
bas already been allowed in the
country. We are only dealing with
the specific aspect. If the hon. Mem-
ber wan® to speak on that particular
azpect, which is the subject-matter
of this Demand, be can do so; other-
wise, the general policy is not under
discussion.

Shri S. N. Das: But, I would urge
this point because Government is
going to €rhance the quantity of
sugar that is to be Umported.

Mr, Chajrman: Of course, so far as
the import policy Is concerned, it bas
already been discussed.

Shri S. N. Das: But only to a liml-
ted extent. It was for an emergency
that the Government came forward..

Mr. Chairmao: |t was discussed
already and so the import pokicy of
sugar cannot be discussed. Only a
particular amount is being LOnported
and there are some proposals for its
disposal also. On these two points
the hon. Member can certainly speak.
On the general import policy, whether
it is to be imported or not, I am
sorry. I cannot allow any discussion.

iﬂﬂnmﬂ!:mmam
o dv e € AR vl 9 9 B
gt aiwet ¢ @ ©% I S ¥ §
waits e & <l o SR ww at
mit # | gHTad w o% ¢ AT ¥ T
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Mr. Chairman: Ao opportunity to
speak is already there and there will
be other opegportunities also. So far
as the Supplementary Demand is con-
cerved, the hoo. Member ¥nows that
in respect of policy matters, only

when a new Demand is there, discus-
sion is allowed.

Sbrt 8. N. Das: Then I wouid like
to go to other pointse that is with re-
gard to Demands Nos. 63 and 64.

7e Pewiv Powr’ ot Pege swww @
watay €| gt gz 7 w2 gw w
¢ ot & morw £ T oW o0 2 of
ey st 3wd g ghh Tw age oAl
% w3 af; wgE Pran Penf & @ fw
wren 3w e gl ¥ Pe Rrgrn
& @ =1 v St Ay gw owE A
srmaEsl # af TER g T F S
gren & o wpr dm ofyd | v Pewiw
& I d T3 Far Pramr @9 arvy o
qmy FHER & A 2w ¥ | R P
# e 2w P 1 7w o ot vl =R
w5t ah ¥ @ 5w of & Tad al ag@
e A ¥, dfx A amrm g e
am Fad afh |RT &F wR =R
ame®m gofl i ft rEn T |
ﬁdﬂﬁﬂmmrﬁlﬁ‘ﬂ
a'E @ ae &T e PE g P @
mt d, femF o e Prmor a9
s ¢, 7 | g et g

atk TEQ ey # TANET wRAL W

vm 7 gt P Faw g P g am ot
mactstad gt ar Ps v & am
ot wen @ 7@ w @ Tod ¢F grm
iR e B mr I
Prems @ am } wren g P
¢+ g™ TR o wvent w o= #
fx & 3w wAen ¥t 7@ 5¢ AfFx 0w
gra 2 1T IF GNEN S T 9
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7% dw: Py #vr # afrd A @ v
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& w7 @ fad ant w2 Al T na
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oo o afi s T R @ FRM |
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ties like Tobacco, Shellac, Pepper.
Cashewnuts, Mica, Engineering goods,
plastics, geify & @917 & faqlg # fog
N Fifes TR 37 gEE e wge
®! FUHFIT AHT T § &0 F FLAAT &7
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Mr. Depaty-Spesker: Till now we
have been going on under the general
impression that all the demands may
be taken together and observations
made on them The hon. the Prime
Minister would like to get the Mmistry
of External Afairs disposed of. From
now on hon. Members may address
themselves to the items relating to the
Ministry of External Afairs. Those
who have already spoken have spolsen
on all subjects. 1 sball request
Prime Minister to reply to them.

Shri Pumnamse: Sir, with regard to
the demands under the Ministry of
Exterpal Affairs I have to make a few
submissions. References were made
here to certain unpleasant features
that bave developed in Pondicherry.
Mahe and the other recentiy takcn

over French possessions. I do not
know how far the Government of India

have played a positive part in them, °

but the general impression that is
gathering In these areas is that from
the French police these pockete have
come into the hands »f bureaucrats.

16 DECEMBER 1954

for Supplementa*y 3112
Grants for 1054-85

Cerctainly, responsible officers are being
appointed there. But they are running
the show in a way far from the ex-
pectations of the people.

You know, Sir, that till recently
there was a united strusgle of the

people. All political parties, Irrespec-
tive of their differences, Joined
together, and there was a mighty

movement of the people. Now all of a
sudden a change bas come. That
change i3 that officers have taken
charge. officerse who do not know the
mind of the people. with the result
that there is a great amount of frustra-
tion in these areas I attach particufar
importance to this because on our
handling of these recently integrated
foreign pockets depends the future of
Goa. The people of Goa are looking at
what is happening in these areas. |
would, therefore, earnestly request
Government to see that the situation
does not deteriorate. There may be
cceasions for people to say that it is
no good getting integrated with India.
That will be doing a positive dis-
service to our people in Goa. There-
fore we should be particularly careful
about it.

In the second place, there are certain
factors which 1 hope the Govermument
of India will take note of. that is witb
regard to the salaries of certain
employees of the previous French
Government. There is a diflerence
between their standard and the
standard maintained by the Govern-
ment of India. So also with regard to
students, to whom certain conceesions
are allowed, Teachers 1 am told get a
higher salary in certain of these areas.
The other day I saw & petition signed
by some of these teachers. ] do not
want any particular distinction to be
shown to any part of India, but as
the Prime Minister has often pointed
out, they bave got a past, they have
got a history, they come with that
history and the past. So, when we take
over these areas we should not make
any change that will go to the dis-
advantage of any section of our people.
I there Is some difference to their
advantage, that advantage should be
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maintained for the time being: that
should not be tampered with.

Agsin, as was pointed out by an-
other hon. Member, in some of the
backward areas where people are
somewhat behind with regard to edu-
cation and other matters they should
be given extra encouragement. 1 hope
the Government of India will be care-
ful to take note of these factors.

Shri M. S. Gurupsdaswamy: The
liberation of these French pockets is a
matier of rejoicing. But I entertain
certialn doubts regarding the policy of
the Government of India in respect of
their integration. We know wvery well
what happened in the case of Chander
nagore. Though Chandernagore was
liberated a number of year: back, it
took a very long time for the Govern-
ment of India to decide on its integra-
tion. First there was de facto transfer
and afterwards it was followed by de
jure transfer. But the Government of
India did not make any immediate
decision regarding its Immediate inte
gration. On the contrary, the Govern.
ment set up Jha Commission to con-
slder the question of the ways and
means of Integration of this area. It
took a number of years even afier the
French left that particular territory. 1
{ear the same thing may happen even
in this cese In the month of Novem
ber last these territories were liberated
and we were happy that there was
peaceful liberation without any had
incident. But till today, we are amaacd
that no steps have been taken to
integrate them in a proper way. Theze
pockets stlll remain pockets under the
hold ot tbe Central Government. The
21d machinery set up by the French
Government Is still being continued
snd lubricated, and we are asked to
sanction certain sums of money for
lubrlcating or continuing such machi-
nery. No attempt has been made to
sverhaul this machinery, to weed out
the bad elements there, and no step
has been taken to see that those
officials elements who played an active
role to support the French bold on
those territories were removed. The
same official elements who played a
very hostile role against Indla and
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1gainst liberation have been kept on,
tnd we are asked now to pay for their
ealaries and allowances. This does not
in any way make a good beginning,
and I am sure this will bring frustra-
tion to those people who fought
bravely for the liberation of those
areas. We are told that those leaders
who fought for the liberation of those
lands have not been actively associated
with the administration, and have not
been treated properly and afe not
consulted or invited to give any advice.
S50 the people are already feeling that
they are not getting any good deal at
the hands of the Government of India.
This sort of thing should not be
allowed to continue and this feeling
should not be allowed to develop The
Govermmnent of India till today, I feel,
have not made any attempt to bring
about proper integration of at least
cettain units of administration. Al
the units that were functioning in the
old French establishments in those
days are being simply contiDued.
Atternpts could have been made by
now to minimise aod rationalise
the whole machinery. Attempts
could have been made, for ex
ample, to integrate tbe courts of
justice, jails, convict settlements and
the police with their counterparts in
the neighbouring areas. 1t is not neces-
sary to maintain these units as they
are. We would have made a little pro-
gress if they were integrated with the
neighbouring areas. By integrating
them, you could have saved not only
a lot of money but also there would
have been a feeling created in those
areas that the first steps of integration
have been taken by the Goveroment
of India. So far, it is ve1y unfortunate
tbat such a thing has not bean done
by the Government. L

Then. we are not very sure when
the de jtire transfer of power will take
place. In the case of Chandernagore,
there was considerable labse of tine
before de jure transfer took place. In
this case, ] feel that there may be
even a greater lapse of time. If there Is
delay, if this de jure fransfer is post-
poned, then that would meen that there
cannot be a fulifledged integration of
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these areas with the Indian territory,
S0, 1 want to know from the hon.
Minister of External Affairs whether
the matter bas been taken with the
French Governrnent, whether the agree
meut reached hetween the Government
f India and the Govesrament of France
#& going %o be ratified by the French
Parliament very soon, and whether
any indication has been given by the
French Government in regard to this
matter. Otherwise, the people of these
areas will feel that we are indifferent
and we are not taking interest in their
affairs.

Next, 1 should like to say a few
words about the customs barriers
which have been maintained even
today. The other day, there was a
question on this matéer, and the
Minister said that for specia) reasons,
they are malntaining these customs
barriers. When I asked him what those
reasons were for refaining those
customs barriers, he said the reasons
were so extraordinary that he was not
prepared to divulge those reasons on
the floor of the House We are entitled
to know what are the special reasons
for retaining these customs barriess.
These customs barriers in the past
have been rather a source of large
smuggling and due to the intrigue or
the conspiracy of these customs
officials there was a lot of black trade.
Many people became rich all of a
sudden and this was going on every
day and night. Even today, after the
liberation of these areas, this thing is
going on. We want to know how long
it is going to be continued. Except the
‘liberation® of these pockets from
foreign hold we are :till maintaining
these pockets as pockets, and all the
things which were there during the
time of the French rule are retained
without any change. So. we want to
know what are the improvements that
have been made so far and what steps
have been taken by the External
Affairs Ministry or the Goveroment of
India in regard to the question of
bringing about the integration of these
areas and also of making improve-
ments in those areas. I want the hon.
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Minister of External Affairs to assure
us that hereafter these matters would
not he left to the hands of a few
officials. In the past the Chander-
nagore question was entirely left to
tbe officiais. Perhaps the Minister had
no time to look Into this question.
There was a lot of delay, and com-
plaints from tbhe local population were
many. Even in this case, the same
thing may happen and may he re-
peated. The official element is taking
full advantage of the whole situation
and not only that: the old elements,
as 1 said before. are completely
entrenched in administration. They
have been given a lot of administra-
tive power, and the people who
worked for liberation of those nreas
are not associated with the adminis-
tration. No attempt has been made
either by the Prime Minister or bis
Deputy to discuss with the leaders of
the people There is no conference, no
meeting of any kind. They have been
left in the lurch They have been dis-
appointed. 1 repeat. and 1 make a
reques:t to the hon. Prime Minister that
a conference may be called of all those
who worked Yor liberation and the
problems may be discussed, and views
exchanged, and then proper solutions
or decisions could be taken. These
are the points which I want to make
and [ hope that the hon. Prime
Minister will respond to my request
and bring about a conference of all
the leaders very soon.

Shr] Nambisr: 1 submit that from
the footnote glven In the Supplemen
tary Demands, it Is known clearly that
the amounts required are for the ad-
ministration of the “Centrally Admi.
nistered Area.” That is very clear.
Government want to keep the French
Settlements as a Centrally Adminis-
tered Area till the time of the de jure
transfer There is nothing to show
that they want to hand them over or
merge them with the Madras State.
Pondicherty especiaily forms part of
the South Arcot district and Earalkal
forms part of Tanjore district. I am
coming from the neighbouring area
and 1 know what the feelings of the
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pesple are. They could not understand
why there should be a Commissioner
to control the whole area indefinltely
and why this system should continue.
If the fact is that they want to coo-
tinue the present set up till the real
transfer takes place, they must tell the
people that fact. At present, instead
of bringing the democratic set up
there, they are allowing the bureau-
cratic set up to continue. For instance,
1 may say that a District Superinten-
dent of Police who was till recently
suppesed to be In the bosder as the
man in charge of ‘Border police’ and
who was once upon a time notorious
in the Krishna District—Shrl Pala-
niappan—has been‘ brought here.
People do not like it. I am just giving
you an instance as to how the people
are feeling about this matter Apart
from that, there were certain people
who were not at all supporting the
merger idea all these years but very
recently changed their name into ‘The
Merges Congress’. Previousiy they
were calling themselves ‘Socialist’
Those pecple who were out from the
Municipal councils have been brought
1. For Iinstance, Mr. Muthu Pillal
and Mr. Goubert were brought in by
an appointment order of the Chief
Commissioner. One of them was ap-
pointed as Chairman of the muni-
cipality. How can a Chief Commis-
sioner il such posts by appointment?
Is this the sort of democratic set up
which. we are trying to follow imme-
diately after the exit of the French
imperialism. Seo, the people of Pondi-
cherry and Karaikal are very much
disturbed by these things. They want
te see that the normal democratic
practices are followed. Normal civil
rigbts such as holding meetings, pro-
cessions etc. should be allowed and
allowing of peaceful expression of the
people’s will should be there. Even
these are not allowed.

Recently, the Chief Minister of Mad-
ras came there and he had to conduct
a prucession and hold a public meet-
ing The Chief Commissioner of Pondi-
cherry had to sanction permnlsslon to
bold a public meeting in which the
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Chief Minister of Madras presided,
Similarly, the Communist Party, which
is one of the most important parties
that tcok part in the liberation move-
ment bad to apply to tbe Chief Cam-
missioner and get the permission to
boid meetings in Pondicherry This is
the set up there. Even in the French
days, whenever they allowed public
meetings..they did not want to apply.
Here, an application has to be sub-
mitted and sanction has to be granted.
Police protection would be given. all
these things are sought to be done
with the grants given by the Parlia-
ment for the maintenance of law and
order among three lakhs of people.
That is why I submit that there is
something wrong in the management.
Perhaps the Chief Commissioner or the
officials who are posted there gave
wrong reports to the hon Minister of
External Aflairs and said that things
will go out of control if these things
are not done. Perhaps they thoight
that these three lakbs of people will
again revolt and go back to the Freach}
Otberwise, I do not know what it is.
Therefore, 1 submit that some
measures should be taken to see that
the democratic set up is allowed to
function.

Coming to elections, there is no pro-
mise that the elections will now take
place. The French did not even main-
tain an electoral roll. Therefore, what
we suggest is that the electoral rolls
must be prepared immediately. We
must be guaranteed that there will be
an election within three months and all
parties will be aliowed to express the
feelings and programmes and the
people also will be allowed to express
their will in a peaceful manner as
has been done in other parts of
Madras State. Government  must
also state categorically that early
attemph will be made to hand over
or merge these areas to the adjoining
districts of South Arcot and Tanjore
and this sort of adminWtration will
be ended.

1 also want to add in this comnec
tion that the Mibnlstry of Extemal
Affairs was approached by no less a
person than Mr. Subblah who I8
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honoured and respected in the whole of
Pondicherry area as the leader of the
freedom movement there. He has point-
ed out in one of his letters dated 24th
September addressed to the Prime
Minister the behaviour and the charac-
ter and conduct of Mr. Mutbu Pilial
and Mr. Goubert and how these peonle
were brought to power. In that letter,
he says:

“One of your Government com-
muniques issued in 1952 presented
a catalogue of disgraceful events of
looting, arson and gangsterism in
French India for which the above
personalities were chiefly res
ponsible.”

This refers to Messrs. Muthu Pilai,
Muthukumarappa Reddy and others.
it continues:

"Ashamed of such disgraceful
and iodelible record of tieachery
and with a view to comcealing
them from outside world, they have
chosen to change the name of their
party as the Liberation Congress
on 16th May, 1954".

The hon. Prime Minister might have
received this letter. I do not know
what has happened to that. He should
have made enquiries about these per-
sonalities. If be were satisfled about
their behaviour there Is every justi-
fication to put them into power. But
toat was not done. We would thers
fore appeal to him again to know
about these people from the people of
that area. Every thing is not well there
so far as 1 know The people there
will be satisfied if democratic set up
is ensured there and tlie Central Gav-
ernment assures that every thing will
be done to bring about an early mer-
ger. Then only, it will be a great
event.  Otherwise we are afraid that
by sanctioning these large amounts,
we are not doing any good to the
people of this area.

Ghrl Jawabaria) Nehru: 1 am rather
gled that this cut moticn bas been
wrmught forward because it enables me
to remove a number of misundersiend-
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Ings. Hon, Members who have spoken
would probably have got an answer
to many of their questions jf they had
read the agreement between the Gov-
extunent of India and the Government
of France. There was the agreement
and in terms of that agreement we
have to do some things and we can-
not do some things at this stage.

The House will remember that this
de facto transfer took place last
month—{ may say exactly six weeks
ago. It is not a long period. And it
togk place in terms of that agreement.
After the de facto transfer, other
things have to take place—certain en-
quiries The next step wouid be the
ratification, according to the laws of
the two States concerned of this de
facto merger and then it will become
de jure. Now, we cannot of course
huriy the French Parliament although
1 am quite sure that they will proceed
with this without delay. But it la open
to us to take this step in time. At
the present moment enquiries and
other things are not complete and the
matter wwll have to be brought up
before this Parliament and it will more
or less mean, if we take it up, some
kind of amendment of the Constitu
tion That will of course come later.

The hon. Member who just spoke
referred several times to what he cali-
et merger. Another Member spoke
about integration. There is no ques-
Uon of merger or Integration before us
at this stage. I cannot talk about the
future. First of all, we cannot do it at
this stage. We cannot talk of merger
and integration when the de jure
transfer has not taken place. The ques-
tion does not arise even. It cannot be
done, In terms of the agreement some
things can be done afterwards. What
we shall do afterwards it is for us to
consider them. 1 cannot express my-
self on behalf of Govermment about
that. Parliament will decide. But, if
1 may say so, it will probably be desir-
able and more advantageous not to
bave that merger with surrounding
districts—]1 am not for the momsni
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referring to certain small areas, which
may be considered perhaps distlactly
and differently, Mahe, (Shri Namblar:
Karaikal)=—but the main block, the
Pondicherry block by itself may or

may not. But we have undertaken to
make it a centre of certain cultural
activities, we will continue certain
cultural activities concerned with

French language, etc, and it may be
desirable to keep it as a unit of cul-
ture. But it will be for Parliament to
decide. And what we have undertaken
is that we will make no change there
without the consent of the people.

i shall refer to the agreement itself.
Hon. Members said about our continu-
ing, what they call. the French im=
perialist system and administratian,
etc. Well, 1 do not think it is quite
correct. But we have undertaken to
continue the officers there, except the
French officers who have as a matter
of fact departed, all of them, so far as

I know. I am not quite sure about
some educationists, who might be
theie

Under article 1 of the agreement—
“With effect from November Ist 1954
tbe Government of India shall take
over tbe administration of the territory
of the French Establishments in India.
These Establishments will keep the
benefit of the special administrative
status which was in force prior to the
de facto transfer. Any constitutional
changes in this status which may be
made subsequently shall be made after
ascertaining the wishes of tbe people.”

The hon. Member referred to some
Chairman or Members of the Munici-
palities, that is the Communes—why
,we put mn this man and that man. We
have done nothing of our own accord.
We have maintained. in accordance
with the agreament, those people who
were there

Sbrimati Remu Chakrevartty: Two
nominations were made.

Shri Jawatarlal Nehre: Nominasiona
were made for particular reasons.
There was another case where a per-
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son died. Something bad to be done,
The man who presided over the
Assembly who was to have become
the Chief Justice, died.

Shri Namhiar: These two were not
filling of vacancies.

Shri Jawabsrial Nebra: 1 know, they
were not. But in accordance with the
spirit of the agreement it had to be
done.

Under article 5 of the agreement—
“With effect from the date of de facto
transfer the Government of india shall
take in their service all the civil ser-
vants and employees of the Establish-
meats, other than those belonging to
the metropolitan cadre or to the Gene-
ral cadre of the France d' Outer-Mer
Ministry. These civil servants and
employees including the members of
the public forces shall be entitied to
receive from the Goveroment of India
the same conditions of services, as
respects  remunerstion, leave, and
pension and the same right as res-
pects disciplinary matter or the tenure
of their posts, or similar rights as
changed circumstances may peimit, as
they were entitled to immediately be-
fore the date of the de facto transfer.
They shall pot be dismissed or their
prospects shall not be damaged on ac-
count of any action dope in the course
of duty prior to the date of the de-
facto transfer.”

What has* been done is, in regard to
the services, first of all, we are not
making any constitutional or institu-
tlonal .changes. We have retained, ac-
cording to the agreement, French
Indian officials. The French officials,
that s French by nationality, have
practically all gone. 1 believe. That is,
the French Governor, his secretariat
and others have gone. And the French
Governor's place bad to be taken by
somebody, by the Chief Commissioner
and his secretariat. The Finance and
Economic Affairs Department have
been amalgamated Into one depart-
ment, and the Police Department is
headed by an Inspector-General of
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Police, because the police head has
gone to France, and two Deputy Ins-
pectors, constables, etec.

In the case of Administrators for
Earaikal and Mabe, officers from the
State Govesnment and Centres bave
been appointed. In tbe case of Yanam
the officers of the former French Ad-
ministration has been appointed as
Administrator.

For the purpose of import and ex-
port regulation at Pondicherry the
posts of Collector of Central Excise
and Chief Controller of Imports and
Exports have been created. So far as
the judicial system is concermed, we
have agreed to carry on the French
system, the French Jlaws. It is not
particularly easy, apart from camryiog
on with the old people, to find people
having cognizance and experience of
French laws. The French laws com-
tlnue. All the officers of ‘the Judicial
Department not desiring to proceed to
France after the transfer bave been
retained.

Then some posts have been created,
developmental posts, in regard to the
Five Year Plan.

The Administration of Pondicherry
after the de facto transfer has been
faced with a number of cases of offirers
who for political reasons had either
been dismissed or had resigned during
the nationalist movement or had been
appointed by the Liberation Council
The policy followed has been as fol-
lows: The officials dismissed by the
French for political reasons since
March 1954 have all been reinstated.
With regard to the officials dismissed
in connection with the Mahe upris-
ing of 1942—about ten junior officials
were dismissed in 1948 who bad then
sought refuge in Indian territory--the
individual cases are being ex
and tbey are being reinstated if there
is nothing else against them In re-
gard ‘to resignations of officlals during
the last seven months of French rule,
#1 these officlals are helng ceinststed.
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Difficulty has arisen about certain
temporary staff employed by the
Liberation Council, because it is diffi-
cult to absorb all these people. Such
as could be absorbed have been ab-
sorbed. Some of them were found to
be, well. not competent enough for the
work. They had been suddenly taken,
and some were really not competent
to do the work they were supposed to
do. Even in regard to these. efforts are
being made to take them in in some
other local service.

So that, so far as integration or mer
ger is concerned, the question does not
arise at this stage. First of all the de-
jure transfer will take place. After
that it is for Parliament to consider,
in consultation with or with the ap-
proval of tbe people in Fondicherry,
what their future should be.

The hon.'Member who spoke last
referred by name to certain persons
who he said had misbehaved in the
past and who bad now been nominated
or given positions of responsibility.
Well, it is rather difficult for me fo
consider individual cases. It is per-
fectly true, I would say that from the
indian naticnalist point of view many
people in these Establishments have
often misbehaved in the past. The
gentleman whose name he mentioned
as an emblem of virtue has also mis-
behaved greatly in the past there. But
the point is that in regard to these
recent changes that were brougbt
about In Pondicherry, there can be no
doubt that some of these people whose
names he mentioned with disapproval
played a very important part in bring-
ing about those changes. We are not
either punishing them or approving of
them. We are merely taking things as
they were and contlnuing them, un-
less theie is very special reascn Al
this is temperary, of course.

Thea in reRard to this talk about
electiorss, I would agaln remind hon.
Members that this tracsfer took place
last month. It is a ‘emporary phase
We have to wait for the next phase
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before we have these electlous or what-
ever shey may be.
4 P

The custorns barriers ultimately will
have to go. I hope It will go before
very long The difficulty is that dur-
ing the French rule, as hon. Members
know, lsrge quantities of goods were
imported without payment and they
were smuggled into India also. Many
merchants wanted to profit by this
change. They knew that the change
over was coming up and they import-
ed many things like this. So, we want-
ed a certain period to deal with these
properties that had accumulated or
were cowming in under the prewious
licences issued by the French Govermn-
ment. [ suppose this will be a shost
period and it will be over. Then, there
will be no customs barrier or any-
thing.”

I was not here at the time when the
bon. Member Shrimati Renu Chakra-
vartty spoke. I have read the notes
of what she said. She referred to,
apart from referring to undemocratixc
methods and no elections be'ag held
meetings being banned and legitimate
democratic work being suppressed. 1
had occasion to answer a question, or
may be, I made a statement in regard
to this maiter At no time bas therw
been any order banning meetings.
What the Chief Commissioner did was,
he said, for a short time, for a few
weeks, I hope there will be no publie
meetings let us settle down; you can
hold meettngs In your compounds and
houses wherever you like, roughly. till
the middle of December. that is till
about now. If I may say so, a small
reason for this was, the Chiet Com-
missioner himsell was going awey for
a short period because he was ill. I
may say that the present Chief Com-
missioner;, who was our Consut there
previously, has accuitted himselt with
very great credit—] am not talking of
the last few weeks, but previously too
—and I think he deserves vpraise fcr
the manner he has conducted himself
and has worked in very difficult cir-
cumstances before the transfer of
power. So that, aill that he said was,

577 LSD
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for a few weeks, because of possible
party conflicts and the 1est of it, do
not take out processions or hold meet-
ings. That was a request which was
agreed to by everybodwv fiere except
one leader, to which 1 snail come later.
Eveu so, that small period 1s practically
over. 1 must tell the House that meet-
ings have been held in the last few
weeks, quite a number of them, with-
out any stoppage or probibition. In
fact. even Shri Subbayya, the Com-
munist Party leader held a meeting
with "the approval of the administra-
tion as recently as 5th December. So
that, the information available to hon.
Members opposite is neither up.to-date
nor accurate,

Shri Nambiar: Recently, with prevt
ous sanction, meelings, were held. 1
said so. [ kmew that.

Shri Jawaharlal Nehmn: let us con-
sider. s it a sin for the Chief Com-
missioner to have said so soon after
the merger with all kinds of forces at
p'ay, all kinds of feelings between
local partles and different people? Hon.
Member also referred to same peoble
in very strong terms adverse to them,
When they hear these abuses at each
other, there is likelihood of friction
and possibly more trouble. All that
the Chief Commissioner said was, for
three or four weehs, please do not hold
public  meetings which may  bring
about any party coofticts, hold them
in your private compounds which are
big enough snd it ls easy to hold them
in private compounds. In fact, they
have be:n held later. The whole thing
is over now,

One rather remarkable charfe was
apparently made by Shrimati Rena
Chakravartty. My note savs that she
said that hundreds of pepole were
being thrown into jails

Shrimati Renu Chakravartty: What
1 saic = was, during the time of thr
French. hundreds of people were
throwny into the jails and even now
th=re were specific numbers—I do not
have the papers before me—who are
stil there. They have been charged
under the ¥French law; they are poli-
tical people who have been charged
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for criminal acts. They are still there.

Hutdreds of people had been thrown
into jails.

8hri Jawabarlal Nebru: If the hoa.
Member is referring to people who
weore sent during the French period —
I think I mentioned about it—I am not
aware of a single case. What happen-
ed was—I think it was in Yenam—
some-people wbo had been previously
cbarged bad sppealed and in fact, I
believe, the appeals had gone to some
Court of Appeal in France and are
pending. When our Administrator
came in, 8 Judge or whoever It was,
be summoned them. The puipose of
his summoning them was to quash the
proceedings. They thought they were
being stmmoned for being sentenced.
I think 1 made it claar. They wanted
to quash the proceedings. In order to
proceed judicially, they asked them to
come. That was all. In fact, the
Administrator did not know anything
about it and when asked. he said, I
will ook into tbe matter, our policy is
that they should be released; the only
thing is to do it judicially according to
the French law. If the hon. Members
refer to the French law, the Freoch
law is still existing there. It waa in
accordance with the French law that
they were summoned so that the pro-
ceedings may be quashed.

Shrimati Reno Chakravartty: 1 had
mentioned that there were 20
volunteers in Pondicherry jail for
leading a demeonstration on the 9th
August. They are also liberation
volunteers. They are not in thousands.
They are there for specific ack in

coanection with the liberation strug
gle.

Shrl Jawaharlal Nebra: 1 am sorry
I cannot give any answer to that. This
is the first time I have heard of it. I
wili enquire certainly. As a matter of
fact. since Shrimati Renu Chakra-
vartly spoke, I got into touch with the
Chief Commissioner over the telephone
to enguire if there is any person in
jail. This is the answer I got. I did
not know that some ot these persons
were in jail because he said clearly
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that all the previous persons were be-
ing discharged. He said, whether some
have been left I cannot say, I must
enquire. He said that except in one
instance, to which I shall come later,
no arrests had been made of any
kind. The fact is that arrests have
been made in connection with criminal
acts. He saidi—1 am reading out-—
hon. Members will forgive me if the
wora “communists” comes in there—-
“about 15 days ago, a number of com-
munists went to the Pondicherry
Municipal commune and tried to force
a8 man called Santiago who is 8
socialist municipal commissioner, to
join the Communist Party.”

Shri Punneose: Clearly false.

Shrl Jawabarial Nebru: 1 am read-
ing the message as I received. There is
som.ething more exciting coming up.

“He refused to do so. They stab-
bed his brother and assauited his
mother-inlaw. Then, they went
to another house and assaulted a
man called Balasundaram In this
connection nine people were ar
rested and prosecuted. This is the
only Incident in wheih any arrests
have taken place since the de
facto transfer on the st of
November.”

Shrl Namblar: Peor motherin-law.

Shri Jawahartal! Nehru: I am glad
the hon. Member sympathises with
the mother-in-law.

So. 1 beg the House to consider in
this perspective. A change took place
last month under a certain agreement
which lays down that we should main-
lain the French law, the French ser-
vices the French conditiops and that
we should not make constitutional or
institutional changes till later. not
without the consent of the people
there. That is the position. Inevitably.
when these changes occurred, many
peopie who were formerly there ex-
pected to profit by the change in terms
of office, etc. [t is quite lmpossible to
provide offices for everybody. [ cab-
not from opersonal knowledfe say that
this person is better than that. On the
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whole, the Chiel Commissioner has
proceeded according to the Agreement
and kept those people there. 1n some
cases he had to appoiot people. He has
got them from India. In some cases
he has appointed the persons who
were there in tbe place, And we have
obviously to abide, in such matters, by
his judgment who is on the spot, more
especially when, during the last six
months or more—be has been there
for about a year 1 believe—he has
mnctioned with  exceedingly good
judgment and produced results. Un-
doubtedly, later this matter will come
up betore this House in lbe form of an
amendment to the Constitution, 1 sup-
pose. After that the question would
have to be considered ahout the mer-
ger or integration, whatever it may
L,

Shrimati Reau Chakravartty: The
Prime Minister has explained that the
de facto transfer is there and wuntil
some further amendments of Parlia-
ment etc, take place, there cannot be
any change-over under the agreement.
This period of transition will have to
be very short, obviously, and within
a very short period we should be in a
position. with three lakhs of people
unly, to have general elections. so that
even those who are heing charged of
not being the representatives of tbe
penple or of having collaborated with
the F:ench can either come back with
the vote of confidence of the people
or can be thrown out. We lake it that
within a very short period elections
will take place.

Shri Jawabarial Nebru:
say. it will have to be,

1 cannot
normally

spraking, a period of months, not
years. I cannot say exactly when.
Even any constitutional amendment

takes time. but before we can do thiit,
certain preliminaries have to be settl-
cd with the French

Mr. Deputy.Speaker: The following
cut motions to Demand No. 24A,
namely, 3. 12, 13 and )4 may now be
formally moved by the hon. Members

Administration set-up
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Sbri Eelappaa (Ponnani): I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 61,83,000 in respect of
‘French Establishments in hdia’
pe 1educed by Rs. 100.™

Administrative irntegration of French
Pasgessions
Sbrl M. S. Grwpadaswamy: 1 beg

to move:

"“That tbe demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 61,63,000 lo rpspect of
‘French Establishments in india"
be reduced by Rs. 100.

Policy of Administration in the
Centrally Administered Area of
Pondicherry

Shrimati Repu Chakravarity: 1 beg
to move:

“That the demand for a supple-
mentary grant of a sum not ex-
cecding Rs. 61,63,000 in respect of
'French Establishements in India'
be reduced by Rs. 100.7

Policy being followed in ex-French
cstablishrnents in India

Shrimiatl Renu Chakryvartty: [ bei
o moave:

“That the demand for a supple-
mentary granmt of a sum not ex-
ceedipg Rs. 81,63,000 in respect of
‘French Establishmeats in India’
be ‘{eduud by Rs. 100.”

Mr. Depaty-Speaker: Is it necessary
for me to put the cut motions to the
vote of the House?

Shri Eelappaa: Mine is cut motion
No. 3. 1 do not want to press it.

Mr. Depriy-Speaker: The wyuestion
is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceedirig Rs. 61,63,000 in respect of
‘French Establishments in India’
be teduced by Rs. 100.”

The motion was neparived,
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Mr. Deputy-Speaker:
is: ’

The question

“That the demand for a supple-
mentary grant of a swn Dot ex-
ceedig Rs. 61,63,000 in respect of
‘French Establishments in India’
be reduced by Rs. 100,

The motion was negatived.

Mr. Beputy-Speaker:
is:

The question

“Thbat the demand for a supple-
mentary grant of & sum not ex-
ceeding Rs 61.63,000 in respect of
‘French  Establishments i India’
be reduced by Rs 1007

The motion was negatived.

Mr. Deputy-Speaker: The question

“That a supplementary sum not
exceeding Rs. 61,63,000 be granted
to the President to defray the
charges which will come in course
of payment durlng the year end-
ing the $l1st day of March, 1955. in
respect of ‘French Establishments
in India'."

The motion was adopted.

Mr. Deputy-Speaker: Now, the dis
cussion on all the Demands together
will be resurmned.

Stri Jawalarial Nebhrm: May I say
a word about the elephant?

-
Shri Nambisr: The white elephant.

Mr. Deputy-Spesker: Very well, hon.
the Prime Minister.

Shri Jawabarial Nehru: 1 just want
to relate the circumstances. Hon. Mem-
ber Shri Gidwani grew very indignant
at the Government of India keeping an
¢lephant for ceremcnial purposes «of
pomp and psReantry. Well, the Gov-
ernment of India, first of all, never
thought of keeping an elephant, but
the elephant was presented by the
Assam State Government to the Presi-
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dent. There is nothing wrong aboul
it. and there is nothing wrong, 1 feel,
about the President or even the Gov-
ernment of India keeping an elephant.
It all depends on what you use it for.
As the hon. Member agtees, the ele-
phant can be kept in a zoo. if we spend
tnat money in a z00, then the hon.
Member would not object.

Anyhow, here is an elephant on our
hands—or will be. Now, we cannot
allow it not to be properly fed and
properily kept in some kind of shelter.
We sent an elephant, hon. Membcrs
may remember. to Peking, and to uther
places. Recently 1 paid a visit to tbia
clephant in Peking, and the Peking
Municipality or the Chinese Govern-
ment, 1 was delighted to see, are tak.
ing very special care of this elephant,
had built a very fine house which was
warmed in winter, because It wes cold
there. and a nice pool for it to bathe
m.

I can very well understand the ob-
Jection raised to personal pomp aod
pageantry. That is totally unbecom=
ing. But again, if I may say so, every
State or most States, for State pur-
poses, have certain ceremonials, and
even certain pomp and pageantry, not
of an individual, and I should imagine
1hat probably there is more pomp and
pageantry of a particular type in
sacialist States than in the wooo-
sorializt States. But there ia this dif-
ference, It is not the personal pomp
and pageantry of an individual It is
for the State. And if we bave certalo
pageantry or ceremonial on Republic
Day, it is not for any individual; it s
an occasion when the State has some
pageantry which is wholly becoming
and which the people like. There la
not too much colour in people's lives,
and a little colour occasionally is wel-
Some.

So, I do submit whether an elephant
is necessary or desirable iz another
question. We can consider it. But, for
the moment, when we have got an sle-
phant. we bave got to feed it or keep
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it. Whether we keep it later Is a dif-
ferent matter; and it would be dis-
courteous to the Assam Governmamnt
and to the President not to make pro-
vision for the elephant that was given
to him.

Shri Bamachendra Reddl (Nellore):
I would like to make a few observa-
tions on a few Demands placed before
the House. Demand No. 1 seeks to
establish Export Promotion Councils in
India. Itis not known what the Con-
stitution of these Councils will be and
how they are going to function, and
what controls they will place upon
the trade in the country. Sbri V. B.

Gandhi spoke about the very bad comn-

ditlons of the mica Iindustry and
trade. Of course, everyone knows
mica is not utilised in India, but it is
one of our best excbaoge-earners. It
has been brought to the notice of the
House several times that the mica in-
dustry is felling down and the mica
trade also bas been falling down. When
the trade has to depend ubon foreign
countries and foreign markets, natural-
ly its demand grows only when there
is a demand from outside. With the
gradual fall in the mica trade. several
mines had to be stopped, and several
export organisations also bad to be
closed down.

We have unfortunately the constant
threat of synthetic mica being maou
factured and we have at present the
threat of competition from other coun-
tries like Brazil, Rhodesia, Madagascar
ete., with Indian mica. But we under-
stand these Export Councils will be
able to suggest ways and mesns of
getting out of the present difficulty. To
what extent Government is going to
promote industries of this nature w=<
have to wait and see, but I think that
Goverunent must be able to make
quick decisions with regard to this
particular industry. I have brought
this mateer to the notite of the hon
Prime Minister, and also apprised the
hon. Minister of Commerce and In-
dustry about this matter, a counle of
months back. But unfortunately, no
effort seems to have been made o
far to solve the gquestion, though [
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nad given a few constructive sugges-
tions in that regard.

Now, I come to Demand No. 38
under which a grant-in-ald to the tune
of Rs. 32 lakhs is to be given to Kash-
mir. Anybody who has gone to Kash-
mir, and especially Srinagar, wouid
find that there is so much of advertise-
ment about the conditions there and
s0 much of attraction is thereby given,
that one is disappointed that all the
advertisemnents are wasted upon the
vigitor, and more often to find that be
is placed in a quandary. In a recent
visit of mine to Srinagar, I found that
the security of life itself is in danger.
Residential accommodations to visitors
are not always very happy, a::d once
the visitors place themselves in the
bands of the houseboat owners or
somebody else, it is not possible for
them to move in an Independent at-
mosphere. The air office is always
crowded, the bus service is uncertain.
and the Tourist Buresu is often not
quite anxious to help the visitors. It
so happens that in Srinagar, the air
office, the bus service office, the Tourist
Bureau office. and the railway booking
office, etc. are at several places. It
would always help the visitors to
those places. if all these offices are
located in the same place so that the
visitors may have =sccess to them with-
out much trouble.

The advertisement about Kashmir,
and especially Srinagar, is so much
that it had baffled my imagination
when I saw the so-called big gardens
of Kashmir and compared them with
the Brindavan gardens in Mysore Too
much of this kind of an advertisement
and too little care shown towards the
visitors is a thing that has to be at-
tended to without further delay. In
fact, a number of licensed guides will
have to be established, so that they
might take care of the property and
life of these visitors and see that they
get out of Kashmir safe, and as early
as possible. It is always welcome that
as we advance the amount of adver-
tisement in respect of Kashmir we
should also improve the lving condi-
tions in Kashmir. Tbe latesi incident
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is thet of Shyi Asoka Mehta, and how
he bas been trealed on a politicel
plane. Uniortunately, everything went
against that incident, and the Kashmir
Government do not seem to have car-
ed much for keeping law and order to
tbe extent that it is required, and 10
the extent that it is available in other
parts of the country.

Coming to Demand No. 62, under
waich Rs. 30 lakhs are being granted,
I would iike to point out that tbe in-
vestigation of some of the river valley
projects is not progressing with the
speed with which it ought to. I am
referring in particuiar to tbe Krishna
valiey devetopment. You know, Sir,
how long Andhras have been anxious-
ly weiting for the development of the
Krishna valley. Estimates and re-esti-
mates bave been made, and we have
not yet come to any fpal position in
that regard. The Nandikonda Project
that has been thought of and considez-
ed so many times is yet to be finalised.
Of course, the Central Government
will say that the State Government
havs been in a0 much confusion that
they have not been able to submit the
necessary proposals and estimates in
time. But now that we have in the
Central Government and the Planning
Commission a good number of techni-
cal experts wbo will be abie to investi-
gate these things personally, and
quickly too, I would suggest that if the
State Government have not been abig
to mike up their mind with regard to
one wroject or the other, it is up to the
Cenwral Gevernment to choose the pro-
jects that are most important, most
useful and most easily worked out,
and iorce their opinien ubon the State
Government, if they are unable to
make up their mind. I am quite sure
that there has been some amount nf
confusion in the Andhra State betweer:
the two projects, namely the High
Leve! Canal and the Nandlkonda Pro-
ject. Now that there is a sort of fair
agrcement between tbe promoters or
sponsors of these two schemes, the
Ceriral Government should come for-
war! to see that these are finalised s
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early as possible and the work taken
up withou! further delay.

| ma&y mention that if tnese projects
shouid develop, especially the Nandi-
konda one, the possibiiity of growing
more food, and quickly also, is there.
As nearly 30 lakbs of acres are sup-
posed to come under this scheme, it
must not be delayed any longer. More-
over, the cultural practices are there,
and the possibility of development is
very easy; the possibility of getting
good compensation by the sale of lands
1s also there. | am sorry to express
my dissatisfaction, and the dissatis
faction of several Andhras, that the
matter has been unduly delayed. 1
would, therefore, suggest that Govern-
ment should choose immediately the
proper time and the occasion to spon-
sor these things without much delay.

1 have oniy t¢ mention that tbis
Krishna Valley project bas been under
consideration in the Planning Commis=
sion for over four or five years. The
projects tha. bave been conceived of
much later have come to the forefront;
I might refer to the Kosi Project, for
instance. Tbe estimates for the Kosi
Project were ready only recently, and
they thought of it only recently, but
in no time, the projert estimates have
been completed. While I congratulate
the Central Goverament for doing it
so quickly, I must only remark that
the same amount of enthusiasm hasnot
been evinced with regard to the de-
velopment of tbe projects in Andbra,
which is a rice-growing area, and where
it is possible to grow food more quick-
ly, and develop the project much
more quickly than in other areas. Qf
course, there is no question of ficod
control or the question of devastation
by floods. It is merely a developmental
project, that has been long under con-
sideration.

With these remarks, I support the
Demancls. and especially the Ehree De-
mands en which | have spoken.

Mr. Deputy.Speaker:. Now, Shri
R K. Chaudhuri.

Shri Aebutban (Crangannur): Thia
area also may be covered.
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Mr. Depaty.Speaker: Yes. I am look-
ing straigbt. Atfer Sbrl R K.
Chaudhuri, I shall ¢all Shri Achutban.

Shri R. K. Chaodhesl (Gauhati):
While supporting Demands Nos. 64
and 100. 1 wish to make a few obser-
vations. In our early school life w=
Jlearnt that in this world, two-thirds
‘ronslst of water, and one-third is land.
‘1 would ask the hon. Deputy Minister
to tell us whether that is the present
position in Assam, or whether it is all
‘water and very little land, and what
Government are golng to do by a grant
under these Demands to help the
people. 1 find that actually the general
feeling is that Government are always
prepared to help the pecple. But bet-
ween the people and Government,
there is a vast interregnum, as a re-
sult of which Government help does
not percolate to the people concerned.
It is said in our part of the country:

erm g faurm 7 &

Data is the man who gives the gift.
He is giving it all right. But Vidhata
comes in and stops the gift being
actually received by the people fOr
whom it was intended We have in
Assam at the vresent moment. a large
number of engineers who act direcily
against what the local engineers fblnx
~and advise them fo do, with the result
that every undertiaking which® they
have commenced or had commenced
before amounted to a failure It is
their indecisiveness which is largely
responsihle for delay in  giving ade-
quate relief. For instance, the hon.
Prime Minister was there last August
or so. In Dibrugarh the circuit house
was being dismantled on the day when
it was being eroded. The engineers”
did not seem 10 realise even o week
before that this portion was going to
be eroded. The chief engineer or the
chie! of the operations was actually
jiving in that circuit house and the
revetment was being washed away.
under his very eyes, and he did not
know that the c¢lrcult house would
heve to be dismsantled in a few hours
Only on the day that the Prime Minis-
ter went there on the spot. on that day
only, dismantling had commenced, It
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is a pity. | understand that the local
engineers had advised him to take
action earlier.

Now, 1 am r:0t going to trouble the
Houss about the situation in Dibru-
garn: my valticular concern is about
Pa'asbhari which is in my constituency
Now, the work of revetrment should
have bezn started there already. In
regard to Dibrugarh 1 know that {heie
was delay on the part of the englneers
in commencing the work. Now. we
are in the dry season. We ought to
start revetment work in Palasbhari.
At one time | was told—and 1 am
glad that that opinion bas changed,
although I do not like indeclsiveness—
that they were golng to abandon
Palasbhari altogether and that some
sart of compensation would be paid
to the perscns affected and they would
be asked to go and live somewhere
else. But I undersiand today that thoi
idea has not been actually accepted
and Government do not wish to
abandon Palasbhari altogether. That-
in my opinion, is a very sound deci-
sion. If the revetment work is start-
ed in Palasbhari whict the public has
demnanded and in respect of which the
public has made application to the
Ministry. if revetment is started ime
mediately, the town will be saved * I
have s2en with my own eves the con-
dition prevailing in the town of
Gauhati. Some years afo, the Strand
Road area there was threatened to be
washed away. It bas & few buildings.
Somehow the town of Gaubati was
saved and there is no danger 9f ero-
sion. As a matter of fact. the Oriental
Insurance Company bullding. which is
rne of the finest buildings in Gauhatl,
:nd other places in the market, were
rwout to be washed away. But a few
«pots had saved the town. Now it is
zhout ten years since this happened.

1 would say. if | may advise the ex-
peris. that if It is .intended not to
abandon Palasbhari, if it is intended
to protect that small town, the work
of revetment should immediately be
starttd. That is my considered
opinion and for that reason I whole
heartedly support the demand.
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Coming to the highway, i was in-
formed by a letter from the Lok Sabba
Secretariat in reference to a question
which i bad put, that the Government
had decided to divert the high-way in
Palasbhari. That, I submit, would he
a very wrong decision to take. If this
higb-way near Palasbhari is diverted,
then the entire area—a wvery large
area—would be washed away and the
aerodrome in Gaubati will also be
threatened. The whole area will Be ofie
vast sheet of wsater i this nationsl
high-way is abandoned. Now that It
has been decided to keep FPalssbhari
on and to protect it from erosion, 1
think the idea of Jdiverting the
national higb.way from that pofnt
should also be abandoned. It is not
merely a question of Palasbbari with
which we sball be concerned if Palas-
bhari is abandoned. The whole area,
as ! have said many times, of the south
lank will be completely ruined if steps
are not taken at an early stage to pro-
tect it. '

Again a word of waming should be
given to the engineers, who are deput-
ed from the Centre to the Slate of
Assam. They should not be so much
—if I may use the word,—conceited, o0
much opinionative, as they se&m to
be. That is the opinion of the local
engineers. That is the opinion of the
retired engineers. The retired exe-
cutive engineer and chlef enfioeeT
ought to know somthing about Assaon
and their opinion should carry some
weight. As it is now, the engineers
going out from the Cenire prove as
imperialistic @s the engineers of old.

Sbri B. Das (Jajpur-Keenjhar): Do
they all come from Rajputana?

Sbrl R. K Chaudhurl: [ do not
know whether they come from Raj-
putana. They may -be coming from
Rajputana where there is no flood.
That may be the reason. But I would
ask the Government to advise our
engineers who are deputed from the
Centre to #eke into confldence the
local enginests, to take thelr co-opers-
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tion and to work in a co-opersfive
spirit so as to save this State. I zey
this that every Minister in the Cabinet
ought by now to reallse that buresu-
cracy is as powerful now es it was
under ‘he old British days.

Sbri B. Das: [ agree.

Shri R. K. Cmudbmri: So the bon.
Minister should take a permunal
interest in this matter. 1 had sid
more than once jn this House that n
this dry season one of the Mindsters of
Irrigation and Power should be hav-
ing his headquarters In Assam, in
West Bengal. He should personpally
watch the situation and give orders
immedistely; concrete decisions must
be taken quickly without any loss of
time. Now, they are guing forward
and backward between the State and
Delhi. My hon. friend told me to con-
tact one engineer, Mr. Nag. So 1|
personaily went and tried to contact
him: then | was told that be had gone
to Delhi. There is this going farward
and backward of the engineers. They
go there, see certain tbings, come back
to Delhi, go back again witbh some
inspiration. This is a sort of thing
which ought to be avolded, and m
order to avoid that, In order to pre-
vent these frequent movements of oM
cers deputed from the Centre, I would
respectfully request the Deputy Mints-
ter again to see that one of the Minis-
ters of Irrigation and Power bas his
headquerters for some Wme In Assam
so that he may personaliy attend to
this work. After all, it is a matter ol

three or four month. and nottdng
more.
.
Sbri B. Das: Now, the session 1%
rlosing.

Shri R. K Chavdburi: Now there 1=
a younger section In the Minlstry anc
I would request them to go to Assam
and see the , place.

Stri B. Das; He is making a reflec-
tion on old Mlnisters.

8bri R. K. Chaudhuri: It Ja hard lite
there; it may be pleasant at times; bt
otherwise It {8 a ba~d life.
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I want to say another thing, I am
not suggesting anytking new. Now I
am told that the Minister of Rehabili-
tation will be heaving his headquariers
in Calcutta for some time so tbat he
may devote much greater attention to
the refugees. 50 similarly 1 ssk......

Sbrt. B. Das: But e is complaining
of the Calcutta weather.

Shri B K. Chigdbari: We want
something to be done so that we may
not have to come again to the House
with this request.

The Depoty Misiler of Drization
apd Power (Skei Hathl): If I sm not
here, I won't have the henefit of hear-
ing the hon. Membder in the Bouse.

Titaatr &t @A wr Wi Yrad @ Pad
® 79 adm, aifs anT © aemAr ale
Pead & wmr @ w1 g ot e Peangvi
e we att oz fewwr g e W
o1 T oaem

671 LED
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gm egdt £ T iw Tamar aft qEeE
T at T a=w anf ok T § g
@YY Tty avm ST @TEn 8 /W
amras ¥ | tadt i wwerr @ wy Tt
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) asTawr Ped w9 wEr # T
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P w2 ww Pear wr mar e e
w P Fed £ am @ Prwrw g
@ ¢ 2 omn sTR E Pr aw
o 8t wf a adt F R T
owfrEm ¢ T ® oo’ st TP 4
sty Pafe & wmr & 1w & &
adft af v w=d % Pad 3= %} A
W wrdt antf T s v @ oandar
L ol

Shri Achuthan: Sir, With regard to

the Supplementary Demand No. 3—
Industries—] am very glad that the
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Gove:niment is goirg to set up certain
Export  Promotion Cauuncils and
among the commodities which come
under the purview of lbese Councils,
pepper and cashew-nuts which have
got an important place in the west
coast are included

With regard to cashew-nuts, the
main objective of the Export Pramo-
tion Couneils seeras to be to see that
the Industries develoo and give advice
on export developments. But, where
is the raw material? At present more
than 50 per cent of the raw nuts are
imported from other countries apd as
soon as it is understood by them that
it is due to the working of our Export
Promotion Councils that we are get-
tmg more price, naturally the export-
ing countries of raw nuts will raise
tbeir prices and we will be at a dis-
advantage Therefore, aloug with thz
promotion of the export of these
cashew-nuts and pepper we must see
that, as far as possible, the industry
must have ijs raw materials from our
country itself. There is also scope for
that in not only that region but in
many parts of India where the soil
may not be fit for any other cultiva-~
tion, Cashew-nuts will thrive well in
*fadhya Pradésh, Vindb¥a Pradesh
and in other parts of India. 1t requires
enly very little rainfall and the soil
can be anything but too rocky. There-
fore, Government must fee not to put
ihe cart before the horse, but along
with this, it must also see that the
cultivation of cashew-nut trees s
spread over as far as possible and
wherever it is possible, so that we are
not to depend upon the imported raw
nuts for our industry. .

Now, we are going to have our
Fxport Promotion Councils The in-
dustry s concentrated m Quilon,
Trichur, Irinjalakuda in the Cochin
area and Malabar atea. When the
Council is constituted, the Gowvern-
ment must see that representatlves of
not only this industry and trade of all
pords are taken in, but alse of the
oroducers of the wbtle region of weyt
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coast. Then only we can bave a good
lkoowledge of production, labour poai-
tion and expert facllities It is a
seasopal crop and therefore it must
be spread over as far as possible;
otherwise for six months work will be
there and for the other six months the
labourers will be nowhere. Then the
factory owners may bhave to pay them
some subsidies or lay-off wages. Dur-
ing those days the laboutrers may not
be¢ adle to [all back upon other labour
facilities. These are the ditficulties in
cashew-nut industry. Therefore, along
with the creation of Export Promotion
Councils for promotion of casbew-nut
exports, the Government must see
that, as far as possible, the plantation
is also developed.

"Then coming to Food and Agricul-
ture, we have our great praise for the
late Mr. Kidwai. He has tackled the
food problem. 1 appreciate that. But,
in the matter of sufarcane cultivation
it was not possible for him to foresee
that this country will be consuming
more and more sugar so that bhe may
pick up and adjust himself to see that
tbe sugarcane production does not lag
behind. He was not able to under-
stand in that line We are suffering
on account of that. Rs. 70 crores of
foreign exchange is lost on the import
of sugar. Even now there is murmur
in UP. and Bihar that the price that
is gomg to be given to the sugarcape
producer is not sufficient. 1 come from
a consuming area where there is very
little sugarcane cultivation. Therefore,
1 as & representative of the consumers.
say that we are not grudging to pay
t<. the producers something more. That
is my point. The newly elected Con-
gress President Shrl Dhebar imme-
diately after his election has given a
statement that we must look to the
interests of the cultivators for the
future of tihe country. Therefore, that
is prospect No. 1 and we d» not mind
if the sugarcane cultivators get one
anna or two annas more. We are pre-
pared to suffer that mmch. They should
not under any circumstance feei that



3145 Demands

-even though they toll day and night
tor the cultivation they are a suffering
poor lo. You must find out what is
their cotwensus of opinion. You must
understand thelr difficulties. Hawve
an, so to say, assessment of the cost of
production of the sugarcane culti-
vators In different parts by sample
sufveys; pay them well; do not grudge
and then within no time we shall be
able to be self-sufficient with regard
‘to product.

You can take it for certain that Year
.after year there will be more and
more consumers. Do not be under the
Impression that the level bas come to
the maximura or you have reached
the climax. Year after year, because
peaple are getting themselves maore
and more civilised that the villagers
are growing-more and more conscious
-of the modern modes of life, even
though they may have less of rice
they will take more of tea and coffee.
That is the position now. Therefore,
at least for some more years to come
there will be a gradual rise in the
consumption of sugar in this vast
country. So, you mast see that a
higher target is fixed and adapt
yourself accordingly for the culti-
vation of more and more sugarcane
in different parts of the country.

MNow comdng to Grants-Iln-aid to
Rashmir, everybody knows that the
go<alled part of Kashmir Is part of
Indiz= and 1 have got great apprecla-
tion to our present Chief Minister Sree
Bakshi who is an Indian first and amn
Indian last. Even then, there is noth-
‘ing in this Demand to disclose actually
what Is the present state of affairs of
the common man In Kashmir. I have
an idea of a common man's position ir
‘India. But, with regard to Kashmir
the financial integration took place
.only recently and we have no idea of
the actual position. Also, people are
net much permitted to go there. There~
fcre, we have no information whao-
ever about the people of Rashmir.
More information shoilld have beem
‘sopplied. Not only that. Let us not
consider #or a moment that Xastonlr
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in the future also will not be part and
parcel of India. There is a saying in
Malayalam-~I do not kmow whether
you. Sir, know it--that a wife even
after serving bher husband for a num-
ber of years, if she quarrels with her
husband and is going to be divorced
at 10.0 a.mM. tomorrow, the saying is
that even thougb she is going to be
divorced she must Zet up early in the
morning, sweep the court-yard, clean
the utensils and keep the house ready
for regular yse and for anybody who
comes iy, We feel it our duty to see
that Jammu and Kashmir form as
much a part and parcel of India as the
State of TravancoreCochin, Assam or
Bengal We do not grudge sanctiom-
ing even crores of rupees, so that the
standard of the people living in the
State of Jammu and Kashmir may be
brouglit to the level prevailing in our
country. AT that I wish to say is that
we would have beem glad if more In-
formation bad been given to us.

Sbri D. C. Sharma (Hoshiarpuc): Sir,
1 welcome the Demand No. 133 and 1
am glad that we are going to vote
Rs. § crores under this Demand. I am
glad to find that a settlement organisa-
tion bas been brought into being and
the work of paying compensation is
going apace, Formerly they were dis-
buising Rs. 50 lakbs per month; now
they are going to disburse Rs. 1 crore
per month  So far it is a2l rigbt.

But I would be failing in my duty,
Mr Deputy-Speaker, if 1 do not volce
the feelings of the displaced persons
and their feelings are feellngs not of
unqualified dispalr, but feelings which
are well-nigh despair. While I was
speaking about the Rehabillitation
Ministry on a previous occasion, 1
sald: You are bringing into being a
huge organisation, with so many
Secretaries. with so many prefixes at-
tached to their designation—-Joint,
Sub, Additional, Sub-Additional, etc.
etc. Why¥ are you bringing into belng
this huge organisation which Is going
to be a drain on the exchequer of
Tndia? 1In reply it was said: “We are
€eing t® bring into belng this
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machinery, so that ibe work of giving
cempensation is done as speedily as
possible”  All tbat machire:y bas
come into being: and what has bappen-
ed? The whole of fit, with all the para-
pbernalia, i{s disbursing Rs. 50 lakbs
per mensem. Refugees are coming to
me every day. 1 aun myself a dis-
placed person. They come to me in
the momming; they come to me in the
afternoon: they come to me in the
evening. They ask me: “When are we
going to get our compensation? The
cornpensation iz there; the Government
has set apart money for payment of
compensation. It is not the Govern-
ment that is at fault; but it is the
machinery that we bave brought into
being that is at fault. What are we
going to do with all these settlement
offcers and what are we going to do
with these big offices. if the¥ are going
to disburse only Rs. 1 crore per men-
sem? I would say. bope deferred
makes the beart grow sick.

‘W T WG TR

This {s an Indian proverb. My friend
quoted a Malayalazn proverb and I
want to quote a Hindustand proverhb.
I you want to give somebody pome-
thing give him that gtraightaway,
give him immediately, give him at
once. It is no good going on making
promises and give bim sometbing
after the man bas become sick of
those promises.

1 said, Sir, at tbat time also amd I
say it pow that for the rehabilitation
of the refugees you do need only
money and Government Is  giving
money: hut Government must make a
psychoiogical approach to this prob-
lem. Tbe psychological approach lles
in this. Whbatever momey you want t0
give them give it as soon as possible.
Only today a feliow-member of Parlia-
ment said to me that there is a gentle:
man who has a very fat claim of Rs.
13 lakhs is living in a dflapidated hut;
another mentleman who has a very
fat claim of Rs. 28 lakhs, let alone the
question of living well, @ finding it
dlffcult to meet the blological neces-
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sities. Why is it s0? It is because the*
compensation claims are pot dealt
with as expeditiousiy as possible. So,
while 1 vote for this demand, I would
request the Rehabilitation Minister
that he should see to it that these
claims are given as quick!y as possible,
so that the refugees do not suffer
under the load of delay. I do not wish
to go into the after-effects of this de-
lay; the after-effects of the delay are
manifold and {t would not be coming
of me to glve veat to them here. But
1 should say that Government should.
take due note of the feelings of the
displaced persons in thié matter and
tbey should not delay payment of com-
pensation any more.

Sir, my bon. friend Mr. Achutban.
bas said something about sugar. I also
want to say something about sugar.
You Xpow I am & Brahmin and
Brahming love sugar.

An Hon Member: What
sweets?

abgut:

Skri D. €. Sharmsa: An hon. Mem-
ber is asking about sweeis. Sweels
come from sugar., Whken 1 am ssked.
to vote 50 much mooey for the import
of sugar from abroad, it makes my
beart sink. 1 feel unhappy. We used
to import lakhs of tons of cereals from
abroad. That was not a bhappy posi~
tion for our country. It was not a very
fortunate pesition for our countrymen.
I would like to pay a homage to that
great departed leader of ours, Shrl
Rafi Abmed Kidwai. He was one of
the greatest Indians that the moderm:
age bas produced and it was due to
him that we became self-sufficlent im
wheat and other cereals. Thbe other
day 1 asked a question of the Minister
of Food whetber there were any controls
still existing on food materials and be
sald “No". There are some minor con-
trols existing now on the movement of
wheat from one State to anotber. All
the otber controls are gone. I felt
bappy. I ¥mow those controls are also-
short-lived and they also will dis-
appear. [ would say that cereals and
mpgar constitute the two Iegs of the
stool of our food economy. Az have
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set right one leg, there is no reasgn
why the other leg sbould be twisted
and out of focus. I would, theretore,
say, that the attention of the new Food
Minister....]1 wil) continue tomorrow
moening. J

Mr. Deputy-Speaker: The hon. Mem-
ber mey conclude today,

sbri D. C. Skarms: Then, 1 want
Eve minutes more.

Mr. Deputy-Speaker; There is no
time for tnat I beloDE to the same
community of the hon. Member,.....

Shri D. C. Sharms: | have to spesk
on other demands also. You kmow I
have made very lew speeches,

5 p,ML

Mr. Depuiy-Speaker: Then, the hen
Member might continue tomorrow. Be-
fore the Hcuse adjourns, I should
like to make an announcement. The
tfollowing cut motions are in order and
the bon. Members may now foemally
move them: Cut motion Nos. i, 11, 5,
6, 20, 21, 22, 7, 26, 27, 28, 31, 32 and
33.

The other cut motions about which
slips have been received, viz., 15, i7,
i8, 35, 8 and 10 are out of order.

Constitution and functiona of the Ex-
port Promotion Councils,

Shrl UOamoedara Menoca: [ beg (o
move:

“T'hat the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 1,00,000 in respect of
‘Industries’ be reduced by Rs. 100.”

Export Promotion Councils

Sbrima#l Repu Chakravartiy: 1 bes
to move:

“That the demand for a supple-
mentary grant of a sum not expesd-
ing Rs. 1,00,000 in respect of ‘In-
dustries” be reduced by Ea. 100.”

677 L8D
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Function cad comperiion of the society

proposed to lqe registerad wunder the
Societies Registration Act

Sar) Damodara Menon;
move,

1 beg to

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,000 in respect of
‘Ministry of Information and
Brofdcasu'nx be reduced by Rs.
100. .

Siow Progregs 0f inveshgations of malth.
putpose miver schemey especially feod
control investigations,

Sbhri Damoddra Menon: ] beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 30,00,000 in respect of
‘Multi-purpose River Schemes' be
reduced by Rs l0u.”

Working of multipurpose prejects

Shri M. S. Gurupadaswamy: [ beg
.0 move:

“That the demand for a supple-
mentary grant of & sumnot eXceed
ing Rs. 30,00,000 in respect of
‘Multipurpuse River Schemas' be
reduced by Rs. 100.”

Flood control investigations
Shrimad Reau ClaRravartiy: 1 bag

10 move;

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 30,00,000 in respect of
‘Multipurpose River Schemes' be
reduced by Rs. 100"

Delay in planning and impPlémentation
of flood control projects

Shrl N, B. Chowdkury (Ghatal); I

beg to move:

"That the demand for a supple
mentary grant of a sum not ex-
ceeding Rx 30,00,000 in raspect of
‘Multi-purpoge River Schemes be
reduced by Rs. 100.”
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Creation of cortein additizaal poste and
sdditional exyonditune on coningrecio

Shri Gidwanl: 1 beg % move:

“That the demand for a supple-
menfasy gant of a sum Dot ex-
ceeding Rs 1,11,000 in respect of
‘Miaistry of Rehabilitalion’ be 5o
duced by Rs. 100."

Progress of disperspls from camps for
rehabilitation

Ghrimsti Repa Chakravarity: I beg
{0 move:

“That the demand for a supple-
mentary grant of a swn not ex-
ceeding Rs. 8242,0600 I respeet of
‘Bprennditure oo Displaced Persons’
be reduced by Rs. 100.”

Adjustoment of cutstanding amounts of
previous yeare
Shrimsd Reng Chakravartiy: 1 beg

o mowve:

“That the demand for a supple-
mentary grant of & sum Dot ex-
ceeding Rs. 82.42,000 ip respect of
‘Bxpenditure op Displaced Parsgns’
be reduced by Ra 100."

Decirioh of the Minilsers' Commitses

Shri N. B. Coowdlwy: 1 beg o
move:

*“That the derpand for a supple-
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Shor: fall in the indigenous yroduction
of sugar

Shrimati Renc Chakravartiy: I bes
to move:

*“That the demand for a muppie-
mentary grant of a sum Dot ex-
ceading Re. 11,30,83,000 in respect
of 'Other Capital Outlay of the
Ministry of Food and Agriculture’
be reduced by Rs. 100"

Controlled distribution of sugar in
' West Bengol

8brimatj Beon CRhalrevarity: | heg
to move:

“That the demand $or a supple-
mentary grant of a sum not ex-
ceeding Be. 11,35,83,000 in respect
of ‘Other Capital OQutlay of the
Ministry of Food and Agriculture'
be reduced by Rs. 100"

Import and agle of sugar

Bhei N. B. Chowdhury: | beg %
move;

“That the demand for a supples
mentary grant of a sum not ex-
ceeding Rs. 11,39,83,000 in respect
of ‘Other Capital Outlay of the
Ministry of Feod and Agziculture’
be reduced by Rs. 100."

Mr. Deputy-Speaker: All these cut
motions are now before the House and
further discussion will continue to-
morrow. The FAouse will now stand
adjourned snd meet agein at 11 o'clock
tomorrow.

The House then adjourned &l

Eleven of the Clock on Friday, the 17th
December, 1954,



